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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE AT PUNE
APPEAL NO.517 OF 2025 (W2)

Shashikant Vitthal Kamble .... Appellant

\ersus
MoEF&CC & Ors. ... Respondents

REPLY ON BEHALF OF RESPONDENT
NO.7 TO THE APPEAL

MAY IT PLEASE THE HON’BLE TRIBUNAL

1. At the outset, the Respondent No.7 in the present proceedings denies
everything that is contrary to what is stated herein and/or inconsistent
herewith as if the same is set out in extenso and specifically traversed. The
Respondent No.7 submits that, nothing not expressly admitted herein
ought to be taken as admitted by the Respondent No.7 or be deemed to
have been admitted by the Respondent No.7 for want of specific traverse.
The Respondent No.7 states that for the purpose of brevity, the Respondent
No.7 has not denied each and every allegation, statement and contention
of the Applicant which is ex-facie contrary to the contention of Respondent

No.7 and its stand in the present case except to the extent that such
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allegation, statement or contention necessitate, cogent, warrant or reply.
The Respondent No.7 also further reserves its right to file any additional
reply if at all any affidavit filed by the Appellant or by any other
Respondent.

2. It is alleged in the Appeal that Respondent No.7 has carried out
construction without a valid Environmental Clearance and hence heavy
environmental damage compensation is sought by the Appellant. It is
submitted that the Appeal filed by the Appellant is baseless, misconceived
and liable to be dismissed on the following grounds, which are without
prejudice to one another and the fact that the present appeal is not
maintainable under the provisions of the NGT Act, 2010.

3. The present Reply is being filed on behalf of this Respondent to the Appeal
filed by the Appellant. The Respondent No.7 reserves its right to file an
additional reply at a later stage if required.

PRELIMINARY OBJECTION: -

4. The Respondent No.7submits that location of the Appellant is at R/o:
Popular Colony Flat No.C1/13, Near Vitthal Nagar, Warje Malwadi,
Warje, Pune; which is at 26 Kms away from the location of the said project

of the Respondent No.7.
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5. The Respondent No.7 submits that the Appellant has failed to substantiate
his claim regarding his grievance pertaining to the construction of the
Respondent No.7; as the Appellant does not reside or does any occupation
near the vicinity of the Respondent No.7 and thus, the issue of locus of
Appellant is to be decided by this Hon’ble Tribunal.

6. The Hon’ble Supreme Court in the Judgement of ‘State of U.P. Vs Uday
Welfare Trust’ has clearly held that, this Hon’ble Tribunal must consider
the bona fide of the litigant approaching the Hon’ble Tribunal as the
question of construction and residents residing in the said project is
depending on the order of this Hon’ble Tribunal. The Respondent
No.7further submits that the Applicant is a chronic litigant who had filed
many similar cases before this Hon’ble Tribunal. The Applicant has not
shown any specific environmental injury or violation of legal rights to
himself or the local community. The Respondent No.7 further submits that
the Applicant lacks the bona fide.

FACT OF THE CASE:-

7. The Respondent No.7is a Limited Liability Partnership incorporated under

the provisions of the LLP Act, 2008 having its registered address at 501,
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4th floor Bonita Apartment, CTS no.1187/16, Ghole Road, Shivajinagar
Pune 411005. The Respondent No.7is engaged in activities of Real Estate.

8. The Respondent No.7is constructing the present project named ‘ANSHUL
KANVAS’ at the Gat No. 663/1(P) Plot 1, Village Wagholi, Taluka- Haveli,
District- Pune 412207. Initially, Respondent No. 9 had received
Environmental Clearance for the said project dated 5" December 2015 for
area of 63,925.98 Sqg.mtrs. built up area. The Respondent No.7 received an
Environmental Clearance expansion on dated 8™ July 2025 for proposed
expansion of 36,277.25 Sg.mtrs. built up area; after the said EC expansion
the total built up area of the said Project comes to 1,00,203.23 Sg.mtrs.

9. The Respondent No.7 submits that the present Respondent has handed over
the ‘Building A” and ‘Building E” on 21% March 2020 and formed the co-
operative Housing Society. Copy of the handover letter dated 215 March

2020 is annexed hereto and marked as ANNEXURE-R-1.

10.The Respondent No.7 received Environmental Clearance expansion on 8™
July 2025 by the Respondent No.5. In the said EC expansion configuration
for Building ‘A’ and Building ‘E’ was kept as it is and configuration for
Building ‘B’ was changed from 11 Floors to 12 Floors and height of the

said building was raised to 38.40 meters. Configuration for Building ‘C’,
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Building “D’ and Building ‘F’ was changed from 11 Floors to 18 Floors
and height of the said building was raised to 60 meters. Building ‘G’,
Building ‘H’ and Building ‘I’ were removed due to plot subdivision. Copy
of the Environmental Clearance expansion dated 8" July 2025 is annexed

hereto and marked as ANNEXURE-R-2

11.The Respondent No.7submits that even though the Respondent No.7 has
received EC expansion for additional 36,277.25 Sqg.mtrs. built up area, at
present the Respondent No.7 has completed the construction of 25,427.48
sg. mtrs. built up area. The Respondent No.7 has not constructed any
structure more than the sanctioned area, rather has not even constructed to
the full potential of the sanctioned area. Copy of the report of Ministry of
Environment, Forest & Climate Change, Regional Office, Nagpur dated

ot October 2023 is annexed hereto and marked as ANNEXURE-R-3

PARAWISE REPLY: -

12.The Respondent No.7 submits that the averments made in Para 1 to Para 3
are matter of record and does not warrant reply of Respondent No.7.
13.The Respondent No.7 submits that the averment made in Para 4 is denied

by the Respondent No.7 for want of knowledge.



345

14.The Appellant has quoted the case of Hon’ble Supreme Court of India in
Para 5, the Respondent No.7 does not wish to comment upon the said
averment.

15.The Respondent No.7 submits that the averment made in Para 6 to 7 are
denied by the Respondent No.7 for want of knowledge.

16.The Respondent No.7 submits that the averments made in Para 8.a is
matter of record and does not warrant reply of Respondent No.7.

17.The Respondent No.7 submits that averment made in 8.b is denied by the
Respondent No.7. The Respondent No.7 further submits that the
Respondent No.7 is conducting its activities as per the issued
Environmental Clearance received in the year of 2017 and 2025 (EC
Expansion) respectively.

18.The Respondent No.7submits that averment made in 9 is denied by the
Respondent No.7. The Respondent No.7 further submits that the PP-
Respondent No.7 received EC Expansion on 8" July 2025, in the said EC
the configuration was changed and the Respondent No.7 is constructing
the said project as per the amended EC Expansion.

19. The Respondent No.7 submits that averment made in 10 is partly denied

by the Respondent No.7. The Respondent No.7 further submits that in the
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year 2025 the Respondent No.7 received the EC Expansion and as per the
said EC expansion dated 8" July 2025 Building ‘B’ is constructed to the
12 floors; no violation is committed by the PP-Respondent No.7.

20.The Respondent No.7 submits that the averments made in Para 11 to Para
13 are matter of record and does not warrant reply of Respondent No.7.

21.The Respondent No.7 submits that the averment made in Para 14 to Para
15 are denied by the Respondent No.7 for want of knowledge.

22.The Respondent No.7submits that averment made in 16 is denied by the
Respondent No.7. The Respondent No.7 further submits that the Appellant
has made false statement that the Respondent No.5 issued a stop work
order notice against the Respondent No.7. The Respondent No.7 submits
that the nowhere in the ‘Annexure G’ it is mentioned that the proposed
direction or stop work order was issued to the Respondent No.7.

23.The Respondent No.7 submits that the averment made in Para 17 is denied
by the Respondent No.7 for want of knowledge.

24.The Respondent No.7 submits that averment made in para 18 is denied by
the Respondent No.7. The Respondent No.7 further submits that the
Appellant has made false statement on oath that the Respondent No.5

issued a stop work order notice to the Respondent No.7. The Respondent
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No.7 submits that the nowhere in the *Annexure I’ it is mentioned that the
proposed direction or stop work order is issue against the Respondent
No.7. The Respondent No.7 submits that the Sewage Treatment Plant is in
working condition and the ‘Anshul Canvas A Wing Co Op Housing
Society’ and ‘Anshul Canvas E Wing Co Op Housing Society’ have paid
operational charges from time to time for the STP. Copies of the bills of

operational charges are annexed hereto and marked as ANNEXURE-R-4

(Colly)

25.The Respondent No.7 submits that the averments made in Para 19 to Para
21 are matter of record and does not warrant reply of Respondent No.7.

26.The Respondent No.7 submits that averment made in 22 is denied by the
Respondent No.7. The Respondent No.7 further submits that the present
Respondent has carried out its activities according to terms and conditions
of the Environmental Clearance received.

27.The Respondent No.7 submits that the averment made in Para 23 to Para
24 are denied by the Respondent No.7 for want of knowledge.

28. The Respondent No.7 submits that the averment made in Para 25 is denied

by the Respondent No.7. The Respondent No.7 further submits that —
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A. The Respondent No.7 have received NOCs of drinking water and
drainage line from the Wagholi Grampanchayat on 24" May 2013
respectively. Copy of the NOC and their English translation are

annexed hereto and marked as ANNEXURE-R-5 (Colly)

B. The Respondent No.7 has filed a six-monthly compliance report for
months of June 2025 till November 2025 to the Additional Director of
the Respondent No.1, Nagpur. In the said report the Respondent
No.7has assured that the to plant 532 trees on ground & 60 on podium
and develop Green area of 12902.02m2 within the project site. Copy of
the six-monthly compliance report for months of June 2025 till

November 2025 is annexed hereto and marked as ANNEXURE-R-6

C. The Respondent No.7 while replying to the Show Cause Notice dated
31 July 2025 has expressly mentioned that the present Respondent has
provided The Respondent No.7 has provided 9 no. of discharge points
for rainwater harvesting, copy of the photographs are attached in the
said reply letter. Copy of the Show Cause Notice dated 31% July 2025
and the reply letter dated 9" September 2025 is annexed hereto and

marked as ANNEXURE-R-7 (Colly)
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D. The Respondent No.7 in the six-monthly compliance report for months
of June 2025 till November 2025 has expressly mentioned that the
present Respondent has allocated Rs.39.24 Lakhs for Solid Waste
Management. The Respondent No.7 has installed the mechanical
composter which is in operation; and the Respondent No.7 has
informed the occupants need of good sanitation &collecting their
individual waste and separate it as dry & wet or Bio degradable or non-
biodegradable in respective color-coded barrels as provided. The
Respondent No.7 while replying to the Show Cause Notice dated 31%
July 2025 has expressly mentioned that the present Respondent has
provided STP of 245 KLD. The treated effluent is used for gardening
and flushing.

29.The Respondent No.7 submits that the averment made in Para 26 to Para
28 are denied by the Respondent No.7 for want of knowledge.

30.The Respondent No.7 submits that the averment made in Para 29 is partly
denied by the Respondent No.7. The Respondent No.7 further submits that
the even though the Appellant is within the territorial jurisdiction of this

Hon’ble Tribunal, the Appellant lacks the locus which is also a crucial

factor while adjudicating the matter.
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31.Furthermore, this Hon’ble Tribunal must examine how the Appellant is
aggrieved by the operations of the Respondent No.7 as he neither resides
In the said project nor nearby vicinity.

32.1t is most respectfully submitted that in view of the submissions made
hereinabove, the Appellant is not entitled for any relief from this Hon’ble
Tribunal. It is prayed that this Hon’ble Tribunal may kindly be pleased to
dismiss this present appeal with heavy costs as the same is an abuse of the
process of law. The present Appeal is not maintainable in eyes of law. It is
therefore, submitted that, nothing survives in the present Appeal and the
present Appellant needs to be dismissed. The Respondent No.7 reserves its
right to file a detailed reply if necessitated.

SUPPRESSION OF FACTS BY THE RESPONDENT NO.5

33.The Respondent No.7 submits that the present Appeal was admitted by this
Hon’ble Tribunal vide its order dated 22" January 2026 only on the basis
of the affidavit dated 20" January 2026 filed by the Respondent No.5.

34.The Respondent No.7 submits that the Respondent No.5 conducted a site
visit on 15" July 2024, and in the said visit report Respondent No.5 stated
that Construction of B is completed till 12" Floor. (Refer Page 161 to 163

of Court File)
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35.The Respondent No.7 submits that the Respondent No.5 conducted a site
visit on 16" December 2024, in the said site visit report the Respondent
No.5 has expressly stated that the “Construction of Building B is in
progress and completed till 11™" Floors.” The site report is uploaded on the
web portal of the Respondent No.5 and the same is visible on the
dashboard as well. Copy of the visit report alongwith the screenshot of the

dashboard is annexed hereto and marked as ANNEXURE-R-8 .

36.The Respondent No.7 submits that the Respondent No.5 conducted a site
visit on 14" February 2025, in the said visit report Respondent No.5 stated
that Construction of B is completed till 12" Floor. Copy of the site visit
report dated 14" February 2025 is annexed hereto and marked

as ANNEXURE-R-9.

37.The Respondent No.5 on 15" July 2024 stated in its report that the
Respondent No.7 had constructed 12 Floors in Building B then again after
almost 5 months the Respondent No.5 in its report dated 16" December
2024 stated that the construction for Building B is in progress and it is
completed till 11™" Floor. Then on 14" February 2025 (after 2 months from
last report) the Respondent No.5 stated that the PP- Respondent No.7has

completed till 12" Floor.
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DATE OF REPORT OBSERVATION
15/07/2024 Construction of B is completed till
12" Floor
16/12/2024 Construction of B is in progress
and completed till 11" Floor
14/02/2025 Construction of B is completed till
12" Floor

38.The Respondent No.7 submits that it can be clearly depicted from the

above three reports that the Respondent No.5 has suppressed material facts

from this Hon’ble Tribunal. There is inconsistency in the conduct of the

Respondent No.5 itself. The Respondent No.5 has failed to disclose the

record before this Hon’ble Tribunal. The officer responsible should be

charged for perjury. The Respondent No.7 prays that the officer of the

Respondent No.5 shall be proceeded in accordance with the provisions of

Environment Protection Act and Jan Vishwas Act.

39.The Respondent No.7 submits that the record of the Respondent No.7

which is available on the portal of the Respondent No.5 be protected with

as the Respondent No.7 verily believes that the visit note dated 16%

December 2024 which is produced before this Hon’ble Tribunal is likely

to be tampered with by the Respondent No.5 or totally removed from the
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dashboard as well. The servers of the website of Respondent No.5 is fully
in control of the Respondent No.5 and therefore it fears that the record will

be tampered with.

PUNE

DATE: 07/07/2026 W_

ADVOCATE FOR RESPONDENT NO.7
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APPEAL NO.517 OF 2025 (WZ)

Shashikant Vitthal Kamble -
LR .... Appellant

Versus

MoEF&CC & Ors.

5% Responde_enh

AFFIDAVIT IN SUPPORT

I, Mr Deepak Vilasrao Jagtap, authorized signatory and partner of M/s
Anshul Bhosale Realty LLP, Age- 55, Occupation.: business, having
address at 501,4th floor Bonita Apartment, CTS.1187/16, Ghole Road,
Shivajinagar, Pune 411005 do hereby state on solemn affirmation
as under: -

I am the authorised signatory of the Respondent No.7 above named and
responsible for day to day administration of my business. As such, I have
gone through the memo of Reply and annexures thereto being filed today.
I find that the contents therein are true and correct to the best of my
knowledge and belief and which may be treated as part and parcel of the

present affidavit.



luswledge und beliel Tn wittesy where of Thuve signed hercunder ul Pune

on this 07" day of July 2026.

=hewy

Deponent

ATE & NOTAF |
FOVT. OF 'NDIA Mr Deepak Vilasrao Jagtap,
authorized signatory and partner of

M/s Anshul Bhosale Realty LLP




ANNEXURE-R-1 Date: 21/03/2020

To,

Anshul Kanvas

4" Floor, Karan Taj Bonita,

CTS No. 1187/16, Plot no 549/15,
Vasantraa Dachmulch I"atly,

Ghole Road, Shivajinagar,

Pune - 411005

Sub: Your request to handover of society operations by society members of ‘A’ & ' Building.

Respected Sir,

Ly operations by society members of ‘A’
Building Special General Body Meeting
agree to take handover of sodety

With reference to your request to take handover socie
& 'E’ Building, we have conducted members of ‘A’ & ‘E°
on 8% March 2020, wherein members unanimously
operations with below conditions:

1) As per Section 3 2(i) of the MOFA Act 1963, wherein general liabilities of promoters your
responsibility to obtain the completion certificate from PMRD and/or PMC for the Wing

A & E. Hence primary condition to take handover is to issue completion certificate from

PMRD and/or PMC for the Wing A&E

You have incorporated Co-op Housing societies for A & E Wing and society registration
certificate no. PNA/PNA(5)/HSG(TC)/17864/2017-18 dated 08 June 2017 of ‘A" wing
building & society registration certificate no, PNA/PNA(S)/HSG(TC}/ls?O?,’ZOIS-iQ,

dated 18 September 2018 of ‘F’ wing building.

2)

As per Co-operative Housing Societies Model Bye Laws No. g4 which state that first
general body meeting of the Promoters, who have signed the application for registration
of the society, shall be held within the period of 3 months of the date of the registration
of the society. It shall be the responsibility of the chief Promotor of the society Lo
convene First General Body Meeting within the stipulated parigg. Now you are handing
over the society after almost more than 2 years hence YOU need to take prior permission
of Dy. Registrar Office- Pune 05 and appointed Dy. Registrar Officer who will be observer

of the handing over meeting of the ‘A’ & 'E' Building.




3) As per Section 11 of the MOFA Act 1963, Builder/Promotor needs to transfer his title

4)

3)

6)

and convey the property in the name of society. Hence, you need to make society
federation of ‘A" Wing & 'F Wing society or merge both society in one society and
execute conveyance deed in the name of society federation and/or merged society
within 4 months from the date of completion certificate and/or occupancy certificate,

You need to submit prior period audited accounts with audit report of signed hy
charted accountant along with all bills & voucher of expenses related to report ‘A’ Wing
8 'E" Wing societies till handover date.,

MOU to be sign between you and members of ‘A’ Wing & ‘E’ Wing Society for pending
works to be complete related entire project as per executed agreement between you
and member.

You also need to furnish below documents at the time of handing over meeting:

a) Property documents executed between the landowners and Builder/Promoter

b) N.A. Order /Approved Construction Plan.

€) Commencement /Completion Certificate

d) Occupancy Certificate.

e) Car Parking Allocation Plan/ Allotment Letter

f) Society ‘A" Wing & ‘E’ Wing Incorporation all documents

g) Licences of all elevators/lift

h)} NOC from Fire Department if any

i) Property Insurance if any

j) AMC Contracts with Vendors if any

k) PDCC Bank Account details

) Confirmation of payment of NA / Land Taxes till handover

m) Flat Transfer NOC payment taken from any member to be transfer to society
account till handover. '

Sir, request to confirm that you are agree to complete the above compliances and appointment
of Officer by Dy. Registrar-Office No. 05 as observer for handing over meeting. Request to
issue notice of First General Body Meeting as per Bye laws No. 84 by chief promoter, which
we will circulate all members and conduct meeting as per agenda.

Yours Truly,

Anshul kanvas Society Members (wing A&E)

Sr. No. | Name of the Member Bldg./Wing | Flat No. | Signature
No.
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Dated 08/07/2025

To,

Subject:

Sir/Madam,

- - - - R e —r .
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File No: STA/MH/INFRA2/481178/2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SETIAA), MAHARASHTRA)
*hk

ANNEXURE-R-2

1'-\
o=

Deepak Vilasrao Jagtap

ANSHUL BHOSALE REALTY LLP

501, 4th floor, Bonita Apartment, CTS No - 1187/16, Ghole Road, Shivaji Nagar, Shivaji Nagar, PUNE,
MAHARASHTRA, 411005 s
legal@anshulgroup.com

Grant of EC under the provision of the EIA Notification 2006-regarding.

This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Proposed expansion in Residential development “Anshul Kanvas”
on G. No. 663/1(P) — plot 1 at Wagholi, Taluka — Haveli, Dist. - Pune by M/s. Anshul Bhosale realty
LLP through Mr. Deepak V. Jagtap submitted to Ministry vide proposal number
SIA/MH/INFRA2/481178/2024 dated 17/06/2024.

2. The particulars of the proposal are as below

(i) EC Identification No. EC24C3801MH5363154N

(ii) File No. SIA/MH/INFRA2/481178/2024
(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

Proposed expansion in Residential development
“Anshul Kanvas” on G. No. 663/ I(P) - plot 1 at

(vii) Name of Project Wagholi, Taluka — Haveli, Dist. - Pune by M/s.
Anshul Bhosale realty LLP through Mr. Deepak V.
Jagtap

(viii) Name of Company/Organization ANSHUL BHOSALE REALTY LLP

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no



-
3. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A and B) were

submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal
Committee (SEIAA) in the Ministry under the provision of EIA notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA)
Appraisal Committee of SEIAA in the meeting held on 05/05/2025. The minutes of the meeting and all the Application
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which
can be accessed by scanning the QR Code above.

5. The brief about configuration of plant/equipment, products and byproducts and salient features of the project along
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP
Reports/presented during SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 05/05/2025, based on information & clarifications provided by the project
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA
Notification, 2006 and as amended thereof subject to stipulation of specific and general conditions as detailed in

Annexure (2).

7. The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Deepak
Vilasrao Jagtap under the provisions of EIA Notification, 2006 and as amended thereof.

8. The Ministry reserves the right to stipulate additional conditions, if found necessary.

9. The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the

project.

10. This issues with the approval of the Competent Authority.

Annexure 1

Specific EC Conditions for (Building / Construction)

1. Specific

S. No EC Conditions

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
1.1 construction phase should not be drinking water.

8. PP to provide electric charging facility by providing charging points at suitable places as per
Mabharashtra Electric Vehicle Policy, 2021.

Annexure 2

Details of Products & By-products

N th t - t
ame of the produc Product / By Existing [Proposed Total Unit Mode of Tr'an.spor /
/By-product product Transmission
S oy idential ) .
Residential building Efﬁhifgla 63925.98[36277.25 |100203.23000000001|Sq.m|Construction project

e
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SITA/MH/INFRA2/481178/2024
Environment & Climate

Change Department

Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s. Anshul Bhosale Realty LLP,

G. No. 663/1(P) —plot 1,

Wagholi, Taluka — Haveli, Dist. — Pune.

Subject  : Environmental Clearance for Proposed expansion in Residential
Development “Anshul Kanvas” on G. No. 663/1(P) — plot 1 at Wagholi,
Taluka — Haveli, Dist. -(PL_Lne by M/s. Anshul Bhosale Realty LLP.

Reference :Application no. SIA/MH/INFRA2/481178/2024

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 196 meeting under screening category 8 (a) B2 as
per EIA Notification, 2006 and recommend to SEIAA. Proposal then considered in 292™ (Day-1)
meeting of State Level Environment Impact Assessment Authority (SEIAA) held on 5% May, 2025.

2. Brief Information of the project submitted by you is as below:-
1 [Proposal Number SIA/MH/INFRA2/481178/2024
_ Proposed expansion in Residential Development “Anshul Kanvas” on
2 [Name of Project G. No. 663/1(P) — plot 1 at Wagholi, Taluka — Haveli, Dist. - Pune by
M/s. Anshul Bhosale Realty LLP.
3 |Project category 8a (B2)
4 [Type of Institution Private
" IName Mr. Deepak Vilasrao Jagtap
5 [Project Proponent . [501, 4™ floor, Bonita Apartment , CTS 1187/16,
gy Regd. Office address (5 'p o™ op i avinawar, Pune - 411005,
6 |Consultant Sustainera Solutions Pvt. Ltd.
7 |Applied for Expansion in EC
8 [Details of previous EC BHA/Mua. Wagholi/G. No. 663/ Pra. Kra. 940/17-18 dated 05/12/2017
- for plot area — 50,800.00 m* & BUA 63,925.98 m®

9 [Location of the project G. No. 663 — Plot 1 at Wagholi, Taluka — Haveli, Dist. - Pune
10 [Latitude and Longitude [atitude - 18°35'1.18"N, Longitude - 73°59'41.32"E
11 [Total Plot Area (m?) 21,980.00
12 [Deductions (m?) 933.36
13 [Net Plot area (m?) 21,046.64
14 [Proposed FSI area (m*) 66,134.86
15 |Proposed non-FSI area (m?) [34,068.37
16 [Proposed TBUA (m?) 1,00,203.23
17 [TBUA (m?®) approved by 1,00,203.23 approved by PMRDA
. o In PMC jurisdiction, special planning authority is Pune Metropolitan
18)fPlanning Authority till date Region [J)evelopment ziuthorlioty (PMRDA) ’ F
19 |Ground coverage (m?) & % |5367.62 & 25.50 %
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Total Project Cost (Rs.)

Rs. 181.17 Cr.

ICER as per MoEF& CC
circular dated 01/05/2018

We will follow the conditions mentioned in OM vide no. F. No. 22-
65/2017 - IA.III dated 20.10.2020.

Details of Building Configuration: Reason for
- — — _ — Modification
Previous EC / Existing Building i Proposed Configuration /Change
B;giizg Configuration H(e[;g)ht Building Name .Conﬁguration Height (m)
Building A P+12 39.00 Building A P+12 39.00 No change
BuildingB | P+11 | 3545 | Building B P12 3840 | . Lfloor
- increased
Building E P+12 39.00 Building E P£12 . 39.00 No change
Building C BEIF 35.45 Building C  |B1+G+1St+18F| = 60.00 Building
Building D P+ 11 35.45 Building D |BI1+G+1St+18F| 60.00 | Configuration
Building F P+11 35.45 Building ¥~ | B1+G+ISt+18F |  60.00 . Revised
Building G P+ 11 - 3545 o
Building H P+11 35.45. Building
removed due to
Building I P+11 35.45 5 plot
Bunglow (5 G+1 6.60 subdivision
nos) ) ity
Club House G+1 6.00 [Club House - 1 G+1 5.70 No change
Club House — 2 : Newly
: (on Podium) G2 2-00 proposed
Total number of tenements Residential units - 768 Nos, Population — 4,062 Nos
Dry Season (CMD) Wet Season (CMD)
Fresh Water 366 Fresh Water 366
Recycled (Flushing) 183 Recycled (Flushing) 183
Water Budget Recycled (Gardening) 16 Recycled (Gardening) 00
Swimming Pool 01 Swimming Pool - 00
Total 566 Total 549
Excess treated water 246 [Excess treated water 262

Firefighting/UGT

Water Storage Capacity for

UGT 1 — Fire Tank: 150 CMD
UGT 2 — Fire Tank: 300 CMD :

Rainwater

Source of water ILocal Body = :
[Level of the Ground [Pre - Monsoon - 15t0.20 m BGL
water table: Post Monsoon - 10 to 15 m BGL

Size and no of RWH tank(s) and Quantity:

INA

Harvesting (RWH) [Quantity and size of 9 Nos of recharge Pits (6 for Rooftop and 3 for Surface)
recharge pits: with borehole of size2mX2mX2m
Details of UGT tanks if any: INA
Sewage generation in CMD: 493
Sewage and STP technology: MBBR
Wastewater Capacity of STP [STP 1 — 245 KLD (Existing) , STP 2 — 335 KLD (Proposed)
(CMD): Total STP capacity — 580 KLLD
Solid Waste Type Qty. (kg/day) Treatmenjc/disposal
Management during Dry waste: 18 Handed over to authorised vendor
Construction Wet waste: 20 Handed over to authorised vendor
Phase Constructio [Excavated material [Excavated material will be used for
n waste from proposed [filling and Road work within site.
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buildings.

IExcess debris will be sent to authorised

vendor

Type Qty. (kg/day) Treatment / disposal
Dry waste: 812 Will be handed over to authorized agency
Treated in OWC machine within site
Solid Waste Wet waste: 1219 OWC 1 - 500 Kg/day (Existing)
. OWC 2 — 800 Kg/day (Proposed)
30 Management during A - e N
Operation Phase Hazardous waste: Negligible [NA
Biomedical waste: NA INA
[E-Waste: 11 Will be handed over to authorized agency
STP Shudge (dry): 36 Used as manure and rest handed over to
nursery
Total RG area (mn?): Required — 2,104.69
Existing trees on plot: 60
31 g::?/irlloB?riten . Number of trees to be planted: 204
P Number of trees to be cut: 01
Number of trees to be transplanted: 02
Source of power supply: MSEDCL
During Construction Phase (Demand 60 KW
[oad):
39 |p __ h During Operation phase (Connected load): #,915.55 KW
QWer reqyjremet During Operation phase (Demand load):  [2,114.66 KW
Transformer: 630 KVA X 4 Nos.
DG set: lo 125 KVA X 1 Nos., 250 KVA X 1 Nos.
Fuel used: [HSD
33 Details of Energy saving 24.29%
Environmental Mgt. Type z : Detaﬂs = Cost (Lakh)
ey . IAir, water, land, biological environment &
34 plan budget during | Capital . : : 19.79
O socioeconomic env ironment _
O & M |Air, water and Noise Monitoring 2.49
A Capital 0&M
Component Details ( Lakh) ( Lakh/Yr)
Sewage treatment MBBR 150.50 3.14
RWH RWH Pits 6.75 1.35
. Solid Waste OwWC 16.00 0.36
Environmental
35 Management plan  [Swimming Pool - = B
Budget during - |Green Belt Landscape 4.50 085
Operation phase  Development -+ development ) ]
Energy saving Renewable energy 39.33 0.79
Envg‘om.nental EMP costing MoEF & CC 1421
Monitoring approved lab.
Disaster Management DMP Budgetary 580.03 3.851
Allocation
Required as per . Area per parking
” Traffic Type DCR Actual Provided (m?)
Management 4-Wheeler 373 373 12.5 Sg.m
2-Wheeler 1711 1711 2.0 Sq. m
37 [Details of Court cases / litigations w.r.t. the project and project location if any. INo
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The comparative statement for the project is as below:

Particulars As per previous EC Proposed Expansion Remark
NalIJn elofthe Anshul Kanvag Anshul Iaiivas No cliange
roject
ANameb hioject Mr. Deepak Ja Mr. Deepak Jagta No change
Proponent P eep gtap Rt gtap &

Location of

S. No. 663 at Wagholi,’
Taluka — Haveli, Dist. |

S. No. 663/1(P)- Plot
1 at Wagholi, Taluka

Change in S. Nos. due to

e - Pune — Haveli, Dist. — Pune. putivision
: Cost of Expansion
Project Cost 159 Cr. 181.17 Cr. 2217 Cr.
Plot Area 2 2 Plot is reduced due to
_50,800.00 m 21,980.00 m subdivision
FS] 2 ' : 2 FSI increased by
2
i 66486 Mm%  |i6343.04 m’ due UDCPR
NONFSL 2 ki 2 Non FSI Area increased
; ; 1 2
14,134.82 m 34,068.37 m by 19,933.55 m
Total Built up 4 2 P BUA increased by
o uilt up area 2 ' , {2
p 63,925.98 m _ - 1,00,203.23 m 36,277.95 m
Max. Hﬂ?lg!lt of the 39.00 m 60.00 m Increased _due to
Building expansion.
As per previous EC Proposed Expansion
Name of | Building |Height| Name of’ Building !Height Remark
Building |Configuration| (m) | Building | Configuration | (m)
{Building A| P+12 39.00 |Building A P+12 {39.00 | No change - Completed
Building Ef P+12 39.00 [Building E P+12 39.00| No change - Completed
. : : i . Construction is in
Building Bj P+11 35.45 (Building B P12 38.40 |progress additional 1 floor
: . ' proposed
BuildingC| P+ 11 35.45 |Building C|B1+G+1St+18F| 60.00
Bullding | .11 | 3545 |Building D|B1+G+1St+18F| 60,00 | Construction not started
D i Change in configuration
Building F| P+11 © | 35.45 |Building F [B1+G+1St+18F| 60.00
Bullding | p, 11 [ 3545
G
Building P+11 3545 Building removed
H - due to
Building I P+11 35.45 Plot subdivision
Bunglow
(5 10s) G+1 6.60
e G+1 6.00 f-lub House 4 G+1 6.00 | No change - Completed
House 1
._ Club House G+2 9.00 Newly proposed

Rk 751
.....
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-2
(On podium)
Particulars As per previous EC | Proposed Expansion Remark
Tenements 806 nos 768 nos Decrease by 38 nos.
Population 4,214 nos 4,062 nos Asper NBC
I;Fotal_ Water 573 KLD 565 KLD Decreases by 8 KLD as
equirement per reduced population
Fresh water for Fresh water calculated as
 drinléing 363 KLD 366 KLD per NBC
) Flushing water calculated
Flushing 182 KLD 183 KLD as per NBC
Gardening 24 KLD 16 KLD Reduced due to plot
subdivision
Excess treated 391 KID 246 KLD Changes as per water
water balance
Quantity of 517KLD 493KLD Reduces as per water
Sewage balance
STP capacity AL =24 7K1LD oL Rty B ST?’gPisl ::v?sxelst:;g er
pacity STP2-305KID | STP2-325KID | e P
requirement
24 Nos of recharge 9 Nos of recharge -
RWH pits pits with borehole Pits with borehole | Pits are provided as per
P Size—2mX2mX | Size-2mX2mX requirement.
2m 2m g
Dry Waste: 1,090 . OWC | - 500 Kg/day —
Solid Waste kg/day Dry Waste: 812 kg/day Existing
Gerieration Wet waste: 1,595.3 Wet waste: 1,219 | OWC 2 800 Kg/day -
kg/day kg/day Proposed _
Open Spacé 4,930.00 m? 2,104.60 2. | Provided as per UDCPR
and reduced plot area
Demand load: 4,880 Demand load:
kW - 2,114.66 KW
Transformer: 4 X 630 | Transformer: 4 X 630
o A Changes as per
Energy details kVA kVA requirement
DG sets: 1 X 125 kVA
DG sets: 2 X 250 kVA -+
1 X 320 kVA
. . 4 W —409 Nos 4 W —373 Nos
Parking Details 2 W—1213 Nos 2 W ~1,711 Nos As per UDCPR
3. Proposal is an expansion of existing construction project. Project had received earlier

Environment Clearance vide BHA/Mau. Wagholi/G. No. 663/ Pra. Kra. 940/17-18 dated
05.12.2017 (from PMRDA) for total BUA 63,925.98 m2.Proposal has been considered by SEIAA
in its 292° (Day-1) meeting held on 5% May, 2025 and decided to accord Environment Clearance
to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implantation of following terms and conditions-



Specific Conditions:

A. SEAC Conditions-

1.

PP to obtain NOC letter from-existing Bungalow owners / inhabitants in the project

site.

2. PP to explore provision of permeable pavement in open parking areas.

With reference to the directions given by Hon’ble National Green Tribunal, Central
Zone Bench, Bhopal in Original Application No. 93/2024(CZ) vide order dt.,
08.09.2024, PP and Consultant to jointly submit undertaking that the project site is
not located in whole or in part within 5 km. of the protected area notified under the
Wildlife (Protection) Act 1972, critically polluted areas and severely polluted areas
as identified by the CPCB, eco-sensitive areas notified under Sectron 3(2)of the
Environment (Protection) Act, and the inter-state boundaries. ‘

PP to obtain IOD/IOA/Concession Document/Plan Approval or any other form of
documents as apphcable clarlfymg 1ts conforrmty w1th local planning rules and
provrslons mdlcatmg all required RG area as per prevallmo Hon’ble Supreme Court
Order. PP to obtain all mandatory NOCs from the concerned plannmg authority and
the planning: authorrty shall not ‘issue occupatron certrﬁcate unless PP obtains the
same.

PP to prepare and implement plan to make proposed project a plastic free zone.

6. PP to ensure to achieve the standard parameters of the treated sewage as per order

issued by the Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the
water proposeéd to be used for construction phase should not be drinking water.

7. PP and the planning authority shall ensure that, the construction and demolition waste
(C& D waste) is-collected and treated at designated places as per Construction and

~ Demolition Waste Management Rules, 2016 amended from time to time.

8. PP to provide electric charging facility by providing charging points at suitable places
as per Maharashtra Electrlc Vehicle Policy, 2021. i :
9. PP to ensure to achleve minimum 5 % energy savmg by usmg non- conventronal energy

* source. PIEE RS i ‘ ;
. SEIAA Condltlons- , = Lol '

1. PP has provrded mandatory RG area c»f 2104 66 m2 on mother earth Local planmng
authority to ensure the compliance of the same.

2. This EC is restricted height of building C, D and F up to 57m as per CFO NOC dated
3.05.2024. ‘

3. PP to keep open space unpaved so as to ensure permeability of water. However,
whenever paving is deemed necessary, PP to provide grass pavers of suitable types &
strength to increase the water permeable area as well as to allow effective fire tender
movement.

4. PP to achieve at least 5% of total energy requirement from solar/other renewable
sources.

5. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum

issued by MoEF& CC vide F.No.22-34/2018-1A III dt.04.01.2019.

S . A o LI i -
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6.

SEIAA after deliberation decided to grant EC for FSI- 66,134.86 m2, Non FSI-
34,068.37 m2, Total BUA- 1,00,203.23 m2. (Plan approval No-1499 dated
28.05.2024).

General Conditions:

a) Construction Phase :-

L

IL

III.

VI.

VIL

VIII.

XI.

XIIL

XIII.

XIV.

XV.

XVL

- Fixtures for showers, toilet flushing and drinking should be of low

The solid waste generated should be properly collected and segregated. Dry/inert solid
waste should be disposed of to the approved sites for land filling after recovering
recyclable material.
Disposal of muck, Construction spoils, ‘including bituminous material during
construction phase should’ not create any adverse effect on the neighbouring
communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent
authority. , ‘
Any hazardous waste generated during construction phase should be disposed of as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board. - M
Adequate drinking watér and sanitary facilities should be provided for construction
workers at the site. Provision should be ’madeffor mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured. : 2
Arrangement shall be made that waste wéter and storm water do not get mixed.
Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices. e : :
The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority. : : .
Permission to draw ground water for constfué_tion of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project. .

low flow either by use
of aerators or pressure reducing devices or sensor based control. - Rk |
The Energy Conservation Building code shall be étriCtly_ adh,créa to.
All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the projectsite. = -~
Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved. TeATUEETE Y.
Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of

Environment Clearance.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle



-

XVIL

XVIIL

XIX.

shall be adequately covered to avoid spillage/leakages.

Ambient noise levels should conform to residential standards both ‘during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely momitored during construetion phase. Adequane measures should be wade (v
teadin, ambicat air and noiac level during construetion phase, so ac to conform to the
stipulated standards by CPCB/MPCB.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The locatlon of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.
Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as.to avord dlsturbance to the surroundmos by a
separate envrronment cell /desrgnated person L i

B) Operation phase -

L

II.

I.

IV.

VI

VIL
VIIIL

a) The solid waste generated should be proper ly collected and segreoated b) Wet waste
should be treated by Organic Waste Converteér and treated waste (manure) should be
utilized i in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land ﬁlling after reCOVering recyclable material.

E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016. :

a) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent ’er‘nanatincr‘ from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.

‘ Necessary measures should be made to mitigate the odour problem from STP. b) PP to

givel00 % treatment to sewage /Liquid waste and explore the p0551brllty to recycle at
least 50 % of water Local authorlty should ensure this. Vg
Pl‘O_]eCt proponent shall ensure completron of STP, MSW drsposal facrlrty, ‘green belt
development prior to occupauon of the bu1ld1n0s As’agreed during the SEIAA
meeting, PP to explore pOSSlblllty of ut11121ng excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made
functional including water requirement.

The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of
sewer line to the project site and proper disposal of treated water as per environmental
norms.

Traffic congestion near the entry and exit points from the roads adjoining the proposed
project site must be avoided. Parking should be fully internalized and no public space
should be utilized.

PP to provide adequate electric charging points for electric vehicles (EVs).
Green Belt Development shall be carried out considering CPCB guidelines including




XI.

XIL

XIII.
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selection of plant species and in consultation with the local DFO/ Agriculture Dept.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measires/EMP along with item-wise breaks-up. These coet ghall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at parivesh.nic.in

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoFEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. S02, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the pubhc domain.

C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.
II. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution

III.

VL

Control .Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance. :

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. l

The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail.

No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
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assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.

4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decmon under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence thls clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act. Fo T Sealh, N asi |

S This Enilironment Clearanee‘isEsSuéd 'piirely from an environment point of view without:
prejudice to any court cases and all othe1 apphcable perrn1551ons/ NOCs shall be obtained before
starting proposed work at site. . : :

6. In case of submlssmn of falsé document and non—comphance of stipulated conditions,

Authority/ Envxronment Department will revoke or suspend the Envxronment clearance without
any intimation and lmtlate .appropriate legal action under Env1r0nmental Protection Act, 1986.

7 Vahdxty of Environment Clearance: The environmental clearance accorded shall be valid
as per F1A Notification, 2006, amended from time to time. :
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments the public L1ab111ty Insurance Act, 1991 and its
amendments: : -

9. Any appeal against this Envxronment clearance shall 11e with the Natlonal Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1% Floor, D- ng, Opposite Council
Hall, Pune, if pleferred within 30 days as prescrlbed under Section 16 of the National Green

Tribunal Act, 2010.

J
(Member Secfetary, SEIAA)

Copy to:
1. Chairman, SEIAA, Mumbai.
2. Secretary, MoEF & CC, IA- Division MOEF & CC
. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
. Regional Office MoEF & CC, Nagpur
. District Collector, Pune.
. Commissioner, Pune Municipal Corporation /PMRDA
. Regional Officer, Maharashtra Pollution Control Board, Pune.

~N N Oy AW

Signed by
Jayashree Shrikant Bhoj
Date: 09-07-2025 16:18:01
Reason: Verified and

© signed
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. ANNEXURE-R-3  coyenument of oia

qaiEI, ;
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

REGIONAL OFFICE
Ground Floor, East Wing, New Secretariat Building
Civil Lines, Nagpur - 440001

e i E-mail: apccfce-ntrai-ngp-mef@gov.in
E. No.EC-2208/RON/2023-NGP/ 4% 306 Dated: 9" October, 2023
To,

The Principal Secretary & Member Secretary. SEIAA,
Environment Department, Government of Maharashtra
Room No., 217, 2™ Floor, Mantralaya,

Annex, Mumbai - 400 032 (Maharashtra)

{Email: ﬁSﬁc.env@maharasmrawqev,m}

{Kind Attn: Mr. Pravin Darade, Member Secretary-SEIAA)

Sub: A report on the status of compliance of conditions stipulated in the environmental
clearance granted by PMRDA EC vide letter No. BHA/Mua. Wagholi/G. No. 663/ Pra.
Kra. 940/17-18 dated 05.12.2017 for Construction Project "Anshul Kanvas" by M/s.
Anshul Bhosale Realty LLP located at Gat. No. 663/1 New (Gat no-.663 old) at
Wagholi, Tal — Haveli, District Pune {Maharashtra)-CGR reg.

Ref: Project Proponent’s fetter no. nil dated 14.08.2023

Sir,

| am directed to refer to the above subject and letter under reference wherein the project
proponent obtained Environmental Clearance from PMRDA, Pune (As per MoEF Notification No.
50.3999 (E) dated 9th December 2016) for totai plot area 50800 Sg. M. and total built up area
£3925.08 Sq. M, (FS| 49791.82 Sq. M + Nan FS1 14134.82 Sq. M.)

2 Present status of Construction’ Currently Construction activity is in progress & PP has
submitted Architect Certificate stating that completed total BUA 26427.48 Sq. M.

3 Now, Project proponent proposed 0 go for Horizontal Expansion due to applicability of
UDCPR with total built up area from 63925.88 Sq. M. to 99968.53 Sq. M. (FSI 65756.16 Sq. M.
+Non FSi 34212.37 Sg. M.). Therefore, PP requested the Regional Office, Nagpur to conduct a
site visit to monitor the status of compliance of conditions stipulated in the environment clearance
granted for Canstruction Project “Anshul Kanvas® by Mfs. Anshul Bhosale Reaity LLP located at
Gat. No. 863/1 New (Gat no-.663 old) at Wagholi, Tal- Haveli, District Pune {Maharashtra)

4 In view of the same, if is to inform that a visit for the monitoring of compliance of conditions
stipulated in the environment clearance has been conducted by Scientist-£ of the Regional Office,
Nagpur on 17.09.2023 As per the documents submitted by the project proponent during the
monitoring, and also as informed during the site visit, the details are reported to be as under:

COR for Construction Project "Anshul Kanvag' by M/s Anshut Brosale realty LLP located a1 Gat No 66311 New t3at no- 663 ol a1
Waghoh Tal - Havel, District Pung {Maharashtia)



iii.

vi.

vii.

wviij.

%1

il

xiii.

Xiv.

XV,
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PMRDA granted EC vide letter No. BHA/Mua. Wagholi/G. No. 863 Pra. Kra. 940/17-18
dated 05/12/2017 for Construction Project "Anshul Kanvas" by M/s. Anshul Bhosale
realty LLP located at Gat. No. 663/1 New (Gat no-.663 old} at Wagholi, Tal ~ Havel,
District Pune ( Maharashtra) (Annexure-l)

CTE from MPCB has been obtained vide letter No. Format"i.WBO!ROHQ/?NQ‘!QGQ-
14/CE/CC-11337 dated 02.12.2014 {Annexu re-i)

Architect Certificate has been submitted stating that excavation initiated is as per the EC
received. (Annexure-Ill)

Air, Water & Noise quality monitoring has been carried out by MOEF&CC accredited
laboratory i.e. (M/s. Green Enviro Pvt. Ltd) {Annexure-1V)

Undertaking has been submitted stating that there is no court case pending in any court
of law w.rt. EC & no stop work is direcled by any authority {Annexure.V)

Copy of Detailed Environment Management Plan has been submifted. {Annexure-Vi)
Project/site Photographs are attached as (Annexure-ViI)

Presently, tanker Water is being used for Construction Activity. PP has oblained
provisicnal water NOC from Grampanchayat (Annexure-VIll). PP confirmed that final
Water NOC will be obtained once project is completed.

PP has obtained provisional Drainage NOC from Grampanchayat {Annexure-IX).

PP proposed to treat Wet Waste generated in the project in Organic Waste Composting
(OWC) machine. '

PP has made bilateral agreement with Sant Gadege Baba Swayamrojgar Seva Sahkari
Sanstha Maryadit, pertaining to the safe disposal of Dry Waste & E-Waste. Copy of NOC
is enclosed as {Annexure-X)

PP assured to spend amount of CER/CSR as per Company Law. PP has left mandatory
Recreational Ground (RG) area as per Development Control Regulations {DCR) and
assured for plantation. Detailed plan for proposed tree plantation has been submitted.
{(Annexure - XI)

PP has made advertisement regarcing grant of EC. Copy of Newspaper cuttings are
enclosed (Annexure - XIf)

The Environmental Statement for each financial year ending 31% March in (Form-V) has
been submitted to MPCB as prescribed under the Environment (Protection) Rules 1986.
amended subsequently (Annexure - XHi)

Presently there is no High Tension (HT) line passing through project.

CCR for Construction Project "Anshul Kanvas” by Mfs. Anshul Bhosale realty LLP localed 8t Gat No §63/1 Mew (Gat no- 663 old) at
Wagholi Tal - Haveli. District Pune {kaharashtra}
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e PP should ensure implementation of green belt development pian and CSR/CER/EMP
works with 30% funds must be earmarked for water/soil conservation and seedling
planting/distribution.

8. A detailed inspection report on the compliance of conditions stipulated in the environmental
clearance 15 enclosed herewith.

This iscue with the approval of competent authority.

Encl: as above
Yours Faithiully.

(Dr. P.R. Sekhare)
Scientist 'E’

Copy to:

{1 Director ROHQ, MOEF&CC, IPB, 1st Floor Agni Wing, iPB. Jorbagh Road, New Delhi-110003.
(Emait: rohg-mefcc@gov.in)

(i) The Director, Compliance and Monitoring Division, Ministry of Environment, Forest & Climate
Change, Indira Paryavaran Bhawan, Aliganj, Jorbagh Road, New Delhi-110003 {Email:
moefcc-monitoring@gov.in)

{iii} Mr_ Abhijit Betkar (Project Manager), M/s. Anshul Bhosale Realty LLP, 501, Karan Tej - Bonita,
LTS No. 1187116, Shivaji Nagar, Pune-411005 {Maharashtra) {(Email:
liasoning@anshulgroup.com; sanman kulkarni.sslenviro@gmail.com)

{iv) Guard File.

o
(Dr. P.R. Sakhare)
Scientist ‘&’

COR for Constructon Project "Anshul Kanvas® by sase Anshul Bhosale reaity LLP focated al Gat No. 8631 Naw {Gal no- 663 old) at
Waghol. Tal - Havall. Distnct Pune (Maharashtra)

Page 30f9



374

Monitoring the Implementation of Environmental Safeguards
Ministry of Environment, Forest & Climate Change
Regional Office, Nagpur
Monitoring Report
PART-I
DATA SHEET

Sr. | Particulars T Details

L No. !

1. | Project type: Building & Construction Project (8(a)) Category B2
' River Valley/ Mining/ industry/ |

{

| Thermal/ Nuclear/ Others (specify) |

2. Name of the Project . Proposed Construction Project "Anshul Kanvas” by ‘M/s.
! l Anshul Bhosale realty LLP"

i

i

| - - " ; e '
3. | Clearance letter (s)/ OM No. and i PMRDA EC vide letter No. BHA/Mua. Wagholi/G. No.

| date : 663/ Pra. Kra. 940/17-18 dated 05/1 212017
"4 Location ?”"“Gat. No. 663/1 New (Gat no-.663 old) at Wagholi Tal —
a} District (s) | Haveli, Dist. - Pune"

| bBystate(s) | Maharashtra

, {M ¢) Location latitude / longitude e LA 10 e
5. Address for Correspondence . Mr. Abhijit Betkar (Project Manager),

a) Address of the Concerned |

Project Chief Engineer (with

Pin code & Telephone / | 501, Karan Tej - Bonita, CTS No. 1187116, Shivaiji Nagar,

_____ Telex/ Fax Numbers) | Pune - 411005 (Maharashtra)
| b) Address of the Concerned

Project Chief Engineer {with | Emaitliasoning@anshuigroup.com

Pin code & Telephone / | -
Telex / Fax Numbers) | Mob. No. 9881175700

E Mfs. Anshul Bhosale Realty LLP,

. 6. | Salient features of the Project | Total Plot Area: 50800 Sq. M.
' Total Built up Area: 63925.98 Sg. M

|
3 | Bldg. Structure: Architect Certificate is attached.

? Water Requirement:

| Construction Phase: Tanker water
Operation Phase:

Dry Season (CMD): - 363

Source: - Grampanchayat

|

Solid Waste Management (Construction Phase)
| Dry Waste: - 03 Kg/day
Wet Waste: - 02 Kg/day
r
| ___Power Requirement:

CCR for Construction Project "Anshul Kanvas® by Mfs. Ansiud Bhosale reaity LLP located at Gat No HE3/1 New (Gat no- 663 old) at
Wagholi, Tal — Maveli, District Pune {Maharashtra)
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KW

« During Operational Phase (Demand load) - 4880
KWW

« DG Set250KVAXZ

(Source: - MSEDCL)

? | Energy Saving Measures:
|« Highenergy efficient LED Lamps
. « Low Loss Transformers
g « Solar PV, Hot water, Solar Strest lights
7 Breakup of the Project Area b
a) Submergence area: forest & | Not Applicable
non forest
fﬂmwwﬁu}wdﬁéfé ' Not Applicable L
8. E‘V"'Bre“ékﬁ; cﬁﬁé“praiﬁéw{;fafﬁé‘iea The ﬁréjégi is -'prop‘bgéd on own land thus there is no |
- population with the enumeration i displacement of population is proposed.
of those losing Houses / Dwelling |
Cunits only, Agricultural Land & |
Landless Laborers / Artisans: E
a) SC, 8T/ Tribes j
b) Others {
"ga) Financial Details |
i Project cost as originally planned | Total Project Cost Projected- Rs. 159 Crore
' and subsequent revised estimates
and the year of price reference |

;
b

|
b} : Allocation made for

environmenta! management fE=T Particutars " Amount. in
| plans with item wise and year ‘Na e 1 F;_s,__mi;.,;a:k?;g)
wise breakup [ During Construction Phase
{79 TAir  Environment,  Water | 1.08
i Environment, Land
i i  Environment,  Top  Soil |

' Preservation, Socio-economic |
i Environment, Safety Training§
| % ale. !

| § e S : 58

“¢) Benefit cost ratio/internal rate | Not applicable

of return and the year of §

| assessment !

" d) | Whether (c) includes the cost of | Yes, included
environmental management as
' shown in the above |
e) | Actual expenditure incurred on | As per requirement
| the project so far 5

o | §

GOR for Construction Projest “Anshul Kanvas” by Mg Anshul Bhosale really LLP located at Gat No 86311 New (Gal no-£63 old) at
Waghoh Tal - Haveh, District Pune {Maharashtra}
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f) | Actual 'éxééndmimf'um incurred on As per requirement
| the envirenmental management ?
{ plans so far | B iy
10 | Forest Land Requirement B N
" a) | The status  of approval  for | Not applicable i iy
| diversion of forest land for non- |
forestry use | _
__b) | The status of clearing feling | Not applicable i e
r:) | " The status  of compensatory § Not applicable
afforestation, if any comments on |
| the viability & sustainability of
- compensatory afforestation |
- program in the light of actual field
, expersence so far
| 11 | The status of clear Telling in non- | Not applicable L} g ]
fore&i areas {such as
‘ sabmergence area or resenvoir,
- approach roads.), if any wcth «
quamsiaiéve information fequ;fed
12 [ Status of construction (Actual & | Construction Status: - Architect Certificate is
g ‘or planned) 5 attached stating that construction carried out on site
; gis in accordance with EC granted. No deviation in
' terms of BUA & Confsguraiwﬁ
‘a) | Date of commencement (Actual & / | As per earlier EC i i
| or planned)
b) | Date of completion (Actual & for ' Nil o L
| planned) )
13 | Reasons for the delay if the project | NA T
zs yet to start
14 Daées of Site Visits Ny o L] SRR
| a) | The dates on which the project | Nil i) i
| was monitored by the Regional |
| Office on previous occasions, if |
| any 5’
b} 'éﬁgfg of site visits for this E Alr, Noise, Water & Soil sampling were done

mcmi@rmg report

' 15 [ Deftails of correspondence with | y NIl

project authorities for obtaining |
action plans / information on the

| status of compliance to safeguards |

| other than the routine letters for
ogzstm support for sﬁe visit.

Ak

COR for Construction Project “Anshul Kanvas" by Mis, Anshul Shosale realty LLP located al Gal No B63/1 New {Gat no-.663 old) &

Waghol:, Tal - Havell District Pune {Maharashira)
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Report on the status of compliance of conditions stipulated in the environmental clearance

= granted by PMRDA EC vide letter No. BHA/Mua. Wagholi/G. No. 663/ Pra. Kra. 940/17-18
dated 05.12.2017 for Construction Proiect "Anshul Kanvas” by M/s. Anshul Bhosale realty
LLP located at Gat. No. 663/1 New (Gat no-.663 old) at Wagholi, Tal — Haveli, District Pune
{Maharashtra}

A monitoring report on the status of compliance of conditions stipulated in Environmental clearance
15 given as under

; 8.
i No.

Conditions as per PMRDA EC dated 05.12.2017

!; Compliance as on 17.09.2023

. GENERAL CONDITIONS

In the subject project, the total environmental

clearance (Gross FSI+ Non FSI} construction area

| i 63925.98 Sq. M. it has been given for such an
area.

| PP has consented to Condition.

| PP has submitted Architect Certificate
' stating that construction carried out on
' site is in accordance with EC granted

" In case of any modification in the conceptual map

submitted by the applicant, the applicant will be

PP has consented to Condition.

required tc submit the application to the

Environment Cell.

The natural drainage system cannot be altered and
. any construction done in wetlands will not come

t PP has consented to Condition.

' However no wetland is observed as on
| site.

Use of water efficient equipment will continue to be

pecessary. Minimum 1 recharge per 5000 sq.m. it
- will be necessary to plan for the construction area |

and the recharge of rain water will have to be

limited to shallow boreholes. Rainwater harvesting

if water recharge is not possible. Have to tank. Also
permission has to be taken from the competent
authority for underground water supply.

PP has consented to Condition.

E

At least 20% of the required open space as per the

Development Conirol Regulations must be |

demarcated using Grass Pavers or other footpaths,

PP has consented to Condition.

PP will made arrangement

“For wet and dry waste, separate containers should
be provided in the said premises and dry waste |

should be given to the authorized vendor,
vermicomposting for decomposing wet waste

PP has consented to Condition.

' PP will made arrangement

should be done by the project applicant / developer |

COR for Construction Project "Anshul Kanvas' by Mis Anshul Bhosale realty LLP located at Gat. No. 86%1 New (Gat no- 683 oid) al

Waghoh

Tal ~ Havell, Distnct Pune (Maharashlia)
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I,

. 517 cubic meters / day capacity residential sewage

378

"/ land owner at their own expense,

T Solid Waste (Management) Rules, 2016, The

provisions of E-Waste (Management} Rules 2016 &

" PP has consented to Condition.

Plastic Waste Management) Rules 2616 have to be |

followed.

treatment plant has to be installed and the sludge
coming out of the sewage sysiem has {o be

Complied.
PP has provided STP as slipulated.

| disposed of as per the rules of Central Public !
Health and Environmental Engineering

| Organization (CP.HEEO.).

Treated waste water will have to be used for
flushing and landscaping and excess waste waler

PP has consented to Condition.
 Construction is not yel starled,

t will have to be disposed of as per Ceniral Pollution :

Conirot Board (C.P.C.B.) reguiations.

" The provisions of Energy Conservation Building

i

' PP has consented to Condition.

}

Code {E.C.B.C.} have to be followed and LED. in

common areas. Lights have to be turned on.

PP will strictly adhere the stipulated
condition.

XL

XH. |

X1

XIV.

Solar water heating system is to be installed by the
applicant/developerflandowner at hisfher own
' expense before cccupancy of the building.

have to be followed for management and disposal
of construction waste and maximum recycling of
soil from the ground will have to be done.

' Environmentally friendly construction materials
should be used.

* Use of fy ash for R. C. C. construction and Plaster

| as per Fly ash Notification, 1999 have to do

PP has consented to Condition.

" PP has consented to Condition.

| PP confirmed that Excavated debris &
_consimctien waste will be reused on
' site for backfilling and plot leveling.

' Complied.

§ Complied.

XV,

PP should barricade the site to aveid Air Pollution
caused by Dust

Complied.

XVL

!

Exhaust from DG Sets should be as per CPCB
' standards

| PP has consented to é&ﬁdiﬁ&:ﬂm :

CGR for Gonstruction Project "Anshul Kanvas” by dMfs Anshut Bhosale realty LLP located at Gat Mo G83/1 New {Gal no- 663 oid) at
Waghol Tal - Havsh, Disinet Pune (Mabarashtra)
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~XVIL. PP should plant trees - 1 tree per 80 Sg M ' PP has consented to Condition.

CXVIII. Safe Dnnki ing Water facil 1ty should be promded to | PP has consented to Condition.
‘ ' Labors |

XIX. PP to folow Environmental Profection Aci, 1986 PP has consented to Condition.
strictly

XX. PP to submit Audit Report from Qualified Building ~ PP Ras consented to Gondition.
Environment Auditor for every Five Years

XXI. PP to submit Audit Report from Qualified Building = PP has consented to Condition.
Environment Auditor at the time of Occupancy
- certificate to be taken from PMRDA

 XXIl. PP to preserve Topsoil | - PP has consented to Condition.

:“XXEH. PP to follow Traffic Management Plan as per PP has consented to Condition,
’ MoUD directions

XXIV. PP to form Environment Monitoring Cell to comply Compisec.*
| with Environment Management Plan

i

XXV. PP to foliow Air & Water Act (1974 & 1981) PP has consented to Condition.

2. The PP has also informed that no court case in any court of law is pending against their
project. -

{Dr. P.R Saxharé?
Scientist 'E’

CCR for Construction Project "Anshul Kanvas” by Mis. Anshul Bhosale realt ty LLF located at Gat No 66371 New {Gat no- 663 old)
Wagheli Tat - Haveli District Pune {(Maharashtra)
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5 Y Blue Ssles And Service
N L : b s | s
o {: . n H detoshree Compler, keshnand - Lonikand C ll
N é e Rradies Bhars: Petroleum ANNEXURE-R-4-Colly
o L ® Kesbigid
,f’i_ " s W P Fune-412207
e £a, India

(8842444
demaulivalthe@bluswarla -

GSTIN 2TRGOPV2A14MIZO

INVOICE

~ :Maharashtra (27)

| We ﬁfzﬂp;g Tha Wabe:

Place OF Supnly

vice Mo 11363
| tvoice Gale PRS00/ 80ES

! Teiins
De Dhate

:Busen Regeipt
G e Pt br R AT 5500 o

|5 e
BitiTo Ship To.

Iuy Eastate Road, Near behind Croma Mall chirapti sambhaj nagar road
wagholi pune
-412207 ,

Anshul Canvas E Wing Co Op Housing Society
tvy tastate Road, Near behind Croma Mall chirapt sambhaj pagar road
| wagholi pune Lo
i

| -A12207 &

Dhong- T 4

A 5N, item & Description

i opreationst charges

water treatment Pant And sewineitreatinent plant operating charges { labor )

| operalor
| | With repajring air blower and
| billing calculation sogiety Dist
L | Operating Period 14 Augto 31
Tozal in Words
' Indian Rupee Twelve Thousand Five

i Notes

T BANK

 ACCOUNT NUMBER - 172705061230
IFCS CODE - ICIC0001727

| BRANCH - SAl MANCAL BUILDING 5
PETROL PUMP PUNE AHAMADNAGY
BAN NMUMBER - ADLPWSSSRK

poweReDBY D
i

i

Ky

O '

- per attached estimate of expenditure and
smount letker

005

e Sixty-Five Only

Qty | B 7Rate
1.00 | 12,565.00
job J
H
|

Sub Total
Totat
Payment Made
Balance Due

' PACHARNE VASTI BP

ROADWAGHOLI 412207

Ganesh ( Mauli ) valte

Amount
12,565.00

12,565.00
¥12,565.00
{-) 6,244.00

¥6,321.00

Authorized Signature

|
|



H
;.

A4 Blue Sales And Service
%
\‘;35 Shop No 2. Matoshres Complex , kes
E Road Near Bharal Pelioleum
:“F -\ ' Keshrgand
@ sa_A (_" N g Pune-412207
%, (a4 Maharashtra, India
LR Phene -8378842444
oot Email Id- mauli.valthe@blueworld.in
We flespect The Wotar GSTIN: 27BLOPVZ2614N1ZO
!mmr"ﬂ N'* 11322
trvoice Date 1 05/10/2025
| Termz sMNet 60
Due Date ipafiziaoes
8itl To

381

Anshul Kanvas & ng Co Gp Hsg Soc:lety LTD

wagheli pune-412207 Maharashira, India
Fhons-

5N } 1&em&nasmpt¢pm

1 | opreationzl chiarges

hnand - Lonikand

! Place OF Supply

Ship Ta

; Mzhacashtra {27)

INVOICE

Anshul Canvas Near lvy Eastet Pune Nagar Road Wagholi pune 412207

Anshul Canvas Mear lvy Eastet Pune NagarRoad Wagholi pune 412207 wagholi pune-412207 Maharsshtra, Indiz

ow |
100
job

i

P )
| water Lreatmeant Pant And sewated Lreatment plant operating charges ( labor)
; D aperstos ‘
| . Wwith repaicing air blower and maoter as per attached estimate of expenditure and
| a biiting cafculation saciety Distribution amount letter
i I__“Opmanggf}e[fgd 1to 30 September 2075
| = |
] i
| TotalnWords |
i Indian Rupee Six Thousand Only
1
]
¢ Notes
| icicimank 3

¢ ACCOUNT NUMBER - 72705021230

fIFCS CODE < ICIC0001727.

| BRANCH - 5Al MANGAL BUILDING SR NO 634 PACHARNE VAST| BP

| PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207

BAN NUMBER - ABLFWSS558K

)“” R

POWERED BY El}_‘ﬁ :

Sub Total

Rate |
e 000 00

Total

Ba[aﬁca Due

Ganesh { Mauli } vai te

Autharize

insture

Amount |
6,000.00

6,000.00
¥6,000.00
¥6,000.00
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= Blue Sales And Service

5 A,
R = i : j
N A = seop e 2 Matoshree Complex | keshnand - Lonikand
@ &1l E Road Noeas
= i
% e iz F
! w i G A
M‘*x:f Y =2 Maharashlea, FHGI
/ ; Phore-8378842444
St Email 1d- maulivalthed@ vluewarid.m

We Rc«s;;zm:% 'i'm: Weter GETIMN 2TROOPVZETINIZD

Cinvoice N £ 1321

| tvoice Qave 105/10/2025

' Terms : Due on Receipt
L DueDate s 05/10/2025
'E{z? Tah 2

Anshul Canva: B wing Co Op HSG Scctety
“vey Eastate Road , behing Croma Mall

INVOICE

Place OF Su‘ap;i-;- i Maharashtra (27}

shipTor

I'vey Eastate Road , behind Croma Mall

~ Wagholi chatrapati smabhaji nagar Roa* 112207

| Wagholi chatrapati smabha;I nagar Road 41 2207 412207,
‘ -4 2207,
! Phone-
5.H. [ item & E}escriguogl b e ‘ Qty Rate Amount
[ & o qpr@at;ondcha;ges 1.00 5 GGU 00 6,000.00
i | waker trestivent Pant And se wage treatment plant operating charges { labor ) job
! ' operator
! as per attached of expenditure and biling cateulation society Distribution amount
{et*@r
~ Operating Period 1te 30 septemberegrs e -, i3
; 1. Sub Total 6,000.00
Total In Words e
Indian Rupee Six Thousand Oaly ta i
Balance Due ¥6,000.00

Notsas

HICT BANK
ACCOUNT NUMBER = 172705001230
FCSCOPE - iQICO001 727
| BRANCH - SAI MANGAL BUILDING SR MO 634 PACHARNE VASTE BP
PETROL PUMP PUNE AHAMADMAGAR PUNE ROAD WAGHOLI 412207
PAM NUMBER - ABLPWIS38K

w8

POWERED BY

Ganesh <M‘3"2'.“ Jvalte

. \

\
o

_ Authorize ' Sianature

N
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1tE5 v .
ghLE: e Blue Sales And Service
&:} y. :; = Shop No 2. Matoshree Complex,, kestinand - Loniikand
% ) il g Road Mear Bharat Petrofeum
“L W Keshnand
| ® e {1 o ;» fune - 312257
| . ¥ Maharashira, India
i Phone -8278842444
’ Email 1d- mauli.valthe@blueworld.in
We ﬁw&gsoc? T e Waltor G5TIN: 27BGOPV2614N1ZO
Invoice Mo 11320 Place Of Supply
invoice Date L05/10/2025 '
Terms :Due on Recaipt
Dy Dare 05/10/2025
CEBillTo i Ship To .

i Aasﬁui Canvas E Wing Co Op Housmg Sqmety

| vy Eastate Road, Near behind Croma Maii chtraptl sambhaj nagarroad : wagholi pune

. waghali pune
| a12207,
Phone-

1=
I

PRETE f !tem&t}esmpnm
k] opreatwnal charges

operator

§ Operating Period | i sepl to 30 September 2025 A

Total In Waords !
indian Rupee Six Thotsand Only

Nates

CICICI BANK )

ACCOUNT NUMBER - 172705001230

{FCS CODE « [CIC0001727

BRANCH -.541 MANGAL BUILDING SR MO 634 PACHARNE VASTI BP
PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
PAN NUMBER - ABLPWY553K

POWEREDBY 'S

612207,

| Water treatment Fant And sewageftfeatment plant operating charges { labor }

i With attached expenciture and: Szj fing calculat'an society Distribution ameount Eetl:er f

Y

|
I lvy Eastate Road, Near behind Croma ¢

Qey
1.00
job

|
|

Syt

Balanc:

INVOICE

aarashtra {27)

il chtrapti sambhaj nagar road

Rate

600000

. Aython

onature

Amount I
6,000. UG

6,000.00
¥6,000.00
¥6,000.00 ¢




JLES 2 o ‘ aa k.
5 AT Blue Sales And Service
8X, 4% o
" ,J.ikm,“, ﬁ-’fn; Shop fe 2
4 a B | w Road Hear Bhara: Petroteum
- &%ﬂ;‘ - ii?;hm?‘d“‘*w
e e - 4122
'%,ff: W ¥ o thaharashirs, India
LR Phone -8378842444

iyt
‘ Wo Respect The Waler GSTIM: 27BCOPVALH4NTZO
i ‘ e
{‘ irvoice Na 11346

invaice Dare TN {IFORS

YTerms : Due on Recaipt
| Due tiate :02/11/2025

Bt T

| Anshul Canvas E Wing Co Op Housing Society
| lyy Eastate Boad, Near behingd Croma Mall chtrapti sambhaj nagar road

Email td- maulivalthe@blueworld.in

384

ratoshree Complex , keshpand - Lonikand

INVOICE

Place Of Supply : Maharashtra {27}

Ship Tn"_ ERSNCERE | SR ) o

fvy Eastate Road, Near behind Croma Mall chtrapti sambhaj nagar road
wagholi pune

. wagholi pune -412207,
| <412207,
! Phone-
| 5N | item & Description " Qty | Rate Amount
| 1 | opreational charges | 100  6,244.00 6,244.00
water treatment Pant And sewsge treatment plant operating charges ( labor) job
operatof
With sttached expanditure and billing cateulation seciety Distribution amount letter | |
Lkl | |
.| Operating Period 1to 31 October 2035 RS T SR RN
| : ! Sub Total 6,244.00
Total In Words
indizn Rupes Six Thousand Two Hundred Forty-Four Only ! Total ety
Batance Due ¥6,244.00
e = e =
e | Ganesh { Mauli ) valte
ICICI BANK 5
ACCOUNT NUMBER - 172705001230

IFCS CODE = ICICR001727

BRANCH « 5A] MANGAL BUILDING SR NO 634 PACHARNE VAST!I BP

. PETROLPUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
| PAM NUMBER - ABLPWSES8K

POWERED BY )

Authorized Signature
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& i i ) Blue Sales And Service
_3::;}7 ¥ A;;’».‘t Shop Ng 2. Matosliroe Cor s sesanagne - Lonikand
{‘5«" i Phy P Road tiesr Bharat Pe tedeum
J g ¥ o Keshnand
| a W WA
! @ £ 5 0 Pune- 412207
%-i‘éf s e tdaharashtra, indis
X 4 Phone -83 r’So 42544
e Emai td maul valthe@bluewarid
We ?mpmd‘ The YWater CSTIN: 27TBGOPV2ET4ANITO iNVOECE
" Inyoice Ne : 1343 Place Of Supply P Maharashtra {27)
. Invoice Date 1G2/11/2025
| Terms Due on Regeipt
| Due Date 102/11/2025
Lﬁ,_wwhm_..__ T L =t
?_Bglj felll ) P LN ShipTe N " ol
| Anshul !;anvas & wing CO Op HSG Sm:lety I'vey Eastate Road, behmd Croma Malt
| I'vey Eastate Road , behing Croma Mall Wagholi chatrapati smabhaji nager Road 412207
1‘ Wagheh chatrapati smabhaji negar Boad 412207 412207,
; -412207
Phone-,
g e s ST - 2 S EO—
ﬁ} S N, lte:fn & Q&ﬁ(rﬁ{!tmﬁ 7 i Qty | Rate 7 Amuunt
1 epre&twmi chsiaes 1.00 6,244.00 6,244.00
water treatment Pant And sewage i:reatment plant operating charges { labor ) job ¢
operator ‘
as per attached of expenditure ang billing calcu ation saciety Distribution amount
| letter
- |
.1 Speraling Period 1 te 30 Qctober 2025 A i . —
oL bk P Sub Total 6,244.00 |
otal In Words 2
| indian Rupes Six Thousand Two Hundfed Eorty-Four Oaly eita] SRHEY
I | Balance Due 6,244.00
= - i s i -
kg f Ganesh ( Mauli ) valte
PG BANK
ACCOUNT NUMBER = 172705001220

IECS CODE & 1CIC0001727

BHRANCH - Sﬁl MANGAL BUILDING SR NG 634 PACHARNE VAST! BP
PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
| PAN NUMEER‘ ABLPWOESEK

| E
| E_

Autherized Sigaature

POWERED BY -



T
gpbEd &g
N £ : T
(’%f' fgﬂi S {, -
@21” k»— ‘;

S
We Bespect The Water

| invoice Mo
! Invoice Date
| Terms

e Dabte

£l L

11342
:62/11/2025
: Net 60

£ 91/01/2026
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Blue Sales And Service
Shop Mo 2, Matoshiee Lomp's
Road Mear Bharat Petroleur
“eshmand

Pung -412207

Maharashira, lndia

Phone -§378842494

Ernail {d- maulivalthe@bluewarld n
CSTIN: 2TBCOPVZRTANIZO

Lechpand - Lonikand

' Place Of Supply

shipTe

INVOICE

i Maharashtra {27}

Anshul Canvas Near lvy Eastet Pune Nagar Road Wagholi pune 412207

| Anshul Kanvas A Wing Co Op Hsg Society LTD
| Anshul Canvas Nearivy Eastet Pune Nagar Road Wagholi pune 212207 wagholi pune-412207 Maharashtra, India
[ wagholi pune-412207 Maharashtra, India :

i Shane-
i

Qty | Rate

| S8 Etem & Description HB, Amount
[ 1 | oprestionalcharoes 1,00 | 6,244.00 6,244.00
| water treatmeant Pant And sewage treatment plant operaning chasges ( labor i iob
L operstor
With ayathed bill expenditure andg billing calculation sooiery Distr bution smount !
| tether
)
.| Uperating Period 1 to 30 October 2025 i
PP | Sub Total 6,244.00
‘otal in Words ]
indian Rupee Six Thousand Twe Hundred Forty-Four Only | Vsl YORAL00
; Balance Due ¥6,244.00
e W = = ity i i
Hotks Ganesh (i.‘fj&guii) valte
OO BANK

IFCS CODRE < 1CICO001727

PAN NUMBER - ABLPWO558K

POWERED BY o

ACCOUMNT NUMBER « 172705001230

BRANCH = SAI MANGAL BUILDING SR NO 624 PACHARNE VASTI BP
PETROL PUMP BUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207




sl Email Id- mauli.vaithe@blueworld.in
We ?{{«Sprf{i The Waler GSTIN: 27BCOPVZ614N1Z0

lvgice o - 1365 ! Place OF Supﬁiy i

InvGice Lote 101/12/2025

Terms *Pie on Reeeipt
| D Cute 0112 /2028
£ S shipTo_ — ~
Anshul Canyas E Wing Co Op Housing Society

Ivy Eastate Road, Near behind Croma Mall chtrapti sambhaj nagar road

!
l

i

S.N. 4 Item & Descrintion

" QY - Keshn
& b U m end Pune -

i

wagholi pune

P -412207 ,

Phone-

T | opreationa charges

387

Blue Sales And Service

Shop No 2. Matoshrea Complex . keshnand - Lonikand
Road Near Bharat Petroleum

and
412207

Maharashtra, India
Phone -8378842444

waghali pune
-412207,

: water trestment Pant And sewage treatment plant operating charges ( labor) !

| operater i o
| With attached ‘expenditure and bill

| Oparating Peribd 1 November to 3¢ November 2025 ) .

Total in Words
Indian Rupee Six Thousand Only

Notes

ICICE BANK
ACCOUNT NUMBER - 172705001230
IECS COOE - ICiCo00 1727

ing caltulation society Distribution amount letter |

BRANCH - SAl MANGAL BUILDING SR NO 634 PACHARNE VASTI BR l

PETROL PUMP PUNE AHAMADNAGAR PU
PAN NUMBER - ABLPWOSZ2IC

POWERED By L)'

NE ROAD WAGHOUL 912207

Ivy Eastate Road, Near behind Croma

INVOICE

: Ma!;"aréshtra {27}

Qty |

1.00 |

job E
|
i

6,000.00

i

Sub Total
Total

Balance Due

Ganesh (Mauli ) valte

o AUtharized Signature

e |

Mall chirapti samitia nagar road

Amount

6,000.00

6,000.00
%6,000.00

¥6,000.00
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Blue Sales And Service

Shop Mo 2. Matoshree Complex , keshnand - Lonikand

foad WNear Bharat Petroleum
K—F.Qi‘\i’?.:i-‘n‘{

Pune-412207

Maharashira, india

Phone -8378B42440

ooty
We Raspect The Water

CSTIN: 2ZTBGOPVELT4NTZ0

Invoice Mo 11364

| Iriveice Date 101/12/2025
Terms : Due on Receipt
Due Date :01/12/2025
Bitt o g

L ; ;
Anshul Canvas B wing Co Op HSG Society
I'vey Eastate Road , behind Croma Mall

| Wag_hat_i" chatrapatl smzbhaji nagar Rosd 412207
; -412207,,

Phone-

" S.Ni:| Item & Description

1 | opreational charges

. water rreatment Pant And sewage tiggtment plant operating charges ( labor )

| pperator

| Operating Period 1 November ko 30 November 2025

Total 1n Words ":'}“: :
i Indian Rupae Six Thousand Only

. Notes

ICICI BANK i
ACCOUNT NUMBER -'172705001230
{FTS CODE - 1CICO001727
BRANCH = SA| MANGAL BUILDING SR NO 634 PACHARNE VASTI 8P
| PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
PAN NUMBER - ABLPW9558K

POWERED BY C{:}:ﬁ

Ersyad 1d- mmaulivalthe@blueworld.in

|
|
as per attached of expenditirre and billing calculation society Distribution amount %
i

INVOICE

Place OF Supply : Maharashtra {27}

Ship To

I'vey Eastate Road , behind Croma Mall
Wagholi chatrapati smabhaji nagar Road 412207
412207,

Rate

: Qy |
1.00 6,000.00
job
|
Sub Total

Total
Balance Due

Ganesh (Mauli ) valte

Authorized Signature

Amount
6,000.00

£,000.00
¥6,000.00
¥6,000.00

S
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Blue Sales And Service

shep o O Matashiee Complex , keshnand - Lonikand
Foad Near Bharat Petroleum

Keshngnd

Pune-412207

Meharashtra, India

5 ] J Phone -8378842444
S e Emiail id- mauli,vaithe@biueworld.in
We Respoct The Weater GSTIN: Z7BCOPVZE14N1ZO ! N VO ! C E

CnvoiceNo  ia3es Place OF Supply : Maharashtra {27)
| Invoice Date 101/12/2025

Terims 1 Met 60

Due Date 13070142026

f}ﬂ! Tu T Ty ) ship ty - e )

Anshui Karwas A ng Co Gp Hsg Society L?G " Anshul Canvas Near fvy Eastet Pune Nagar Road Wagholi pune 412207 |

{ Anshul Canvas Near tvy Eastet Pune Nagar Road Wagholi pune 412207 * wagholi pune-412207 Maharashtra, India
 wagholi pune-412207 Maharashira, india

: Phone-
s W.TWM AL IYSe o N S e e
[ SN | ttem& Descn‘ption SRS BT ' Rate Amount
1 ! opreational charges 6,000.00 6,000.00
wates treatment Pant And sewage treatment plant operating charges { labor )
Gperator
..pecating Perioed ; 1 November to 30 November 2025
. - | Sub Total 6,000.00
otat In Words | i |
Indian Rupee Six Thousand Caly i Total %6,000.00
| Balance Due %6,000.00
Hae Ganesh { Mauii ) valte

ICICEBANK

ACCOUNT NUMBER < 172705001230

{FCS CODE - ICICO0G1T27

BRANCH - SAI MANGAL BUILDING SR NO 634 PACHARNE VASTIBP
PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
PAN NUMBER - ABLPWIS58K

Authorized Signatura

pOWERED BY S
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T < Blue Sales And Service”
\:2} 'ﬁ, Shop Mo 2. Mateshree Complex  keshnand - Lon kand
R - Hen Road Near Bharat Petroleum
. keshinand
w\:f-g 2 e Pune- 412207
Mﬂ: e tMaharashira, India
% ] Fhone -B378842444
| Sl . Email 1d- matlive th:»\@bihewo.r!d.in N VO ! C E
‘ We Ris%;wct The Weter CETIN: 27RGORPVESTANIZO l
invoice o 11307 Place Gf Supsly "M arashtra (27}
| ivoice Gate P 1E/09/2025
| Terms : Due on Recelpt
Dué Date 1 17/09/2025
i
[ BillTo shipTo i

I

- Anshul bhosale realty LLpP

Pune nagar road near kolte Patil ivy eastet
! Anshul canvas Wagholi

| Wagholi-412207 | India

| Phone-

item & Qesc:mtmn
; biewer SEMVICInG

a{tae:ﬁm D) mhhtmn amount if»tu:f wztn society
2 Motérs rswsandmd

Wi_c{;:rg_‘l:qri_hg{_igﬁ llrengte%r with society maintensnce work

Totalin Words
indian Rupee Twenty-Seven Thousand Eight Hundred Sixteen Only

Notes ¢

ICICEBANK
| ACCOUNT NUMBER - 172705001230

LS CODE~ICIC0001727
BRANCH - SAl MANGAL BUILDIRG SR NO 5353 PACHARNE VAST! BP
PETROL PUMP PUNE AHAMADNAGAR PUNE ROAD WAGHOLI 412207
PAN NUMBER - ABLPWOSSBKE

-
POWERED BY L

! Air blower cpening and refitting charges including required spair part as per

. Alr blower moters rewsinding mc_é:,amng bearing and fitting as per attached

Pune nagar road near kolte Patitivyea 2t
Anshul canvas Wagholi
Wagholi-412207 , India

Q|

_& 3 Rate Amount
1.03 % 14,576.00 14,976.00
job |
______ | il b iine
“ 100 |  12,840.00 12,840.00
{ job
i B = :
Sub “otal 27,816.00
* stal 727,816.00 |
i Payment ‘ade (- 27,538.00
Balance Jue F278.00
Ganesh (1 auli) valte
\""}ﬁ
23

G
=5

Authoriz:

Signature
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ENGLISH TRANSLATION

Outward No. 046/2013-2014 Date: 24/05/2013

To,
M/s. Anshul Bhosale Realty Housing Project
Through its Partner Mr. Deepak Vilasrao Jagtap

Wagholi, Tal- Haveli, Dist- Pune.

Subject- Regarding drainage line.
Reference - 1. Your application dated 20/04/2013.

2. As per Resolution No. 53/63 dated
24/04/2013 passed in  GramPanchayat
Monthly Meeting.

Sir,

With reference to the above subject, you are hereby
informed that, as per the Non-Agricultural permission
given by Hon'ble District Officer, Pune, vide O.No.
PMH/NA/SR/483/2012, Pune, dated 11/03/2013 and as
per the sanction plan of Assistant Director, Town Planning
Department, Pune, a No Objection Certificate has been

sought from Grampanchayat for connection of sewage
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drainage line of Anshul Bhosale Realty Housing Project on

land bearing Gat No. 663 of village Wagholi.

Accordingly, you are informed that after the
completion of the construction of your housing project, the
Grampanchayat has no objection to connecting the sewage
coming out of the Sewage Treatment Plant (STP) in the
housing project to the Sewage Treatment Plant (STP)
planned by the Grampanchayat through a closed line at

your own expenses.

Sd /xx Sd /xx
Deputy Sarpanch Sarpanch
Grampanchayat Wagholi Grampanchayat Wagholi
Tal- Haveli, Dist- Pune Tal- Haveli, Dist- Pune
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ENGLISH TRANSLATION

Outward No. 047/2013-2014 Date: 24/05/2013

To,
M/s. Anshul Bhosale Realty Housing Project
Through its Partner Mr. Deepak Vilasrao Jagtap

Wagholi, Tal- Haveli, Dist- Pune.

Subject- Regarding drinking water.

Reference - 1. Your application dated 20/04/2013.

2. As per Resolution No.53/63 dated
24/04/2013 passed in  GramPanchayat
Monthly Meeting.

Sir,

With reference to the above subject, you are hereby
informed that, as per the Non-Agricultural permission
given by Hon'ble District Officer, Pune, vide O.No.
PMH/NA/SR/483/2012, Pune, dated 11/03/2013 and as
per the sanction plan of Assistant Director, Town Planning
Department, Pune, a No Objection Certificate has been

sought from Grampanchayat for connection of drinking
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water of Anshul Bhosale Realty Housing Project on land

bearing Gat No. 663 of village Wagholi.

Accordingly, you are informed that after the
completion of the construction of your housing project, the
necessary drinking water will be provided as per the
availability of water after the completion of the project from
the Vadhu Khurd Tap Water Supply Scheme approved
under the Enhanced Speed Act of Wagholi Village

(Government Letter No. PPU/2007/Pr.Kr.90/PP-17 dated

10/10/2007).
Sd/xx Sd/xx
Deputy Sarpanch Sarpanch

Grampanchayat Wagholi Grampanchayat Wagholi
Tal- Haveli, Dist- Pune Tal- Haveli, Dist- Pune
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Compliance Environmental Monitoring Report

For M/s. Anshul Bhosale Realty

A Proposed Project
“ANSHUL KANVAS”
at
S.No. 663
Village Wagholi , Tehsil Haveli. District Pune, State Maharashtra
By;

& arsbd

M/s. Anshul Bhosale Realty
Unit — 501, Karan Tej Bonita, CTS No. 1187/16. Off of Ghole
Rd, Shivajinagar, Pune 411005

Prepared by
PRGMATIC BIO AND ENVIRO PVT LTD

Scheme No-2/1, Sector No-25, Bhel Chowk,
Opp. Dhanvantari Hospital, Sindhu Nagar,
Nigadi, Pune-44, Maharastra, India
Email ID — pragenvi@gmail.com
Contact No- 7588078954
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(@ onshul
ANSHUL BHOSALE REALTY LLP WO RKING T0GETHES

Date: QE—F ' " 268

To,

The Additional Director (S),

Ministry of Environment, Forest and Climate Change
Regional Office (WCZ), Ground Floor,

East Wing, New Secretariat Building,

Civil Line, Nagpur, Maharastra-440001

Sub: Half' Yearly Post Environment Clearance Compliance Report for Proposed Project
“Anshul Kanwas™ S.No. 663 Village Wagholi , Tehsil Haveli. District Pune, State
Mabharashtra. ..

Ref: Environmental Clearance Letter No. SIA/MH/INFRA2/481178/2024 dated
08/07/2025.

Respected Sir,

Please find attached Halt Yearly Post Environment Clearance Compliance Report
(June 2025 — November 2025 )for “Anshul Kanvas / Medora ™ Survey No. 663/1, Plot no 1, 1
Wagholi, Taluka -Haveli, District — Pune, Maharashtra. EC accorded by Department of
Environment, Government of Maharashtra, vide 118 letter No.

SIA/MH/INFRAZ2/481178/2024 dated 08/07/2025.

Thanking you,

Yours Faithfully.

For Anshul Bhosale Realty LLP
Project — “Anshul -Kanvas/Medora”

‘:.‘E-(h A\
Authorized Signatory
Encl: A/a
Ce:
1. The Regional Officer, Maharashtra Pollution Control Board, Pune
2. 'The Member Secretary, SEAC, Govt. of Maharashtra, Mumbai

Bonita apt, off Ghole Road, Shivaji Nagar, Pune — 4 11005 Tel: 020 -25533040/50 liasoning@anshulgroup.com/ www.anshulgroup.com
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LIST OF ANNEXURES

Sr. Particulars Annexure No.
No.
1 | Salient Features of The Project I
2 | Environment Management Plan [
3 | Cost Of Environment Management Plan [l
Compliance of Environment Clearance
4 " v
Condition
5 | Monitoring Reports \%
6 | Copy Of Environment Clearance VI
7 | Completion Certificate VIl
8 | Commencement Certificate (A to E) & 2019 VIII
9 | NOC - Drainage NOC, Water IX
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PART — I, Data Sheet

A Proposed Project
“ANSHUL _KANVAS’
at
S.No
. 663 Village Wagholi , Tehsil Haveli. District Pune, State
Maharashtra




MONITORING THE IMPLEMENTATION OF ENVIRONMENTAL SAFEGUARDS
PART -1
DATA SHEET

Project type: River —Valley/ Mining/
Industry/
Thermal/ Nuclear/ other (speclfy)

Others (Construction Project)

population

with enumeration of those losing

2. | Name of the Project Anshul Bhosale Realty LLP
“Anshul -Kanvas / Medora”
Survey No. 663 /1, Plot no - 1 Wagholi, Taluka -
Haveli, District — Pune, Maharashtra
3. | Clearance Letter (s))OM No. and date SIA/MH/INFRAZ/481178/2024 dated 08/07/2025.
4. | Location:
(a) District (s) Pune
(b) State (5) Maharashtra
(c) Location Latitude/ Longitude
18958’ 2.81” N
73°99" 5.31” F
5. | (a) Address for correspondence M/s. Anshul Bhosale Realty,
501, Karan Tej — Bonita, CTS. No. 1187/16, Off
Ghole Road,
Shivaji Nagar, Pune — 411 005
Tel: 020 — 25533040, 25533050
Fax: 020 — 25520440
(b) Address of Executive Project Mr. Abhijeet Betkar
Engineer/ Anshul Bhosale Realty LLP,
Manager (with pin code / Fax) 501, Karan Tej — Bonita, CTS. No. 1187/16, Off
Ghole Road,
Shivaji Nagar, Pune — 411 005
Tel: 020 — 25533040, 25533050
Fax: 020 — 25520440
6. | Salient Features
. (a) Of the project | Please Refer Annexure — 1
(b) Of Environmental Management Plans | Please Refer Annexure — I1
7. | Breakup of the project area Total Plot Area — 50800.00 Sq. m.
Built-up Area —63925.98 Sq. m.
} Zd) gubmergence area: forest & non No Forest land required for project
forest
(b) Others Not Applicable
8. | Breakup of the project affected There is no displacement of population due to

project hence not applicable.

——
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houses/dwelling units only, agricultural
land only,

both dwelling units & agricultural land &
landless labourers /artisan.

{a) SC, ST /Adivasis

Not Applicable since there s no displacement of
population

(b) Others

(Please indicate whether these figures are
based on any scientific and systematic
survey carried out or only provisional
fgures,

if a survey is carried out give details and
years of survey)

| Not Applicable since there is no displacement of

population

Financial details

(a) Project cost as originally planned and
sub-sequent revised estimates and the
vear
of price reference.

INR 159 Cr

(b) Allocation made for environmental
management plans with item wise
and year
wise break-up.

Please refer annexure- 111

(c) Benefit cost ratio/Internal rate of
Return
and the vear of assessment

T T T

(d) Whether (c) include the cost of
environmental management as shown
in
the above.

Yes

(e) Actual expenditure incurred on the
project so far

Rs. 71 Cr

(f) Actual expenditure incurred on the
environmental management plans so
far

Rs. 6 Lakhs

10.

Forest land requirement.

(a) The status of approval for diversion
of
forest land for non-forestry use

No Forest land required for project

‘Not applicable

(b) The status of clearing felling Not applicable

(c) The status of compensatory | Not applicable
aforestation, if any

(d) Comments on the wviability & | Notapplicable

sustainability  of

compensatory

4 e
£l i

~~n
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| afforestation Programme in the light

of actual field experience so far

11. | The status of clear felling in non-forest | Nil
areas

(such as submergence area of reservoir,
approach roads), if any with quantitative

_infurmalion
12. | Status  of construction.  (Actual  &/or Planned Actual
planned)
Bidg - A | P+12 Completed
Bldg - | P+11 Finishing work in
B progress
Bldg | BI+G+1*+18F | Excavation work
C started
Bldg - | B1+G+1°'+18F
D
Bldg - | P+12 Completed.
E
Bidg — F | BI+G+1%+18F

Club G+1,
House G2

(a) Date of Commencement (Actual &/or | April 2019

planned)
(b) Date of completion (Actual &/or | June 2040
planned)
13. | Reason for the delay if the project is yet | Not Applicable since project activity is in
to progress
start,

14. | Dates of Site Visits

(2) The dates on which the project | 20/11/2025
was monitored by the regional
office on previous occasions, 1f
any.

(b) Date of site wvisit for this | November 2025

monitoring report

For M/s. Anshul Bhosale Realty LLP
iject—“AHE-IUL KANVAS / Medora™ (fn;_;:- —
|

S\
AUt oz ed &ﬁgnq&or‘j Ry ®
Date: - 95|02t



Authorized Signatory

Date:

404

T
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Environmental Management Plan (EMP)

A
Cost of Environmental Management Plan (EMP)
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ENVIRONMENT MANAGEMENT PLAN

more report to the management for caution & correct

To install necessary septic tanks for construction workers
and staff etc. to look after its operational & maintenance,
take periodical sample to asses the quality, record & report
for any abnormality & rectification.

Temporary toilets will be provided for workers

Keep a daily watch for good sanitation / drains, & good
house keeping.

Sedimentation of outside drains avoided by using screens
and silt traps

To examine proper management of channelization of water
to avoid water logging at site

Dewatering (If required) will be done carefully by
providing discharge pipe into nearest municipal drain

Attribute Construction Phase Operation Phase
1. Water | ¢ Install water meters, take readings routinely, record in the | * Install water meters, take readings routinely, record in the register
Regime register and check to avoid water wastage. If wastage is and check to avoid water wastage. If wastage is more report to the

management for caution & correct

Keep a daily watch on pH, BOD, COD,TSS and TDS of the units
to ensure good treatment of waste water into Sewage Treatment
Plants and its reuse.

It is proposed to install two STPs of capacity 310 m*f & 265 mPor
treatment of sewage.

Treated sewage will be used 44 % for flushing and gardening
within the premises.

Separate area shall be provided for STP 250 m?

The Storm water collected on the ground level shall be collected
via storm water channels and guided into the 25 nos. of RWH
Recharge pit with bore wells of size 3.00 m x 3.00 m x 2.00 m
Before entering the RWH Recharge pits with bore wells it shall be
passed through a gravity type of. Filtration chamber. The chamber
shall have layers of filtration media such as Course Aggregate,
Fine aggregate, Quartz, Charcoal.

Ensure the network of connection to rain water harvesting units,
maintain its sanitation and documentation.

To keep a watch on storm water drainage system for any
abnormality as to its siltation, entry of dropping leaves, hampering
of. carrying capacities: and if found quickly arrange the
rectification

Surface water disposal will be through pipes and masonry channel
covered with RCC slab. This will be collected through catch basins
located outside the build area. Storm water will be finally
connected to the Storm water Drain

Located on the road. RCC Hume pipes will be used for draining
the surface water drain.

The storm water collected in the storm water conveyance system
will be used for recharging ground water through the Recharge
bores/pits and excess storm water connected to SWD line.
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owa- TECH
| ENVIRONMENT MANAGEMENT PLAN
Attribute Construction Phase Operation Phase
2. Air Ensure water sprinkling for dust suppression & write Examine adequacy of parking provision

the quantity spend on this sector wise. Report this to
management.

Ensure the use of covering sheets, on the material
being transported incoming or outgoing or stored.
Make adequate arrangement for such sheets by
anticipations.

Arrange use of ready mix concrete ( RMC) through
concrete batching at a place secluded, barricaded by
trees and precautions taken of dust suppression by
sprinkling. Logbook to be maintain for journey of the
RMC trucks. When the trucks are washed, ensure that
the waste water is send for reuse or treatment.

For use as back up power DG sets to be procured from
renowned suppliers with acostique enclosures and
foundation is to be laid as per suppliers specification as
per CPCB norms for its stack height.

Examine adequacy of parking provision and proper
traffic  arrangement for the construction vehicles
including instance of their PUC.

Labour camp to be instructed that open burning of solid
waste is prohibited

Prepare in consultation with sub contractors, a list for
regular health checkup of the workers and keep its
record including any remediation steps if necessary.

Insisting use of mask and other personnel gazettes like
goggles, gum boots & helmets by workers

and proper traffic arrangement, for the
occupants vehicles including instance of
their PUC.

2 DG sets of capacity 140 kVA & 1 DG
set of capacity 250 kVA to be procured
from renowned suppliers as backup
power with acostique enclosures and
foundation is to be laid as per suppliers
specification as per CPCB norms for its
stack height.

Prepare a schedule and implement
proper maintenance of DG sets

Trees shall be planted with special care
for controlling dust and noise and
placing them very near to the sources of
nascence for air & noise point of view.

Un
D
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TOREa- TECM
ENVIRONMENT MANAGEMENT PLAN
Attribute Construction Phase Operation Phase
3. Solid * Give training I to the | To inform all the occupants the need of good sanitation
waste subcontractor & then to their & collecting their individual waste separate it as dry &

workers for good sanitation &
collecting their individual waste
separate it as dry & wet or Bio
degradable or non biodegradable,
irrespective color coded barrels
provided.

To ensure collection of these
barrels every day & keeping the
record of this qty, & documents.
Isolated storage of construction
raw material such as paint
,varnishes etc.

Segregated garbage will be handed
over to authorized agency.

The empty drums of paints,
pesticides & tubes to be collected
at one place & send to authorized
CHWTSDF site

wet or Bio degradable or non biodegradable in
respective color coded barrels provided.

For treatment of biodegradable garbage sent it to the
dedicated OWC, carefully without spillage.

The separated non biodegradable MSW be sent to
authorized agency----------

Collection & quantification of STP sludge ensure its
dewatering, & will be used as manure, in addition to
organic fertilizer given by own composting machine. If
this composting machine is in excess inform
management selling to other potential uses.

The empty drums of paints, pesticides & tubes, spent
batteries ,rubber tires so be collect, end sent to
respected CHWTSDF site

Excess sludge will be dewatered by using ozonisation
& dried sludge will be used as manure and send to
authorized agency.

57
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Ra- TECH .

e Environment Management Plan

Attribute Construction Phase Operation Phase

4. Soil & » Anticipate where the excavation is going | * The site is barren land. The proponent has assured to plant
Greening to commence and in advance take a 532 trees on ground & 60 on podium and develop Green

laboratory test of its top soil to ensure
whether it is capable to support tree | ®

plantation .
* Top soil (----cum) used for gardening on | *
site and remaining soil (------ cum) will be

use for another site.

* Excavated Murum filling in bldg plinth .

* Avoid excavation during high windy day
& heavy monsoon day. .

» Anticipate the rains and see that no water
logging takes place as also a need to keep
traps on storm water drain

* Proper management of landscape and the
ecology of the site would be vital to give | ¢
a pleasing aesthetic and visual impact
both for residents while at the same time
minimizing negative impacts on the land
and ecological environment.

* Landscaping activity shall be started
during construction phase itself.

area of 12902.02 m2 within the project site.

Ensure maintenance of lawn & Tree plantation with
provision of work force, tools & watering arrangement.
The trimming to be conducted routinely & especially at
the advent of monsoon to avoid power failure due to this
reason.

Dropping leaves to be collected & used for mulching &
not to burn openly.

To see that Proper landscaping is designed by the
landscape architect that are of native species, having good
canopy capable of barricading noise, wind borne dust and
suitable to absorb the treated waste water with a no. of
species of biodiversity.

In order to enhance biodiversity by attracting caterpillars,
butterflies, other animals, including avifauna in the area,
there is a need to plant certain varieties of plants under
green belt development scheme. Accordingly, depending
on preference, it is recommended to plant. -are suggested
to include in green belt area.

58
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ENVIRONMENTAL MONITORING PLAN

During Construction Phase — Per year

410

Sr. Pollution Parameters Frequenc Location Total
No. Monitoring q y Rs. (In Lacs)
) : PM10,PM2.5,SO2, At major Construction
1 Air quality NOX.CO & HC Quarterly area s
5 | Noise Level Equivalent noise Daily At major Construction
level area.
Analysis of water
o for physical, At source
3 Drmku?g Water chemical, Monthly (Grampanchayat / 0.60*
Analysis . :
bacteriological tankers)
parameters.
Total 1.08

*Included on slide no. 57
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5. FUNDS

For management & monitoring
For Construction & operation

DURING CONSTRUCTION PHASE

Set- O&M
ST Attributes Parameter upCost Cost per
No. (Rs. In annum
lacs) (Rs. In lacs)
. : Water For Dust Suppression -- 2.16
! Air Environment Air & Noise monitoring -- 0.48%*
5 Water Tanker water for construction -- 3.24
Environment Water monitoring - 0.60*
3 Land Environment| Site Sanitation 0.80 0.96
, Biological Gardening 10.6
Environment Top soil preservation cost -- 0.75
Disinfection- Pest Control -- 0.18
Socio- E , First Aid Facilities 0.18 --
5 Eom,o‘ CO“?““C Health Check Up — 0.20
nvironmen :
Creches for children 3.00 --
Personal protective equipment -- 1.22
Total 14.58 9.79

** Breakup given on slide no.58
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S ENVIRONMENTAL MONITORING PLAN
During Operational Phase
Environmental Cost per Year
Sr. No. Monitoring Parameters (Rs.)
1 Ambient Air quality| PM10,PM25S02 NOX, CO 48,000
2 Noise Level Equivalent noise level ’
3 g:thau“ from DG | opar 502, NOX 18,000
pH, Temperature, EC, Turbidity, Total dissolved solids, Calcium,
Magnesium Total hardness, Chlorides, Sulphates, Nitrates, DO, COD,
4 Drinking Water BOD, Iron, Zinc Manganese 4,000
( Physico- chemical and bacteriological parameters as per the source and
utilization of water)
pH, Temperature, EC, Turbidity, Total dissolved solids, Calcium,
5 Rain Water Magnesium Total hardness, Chlorides, Sulphates, Nitrates, DO, COD,
Harvesting BOD, Iron, Zinc Manganese ( Physico- chemical and bacteriological )
parameters as per the source and utilization of water)
6 Sewage from STP | pH, BOD,COD ,TSS TDS 365,000
Colour and Odour,ss,Particulate size of suspended solids, pH,Temp. ,
0&G,Ammonium N,Total Kjeldahl Nitrogen ,Free ammonia ,BOD,
7 As E (P) act COD, AS, Hg, Pb, Cr+6, Cr,Cu,Ni, CN,F,Dissolved Phosphates 94,200
,Sulphide, C60H50OH, Manganeese, Fe,V,Nitrate Nitrogen.
o pH,Total residual chlorine , Cl,color, Turbidity,odour,taste 438,000
8 Swimming Pool — — . -
Total Alkalinity, Aluminium,DO,Total dissolve solids,Iron,Heavy metals 16,000
pH,Conductivity,Colour,Bulk Density,Organic Carbon,Total Nitrogen as
9 OWC Manure N ,Total Phosphate as P205,Total Potash as K20,C:N ratio,Moisture 20,000
Content
1,003,200

** Included on slide no. 59

63



*TIRA: T

413

ALLOCATION
During Operational Phase

: “ENVIRONMENTAL MANAGEMENT PLAN WITH BUDGETARY

Operational and

Total Set Up Cost L. . Criteria
Parameter Criteria Maintainace Cost (Rs.
Rs. In lacs
In Lacs Per Year)

STP cost 105.75 -- 25.58
Rain water harvesting | 15.65 Rs. 62,600/Pit 8.75 Rs. 35,000/ pit
Environmental MoEF approved 10.03
monitoring laboratory '

. Rs. ----/---- Panel
Solar water heating N . .

_ 24.75 of capacity ---- lit | ----- ---- % of Setup cost
(Each flat ----lit/ flat)
each

Gardening 322.49 - 11.50 ---- / sq ft / annum
Solid waste 3904 Mechanical Labour, Power,
management ' Composter Consumables
Swimming pool 35.34

Total

** Breakup given on slide no.60
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EC NO Environmental Clearance Letter No. EC24C3801MH5363154N dated
: 08" July 2025.
Project Name | “Anshul Kanvas” by M/s. Anshul Bhosale Realty
Location S.No. 663 , Village Wagholi , Tehsil Haveli. District Pune,
State Maharashtra
Developer Unit — 501, Karan Tej Bonita, CTS No. 1187/16. Off of Ghole
p Rd, Shivajinagar, Pune 411005

Environmental Clearance Compliance Conditions

SPECIFIC CONDITIONS

A. SEAC CONDITIONS

Sr. No.

Particulars

Status

I

PP to obtain NOC letter from existing
Bungalow owners / inhabitants in the
project site.

Refer Annexure - 12C for letter from
existing bunglow owner.

I

PP to explore provision of permeable
pavement in open parking areas.

Noted. We will follow the same.

I

With reference to the directions given by
Hon'ble National Green Tribunal, Central
Zone Bench, Bhopal in  Original
Application No. 93/2024(CZ) vide order
dt., 08.09.2024, PP and Consultant to
jointly submit undertaking that the project
site is not located in whole or in part within
5 km. of the protected area notified under
the Wildlife (Protection) Act, 1972,
critically polluted areas and severely
polluted areas as identified by the CPCB,
eco-sensitive areas notified under Section
3(2)of the Environment (Protection) Act,
and the inter-state boundaries.

Noted. We
undertaking for
Annexure — 12D

the
Refer

submitted
same.

have
the

v

PP to obtain IOD/IOA/Concession
Document/Plan Approval or any other form
of documents as applicable clarifying its
conformity with local planning rules and
provisions indicating all required RG area
as per prevailing Hon'ble Supreme Court
Order. PP to obtain all mandatory NOCs
from the concerned planning authority and
the planning authority shall not issue
occupation certificate unless PP obtains the
same.

We have obtained the 10D layout.
Refer Annexure - 13
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PP to prepare and implement plan to make
proposed project a plastic free zone.

Noted. We will make necessary
provision to make our project a Plastic
Free Zone.

VI

PP to ensure to achieve the standard
parameters of the treated sewage as per
order issued by the Hon'ble National Green
tribunal on 30.04.2019. PP to ensure that,
the water proposed to be used for
construction phase should not be drinking
water.

Noted.

Vil

PP and the planning authority shall ensure
that, the construction and demolition waste
(C & D waste) is collected and treated at
designated places as per Construction and
Demolition Waste Management Rules,
2016 amended from time to time.

Noted.

VIII

PP to provide electric charging facility by
providing charging points at suitable places
as per Maharashtra Electric Vehicle Policy,
2021.

We will provide Electric charging
facility.

IX

PP to ensure to achieve minimum 5%
energy saving by using non-conventional
energy source

Noted. We have proposed Energy
saving of 24 %.

B. SEIAA CONDITIONS

L.

PP has provided mandatory RG area of
2104.66 m2 on mother earth. authority to
ensure the compliance of the same.

Noted.

II.

This EC is restricted height of building C,
D and F up to 57m as per CFO NOC dated
3.05.2024.

Complied. Refer Annexure  for the
Fire NOC.

I11.

PP to keep open space unpaved so as to
ensure permeability of water. However,
whenever paving is deemed necessary, PP
to provide grass pavers of suitable types &
strength to increase the water permeable
area as well as to allow effective fire tender
movement.

Noted. We will try to comply the
condition.

Iv.

PP to achieve at least 5% of total energy
requirement from solar/other renewable
sources.

Noted. We have proposed Energy
saving of 24 %.

PP Shall comply with Standard EC
conditions mentioned in the Office
Memorandum issued by MoEF& CC vide
F.No.22-34/2018-1A 1II dt.04.01.2019

Noted. We will try to comply the
condition.

VI

SEIAA after deliberation decided to grant
EC for FSI- 66,134.86 m2, Non FSI-
34,068.37 m2, Total BUA- 1,00,203.23 m2.
(Plan approval No-1499 dated 28.05.2024).

Noted.

GENERAL CONDITIONS
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A. CONSTRUCTIONS PHASE

| The solid waste generated should be | The solid waste generated segregated
properly collected and segregated. Dry/inert | at the source by flat owners in 2
solid waste should be disposed of to the | different colored buckets.

approved sites for land filling after The Biodegradable waste will be

recovering recyclable material. treated on daily basis through OWC
and end product will be used as

Manure.
The Non- Biodegradable waste will be
handed over to Authorized Vendors.

II. Disposal of muck, Construction spoils, | Noted.
including bituminous material during
construction phase should not create any
adverse effect on the neighboring
communities and be disposed taking the
necessary precautions for general safety and
health aspects of people, only in the
approved sites with the approval of
competent authority.

1L Any hazardous waste generated during | Noted.
construction phase should be disposed of as
per applicable rules and norms with
necessary approvals of the Maharashtra
Pollution Control Board.

Iv. Adequate drinking water and sanitary | Noted.
facilities should be provided for
construction workers at the site. Provision
should be made for mobile toilets. The safe
disposal of wastewater and solid wastes
generated during the construction phase
should be ensured.

V. Arrangement shall be made that waste | Noted.
water and storm water do not get mixed.
VL Water demand during construction should | Noted.

be reduced by use of pre-mixed concrete,
curing agents and other best practices.

VI The ground water level and its quality | Noted.
should be monitored regularly in
consultation with Ground Water Authority.

VIIL. Permission to draw ground water for | Noted.
construction of basement if any shall be
obtained from the competent Authority
prior to construction/operation of the
project.

IX. Fixtures for showers, toilet flushing and | We use effective fixtures which use
drinking should be of low flow either by | water efficiently and are with motion
use of acrators or pressure reducing devices | sensors.

or sensor-based control.

X. The Energy Conservation Building code | Noted.
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shall be strictly adhered to.

XI.

All  the topsoil excavated during
construction activities should be stored for
use in horticulture/landscape development
within the project site.

Top soil will be stock piled and
maintained for green belt development.

XII.

Additional soil for levelling of the proposed
site shall be generated within the sites (to
the extent possible) so that natural drainage
system of the area is protected and
improved.

Noted.

XTII.

Soil and ground water samples will be
tested to ascertain that there is no threat to
ground water quality by leaching of heavy
metals and other toxic contaminants.

We test the soil sample every six
monthly.

XIV.

PP to strictly adhere to all the conditions
mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act,
1975 as amended during the validity of
Environment Clearance.

Noted.

XV.

The diesel generator sets to be used during
construction phase should be low sulphur
diesel type and should conform to
Environments (Protection) Rules prescribed
for air and noise emission standards.

Noted

XVI.

Vehicles hired for transportation of Raw
material shall strictly comply the emission
norms prescribed by Ministry of Road
Transport & Highways Department. The
vehicle shall be adequately covered to avoid
spillage/leakages.

Noted.

Vehicles are checked for PUC
certificate. Regular Maintenance of
construction vehicles were carried out
to keep them in good condition during
construction phase.

CVIL

Ambient noise levels should conform to
residential standards both during day and
night. Incremental pollution loads on the
ambient air and noise quality should be
closely monitored during construction
phase. Adequate measures should be made
to reduce ambient air and noise level during
construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

The Noise level as well as air pollution
is monitored regularly from MoEF
Recognized Laboratory.

Environmental Monitoring report is
attached herewith. Annexure --

VIIIL.

Diesel power generating sets proposed as
source of backup power for elevators and
common area illumination  during
construction phase should be of enclosed
type and conform to rules made under the
Environment (Protection) Act, 1986. The
height of stack of DG sets should be equal
to the height needed for the combined
capacity of all proposed D G Sets. Use low
sulphur diesel is preferred. The location of

Noted.
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the DG sets may be decided with in
consultation with Maharashtra Pollution
Control Board.

XTIX.

Regular supervision of the above and other
measures for monitoring should be in place
all through the construction phase, so as to
avoid disturbance to the surroundings by a
separate  environment  cell/designated
person.

Noted.

B. OPERATION PHASE

The solid waste generated should be
properly collected and segregated. b) Wet
waste should be treated by Organic Waste
Converter and treated waste (manure)
should be utilized in the existing premises
for gardening. And, no wet garbage will be
disposed outside the premises. ¢) Dry/inert
solid waste should be disposed of to the
approved sites for land filling after
recovering recyclable material.

We will segregate the Waste.

II.

E-waste shall be disposed through
Authorized vendor as per E-waste
(Management and Handling) Rules, 2016

Noted.

I11.

a) The installation of the Sewage Treatment
Plant (STP) should be certified by an
independent expert and a report in this
regard should be submitted to the MPCB
and Environment department before the
project is commissioned for operation.
Treated effluent emanating from STP shall
be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by
decentralized treatment should be done.
Necessary measures should be made to
mitigate the odour problem from STP. b)
PP to givel00% treatment to sewage
/Liquid waste and explore the possibility to
recycle at least 50% of water, Local
authority should ensure this.

Noted.

Iv.

Project proponent shall ensure completion
of STP, MSW disposal facility, green belt
development prior to occupation of the
buildings. As agreed during the SEIAA
meeting, PP to explore possibility of
utilizing excess treated water in the adjacent
area for gardening before discharging it into
sewer line No physical occupation or
allotment will be given unless all above
said  environmental infrastructure is

Noted.
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installed and made functional including
water requirement.

The Occupancy Certificate shall be issued
by the Local Planning Authority to the
project only after ensuring sustained
availability of drinking water, connectivity
of sewer line to the project site and proper
disposal of treated water as per
environmental norms.

Noted

VI

Traffic congestion near the entry and exit
points from the roads adjoining the
proposed project site must be avoided.
Parking should be fully internalized and no
public space should be utilized.

Required measures have been taken to
avoid traffic congestion.

Proper Parking Space is allotted to
every Car.

VII.

PP to provide adequate electric charging
points for electric vehicles (EVs).

We will provide Electric charging
facility.

VIII.

Green Belt Development shall be carried
out considering CPCB guidelines including
selection of plant species and in
consultation with the local
DFO/Agriculture Dept.

Noted

IX.

A separate environment management cell
with qualified staff shall be set up for
implementation of  the stipulated
environmental safeguards.

Noted.

Separate funds shall be allocated for
implementation of environmental protection
measures/EMP  along with item-wise
breaks-up. These cost shall be included as
part of the project cost. The funds
earmarked for the environment protection
measures shall not be diverted for other
purposes.

We provide separate Environment
Management Cell for implementation
of stipulated environmental safeguards

XI.

The project management shall advertise at
least in two local newspapers widely
circulated in the region around the project,
one of which shall be in the Marathi
language of the local concerned within
seven days of issue of this letter, informing
that the project has been accorded
environmental clearance and copies of
clearance letter are available with the
Maharashtra Pollution Control Board and
may also be seen at Website at
parivesh.nic.in

Provision made for separate funds for
implementation of  environmental
protection measures/EMP and same
has been included in project cost. In
this regard all the reporting will be
done on timely manner to concerned
authorities.

XII.

A copy of the clearance letter shall be sent
by proponent to the concerned Municipal
Corporation and the local NGO, if any,
from whom suggestions/representations, if

Noted.
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any, were received while processing the
proposal. The clearance letter shall also be
put on the website of the Company by the
proponent.

XTII.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same
periodically. It shall simultaneously be sent
to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the
SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as
well as stack emissions) or critical sector
parameters, indicated for the project shall
be monitored and displayed at a convenient
location near the main gate of the company
in the public domain.

Noted.

C. GENERAL CONDITIONS

I. | PP has to strictly abide by the conditions | We will abide all the terms and
stipulated by SEAC& SEIAA. conditions.

II. | If applicable Consent for Establishment" | Noted
shall be obtained from Maharashtra | Consent to Establish has
Pollution Control Board under Air and | been obtained. Refer Annexure No. VI
Water Act and a copy shall be submitted to
the Environment department before start of
any construction work at the site.

III. | Under the provisions of Environment | Noted and Complied
(Protection) Act, 1986, legal action shall be
initiated against the project proponent if it
was found that construction of the project
has been started without obtaining
environmental clearance.

IV. | The project proponent shall also submit six | We regularly submit the Half Yearly
monthly reports on the status of compliance | Compliance on Ist June and Ist
of the stipulated EC conditions including | December Every Year.
results of monitored data (both in hard ) o
copies as well as by e-mail) to the We carry.out Environment Momtormg
respective Regional Office of MoEF, the | & the site, report of the same is
respective Zonal Office of CPCB and the attached herewith. Refer Annexure No.

\%
SPCB.
V. | The environmental statement for each | We will regularly submit the

financial year ending 31st March in Form-
V as is mandated to be submitted by the
project proponent to the concerned State
Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986,
as amended subsequently, shall also be put
on the website of the company along with

environment statement after getting
Consent to Operate from MPCB.
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the status of compliance of EC conditions
and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

VI

No further Expansion or modifications,
other than mentioned in the EIA
Notification, 2006 and its amendments,
shall be carried out without prior approval
of the SEIAA. In case of deviations or
alterations in the project proposal from
those submitted to SEIAA for clearance, a
fresh reference shall be made to the SEIAA
as applicable to assess the adequacy of
conditions imposed and to add additional
environmental protection measures
required, if any.

Noted

VIL

This environmental clearance is issued
subject to obtaining NOC from Forestry &
Wild life angle including clearance from the
standing committee of the National Board
for Wild life as if applicable & this
environment clearance does not necessarily
implies that Forestry & Wild life clearance
granted to the project which will be
considered separately on merit.

Noted

The environmental clearance is being
issued without prejudice to the action
initiated under EP Act or any court case
pending in the court of law and it does not
mean that project proponent has not
violated any environmental laws in the past
and whatever decision under EP Act or of
the Hon'ble court will be binding on the
project proponent. Hence this clearance
does not give immunity to the project
proponent in the case filed against him, if
any or action initiated under EP Act.

Noted

This Environment Clearance is issued
purely from an environment point of view
without prejudice to any court cases and all
other applicable permissions/NOCs shall be
obtained before starting proposed work at
site.

Noted

In case of submission of false document
and  non-compliance  of  stipulated
conditions, Authority/Environment
Department will revoke or suspend the
Environment clearance  without any
intimation and initiate appropriate legal
action under Environmental Protection Act,

Noted.
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1986

Validity of Environment Clearance: The
environmental clearance accorded shall be
valid as per EIA Notification, 2006,
amended from time to time.

Noted

The above stipulations would be enforced
among others under the Water (Prevention
and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act,
1986 and rules there under, Hazardous
Wastes (Management and Handling) Rules,
1989 and its amendments, the public
Liability Insurance Act, 1991 and its
amendments.

Noted

Any appeal against this Environment
clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New
Administrative Building, 1st Floor, D-
Wing, Opposite Council Hall, Pune, if
preferred, within 30 days as prescribed
under Section 16 of the National Green
Tribunal Act, 2010.

Noted
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Monitoring Reports




Neetal Laboratories And Environmapil Services Pvi. Lid.

Address - HNO, 43, SANTOSH NAGAR, WAK| BK.. TAL KHED, DIST. PUNE - 410 501
Website : wwow neatalemvirolab.com, Mob, BEGSE95854 52

Certifications

1509007 HE
(5014007 ; H5
(3045007 ;2018

Email: seles@nestalenvirolab,com / neetalenvirc@email.com
!

—— e —

TEST REPORT (Ambient Air)
Report No. NLES/25-26/11/AA/RE/712 | Report Issue Date | 12/11/2025
Name and Addressof | M/s. Anshul Bhosale Realty - “Anshul -Kanvas”
Customer Survey No, 663, Wagholi, Taluka -Havell, District — Pune, Maharashtra
Discipline Chemical Date & Time of Sampling 0771172025
Group Atmospheric Pollution | Sampling Procedure 155182 Part 5
Sub Group Amblent Air Sampling done by Lab Representative
sampling Location Mr. Main Gate Diry bulb temperature 1°C
Wet bulb temperature | 27°C Relative Humidity 51%
Start Date of Analysis 0E/11/2025 End Date of Analysis 12/11/2025
Make Shree Sciantific Eguipment and Calibration 5560 A22133/A22117
Instrumant Details Instrument [0 Mo, BILES/Laky/ st/ 75
Calibration Status Calibration om: 16/03/202%, Due On 15/03/2026
Results
| = Specifications
s Parameters Results Unit(s] [[TY.15] Methods
| P Standards)
1 | Sulphur Dicxide (S0,) 10.4 pgim® < &D IS 5182 (Part 2]
2 | Owides of Nitrogen (RO, 14,6 pg/m* 5 BD I5 5182 (Part 6]
3 | Particulate Matter Pl 425 ug/m” £ 100 |5 5182 (Part 4), 1999
[ 4 | Particulate Matter PM, 206 pgfr’ £ 60 IS 5182 (Part 24), 2019
5 | Qzane (D) 8.32 pg/m’ < 180 :II::I:::?::' :;;::gm‘ua“d
& | Ammania (NHl <0 ug/m’ < 400 :ﬂ-,':ui ;‘:*Emﬁf‘;g:g e
DL i %01
; ﬁn[lﬁlﬁa:l EDL ﬁ: 06 :.]drilsi:;ﬁilil;ﬂguand finalysis, 3rd
9 | Mickel {Ni) BOL ng/m’ €320 :
10 | Carbon Monoxide (GO} 0.53 mg'm’ % 04 GC FID Methanizer Method
11 | Banzo{a|Pyrens (BaP) BOL ng/m’ 510 IS 5182 Part 12
17 | Banzene|CsHs) BOL MR/ < 05 15 5182 Part 11
“Remark- All above results is within the limit prescribed by National Ambient Air Quality standards.
BOL - Below Detactable Limit.

Terms and Conditions

L This Beport i valid dor bested wample enly
. Thiz 15T repart cannot be reproceced whelly or in gart end cannal be wied for promationat or publicity perpase wiahout the

wiittnn ookt o laboracary, RLES,

Anthoriped Sipnatory
i Mr, Abhishek Tope)

{Ms, Kalyani Gore)
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AN ENVIRONMENTAL LABORATORY RECOGNISED UNDER EPA, ENVIRONMENT (PROTECTION] ACT
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Neeial Laboratories And Environmd@39l Services Pvl. Lid.

Address : HANG, 43, SANTOSH NAGAR, WaAKI BE., TAL KHED, DIST, PUNE - 410 501
Website : www.neetalenvirolab.com, Mob, 8669659854 / 52
Email; sales@ neetalenvirolab.com / neetalenviro@gmail.com

Certifications
{50 9001 : 2015
150 14041 = 2045
10 45001 ; 20148

l TEST REPORT (Ambient Air)
Report No. NLES/25-26/11/AA/RE/713 Report lssue Date | 12/11/2025
Mame and Address of M/s. Anshul Bhosale Realty - “Anshul —<Kanvas"
Customer Survey No. 663, Wagholl, Taluka -Haveli, District — Pune, Maharashtra
Discipline Chemical Date & Time of Sampling | 07/11/2025
Group Artmesgheric Pollution | Sampling Procedure I5 5182 Part 5
Sub Group Ambient Air Sampling done by Lab Regpresentative
Sampling Location NFr. C Building Dry bulb temperature 25°C
| Wet bulb temperature | 20°C Relative Humidity 38%
Start Date of Analysis | 08/11/2025 End Date of Analysis 12/11/2025
Make _ Shree Scientific Equipmant and Callbration $5EC/M20126/422130
Instrument Details Instrument ID No. NLES /Lab/inst/ 76
Calibration Status Calibration on: 16/03/202%, Due On 15703/ 2026
Results
Specifications
et Parameters Results Unit(s) (NAAQ Methods
' Standards)
1 | Sulphue Diexige (50,) 121 ugm® < BO 5 5182 (Part 2|
2 | Oxides of Nitrogen [ND,) 17.3 ugdm’ < BO I5 5182 (Part &|
3 | Particulate Matter Py, 39.5 Hgim’ £ 100 |5 5182 (Part 4], 1599
4 | Particulate Mattar PR 163 ugfm’ < 60 15 5182 [Part 24], 2019 - I
5 | Czone (00) 7.36 gl < 180 T“E:I:EI?;; ::; .:::Z";E‘“d
& | Ammonia {NH;) <50 ngim’ < 400 EE:I'::: ;EdLE:liT:‘!:g ¥
7 P BOL ; <01 _
[ :::::i: L]i.s:l BOL :::r:r' <06 :‘L:::Tﬂ?”" Analysls, 3rd
g | Mickal (M) BDL ngfm’ =20 :
10 | Carbon Monoxide (CO) 0.44 mg/m' £ 04 GC FID Methanizer Method
11 | Berzola| Pyrens (BaP) BOL ng/m’ 10 I5 51E2 Part 12
" 13 | Berzane{CaHgl BOL wgim” 505 15 5182 Part 11

Remark- All abowe results is within the limil presceibed by Nathonal Ambient &ir Cuality standards.

BOL — Below Detectable Limit,

Terms and Conditions
. This Repoit & walid for tested sample only

s The west reportcannol be reprosuced whelly or in par and cannot e usied for promotionad or publichy purpose withoot the
wiitien corgent of laborabary, MLES

=

m'n}

(M, Kalyanl Gore)

Al Skgnatory
(Mr. Abhishek Tope)

o ol --E'.ﬂd HFFEP'-'FH. IET S ES IR L RNl LR

Page 1 0¥ 1

AN ENVIRONMENTAL LABORATORY RECOGNISED UNDER EPA, ENVIRONMENT (PROTECTION) ACT

BY (MoEF & CC) MINISTRY OF ENVIROMNMERNT FOREST & CLIMATE CHANGE




Neetal Laboratories And Environmd®@@ Services Pvi. Lid. Certficitions

Address : H.NO. 43, SANTOSH NAGAR, WAKI BK., TAL, KHED, DIST. PUNE - 410 501 150 3001 : 2015

Wabsite - wenw neetalenvirolab.com, Mob. BELS029854 [ &2

I50 14001 : 2015

Email: sales@neetalenviralab.com [ neetalenviro@gmail.com K50 45001 : 2018

TEST REPORT (Ambient Air)
Report No. NLES/25-26/11/AA/RE/714 | Report lssue Date | 12/11/2025
Mame and Addressof | M/s. Anshul Bhosale Realty - “Anshul ~Kanvas”
Customer Survey No. 663, Wagholl, Taluka -Haveli, District - Pune, Maharashtra
Discipline Chemical Date & Time of Sampling | 07/11/2025
Group Atmospheric Pollution | Sampling Procedure I5 5182 Part 5
Sub Group Ambient Air Sampling done by Lab Representative
Sampling Location Nr. Commercial Space | Dry bulb temperature 5%
Wet bulb temperature | 20°C Relative Humidity 38%
Start Date of Analysis 87112025 Ered Date of Analysis 12/11/2025
Make Shrer Stientific Equipment and Calfration, AAQRM240 /230917
Iinstrument Details Instrurment |0 No. WLES/ LakInst/58
Calibration Status Calibration on: 87112024, Dus On 27/11/2025
Results
Specifications
Sr.
Ho. Parameters Results Unitfs) [MAAD Methads
Standands)

1 | Sulphur Diaxide (504} 11.6 ug/m® 5B 55182 (Part 2)

2 | Oxides of Mitrogen (NOy) 142 pefm’ £ 80 IS 5182 (Part )

3 | Particulate Matter PMyy 3649 pg/m 5100 15 5182 (Part 4], 1939

4 | Particulate Matber PM; 5 136 pgfm’ %0 I5 5182 [Part 24], 201%

s | ozone (04} 9.36 ugfm’® < 160 :“Ell“i‘:l';]:; :;:I::EE“”

6 | Ammonia (NH,) S0 ug/m’ <400 :::I:_:’I': ;':;;E;‘i:;::’.f;;g o

|

; ﬁ::f:h‘?qﬂ ggt ﬂ: jg; air Sampling and Analysis, 3rd

3 | Nickel [Ni] BOL ngim’ =20 Bitition; 4040

10 | Carbon Monoxide {£8) 066 rng.-'m!' <04 GE FID Methanizer Method

11 | BenzofaiPyrens (BaP) BOL rgfm’ <10 5 5182 Part 12

17 | Benzens(CgHy) BOL kgfm’ 5 05 5 5182 Part 11
Remark- All above results is within the limit prescribed by Mational Ambient Alr Quality standards,

BDL — Below Detectable Limit.

Terms and Condithons

w  This Begort i3 valid for besfed sample ealy
& Thip list réport cannot be reprodisced wholly ar in gart and camect te used for promciongl o pubEdEy purgosn withour Chi
writien comerd of Bborabary, BLES,

ot
O
&‘“3‘ By

{Mls. Kalyanl Gore)

FRREERTE RS "‘E.ﬂlj Df R:p:lrtiiiiiii LRI LT R L

f',.--'

.

itr. Abhishek Tope}
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AN ENVIRONMENTAL LABORATORY RECOGNISED UNDER EPA, ENVIRONMENT (PROTECTION) ACT

BY (MoEF & CC) MINISTRY OF ENVIROCMMENT FOREST & CLIMATE CHAMGE




Neetal Laboratories And Environmd®371 Services Pvi. Lid. Certifications :

Address ; H.NO, 43, SANTOSH NAGAR, WAKI BK., TAL. KHED, DIST. FUNE - 410 501 L] 23T
Website | www.neetslenvirolab.com, Mob. B669699854 / 52 150 14001 - :;m;.“
Emall: sales@neetalenvirolab.com / neetalenviro@gmail.com 150 450071 - 2018
TEST REPORT
Repart No. NLES/25-26/11/NI/RE/715 et | 1zpyyans
| Name and Address of M /5. Anshul Bhosale Realty - “Anshul -Kanvas®
Customer Survey No. 663, Waghaoli, Taluka -Haveli, District = Pune, Maharashtra
Disclpline Chemigal
Group Atmaspheric Pollution
Sub Group Naise Leyvel Monitoring
Sample Mame Ambient Noise
Date of Sampling 07/11/2025
Method of Sampling I15908%9; 1981
Sampling Duration Spot Nelse
Sampling done by Lab Representative
hiake LUTROM 5L-402350
Instrument Details Instrument 10 No. MLES/Lak/Inst/06
Calibration Status Calibration or:06/05/ 3025, Due On:05/05/2026
Results
Average Nolse Level Reading
dB
5r. No. Location &) u“i:ﬂ‘:;:; EP':B
Day Time Night Time
1 Mear hain Gate 53.6 44.3
- During Day time = 55 dB (A)
2 Mear Enm_rngn:id Building 51.2 42.5 Durlng Night time =45 dB (4]
3 Mear C Building 50,3 40.9
Remark- All above Noise level results are within Central Pollution Control Board Standards limit.

Terms and Canditions

] This Report Is wald Tor fosiod sammple caly

¢ The test report cannct be reproduced wholly or in part &2 cannat be uied Tor promationa or pubicity parpase withouot 1ha
wrkben consent of boratory, MLES.

(oA
o
eviewad Hy

{Ms Kalvaml Gore)

{Mr. Abhishek Tope)
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AN ENVIRONMENTAL LABORATORY RECOGNISED LINDER EPA, ENVIRONMENT [PROTECTION) ACT
BY (MoEF & CC) MINISTRY OF ENVIROMMENT FOREST & CLIMATE CHANGE
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Neetal Laboratories And Environmd®28 Services Pvt. Lid.

Addrass ; H.NO. 43, SANTOSH NAGAR, WAkl BK., TAL, KHED, DIST, PUNE - 410 501
Website - www.neetalemvirolab.com, Mob. 8662629854 / 52
Emall; sales@neetalenviralab.com / neetalenviro@gmail.com

Certifications
IS0 S001 - 2015
150 14001 - 2015
IS0 4500% - 2018

TEST REPORT (Stack Emission)
Report No, NLES/25-26/11/ST/RE/716 | Report lssue Date | 12/11/2025
Name and Address of | M/s. Anshul Bhosale Realty - “Anshul -Kanvas”
Customer Survey No. 663, Wagholi, Taluka -Haveli, District — Pune, Maharashtra
Disclpline Chemical Stack Material; M3
Group Pollution & Enviroament. Sarmple Description Stack Huight: 3.2 m
Sub Group Stack Emessian Stack Type: 0 G Stack
Date of Sampling 07f11/2025 sampling Location DGSH1(125 KVA)
Sampling dane by Lab Representative Sampling duration 15 Mins
Sampling Procedure CPCH Guideline on methadalogies for source emission monitoring
Start Date of Analysis | 08,/11/2025 | End Date of Analysis | 12/11/2025
Wiake, Modal No. | Shree Sclientific and Callbration /SEM-150,220508
Instrument Details Lak I | MLES/Lab/Instf01
Callbration Date | Calibration an: 06/05/2025, Due On 05/05/2026
Results
5r. Specifications
No. Parameters Results Uinitis) [MPCB Consent) Methods
1 | Fiue Gas Temperature 241 K
2 | Differential Pressure 3.3 mm WG
3 | Velodity C.E2 M5
4 | Dimensions of Stack 0.10 Mtr. B i
5 | Stack Area 0.0078 M
6 | Gas Volume 203.4 Wm3/ Hr
7 | Suspended Farticulate Matter B63.1 mg N <150 1511255 (Part 1}
B | Sulphwr Dioxide {505 36.5 g/ N - IS 11255 (Part 2}
B | Sulphwr Dioxide (50 2.17 Kglday = IS 11255 {Part 2}
10 | Wstrogen Dioxide [NO;] 38,1 mg/NM - 1511255 {Part T)
Remark ; Al Parameters are within MPCB Limits.

Terms and Conditions
# T Risgat i wia bl T titedd Sammpe anly

L] Thve test repont cannck ba reproduced wholly o in part and cannaot be wsed for promobonal or publicity purpose without Ehe

written consant of lakoratory, MLES.

N

{Ms Kalyani Gore)

Aulh

EERRREE R ] MR.-EPIH'I.“ AR AR

Signatury

{Mr. Abhishek Tope)
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AN ENVIRONMENTAL LABORATORY RECOGNISED UNDER EPA, ENVIRDMMENT [PROTECTION) ACT

BY (MoEF & CC) MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE
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Neetal Laboratories And Environmd4®8 Services Pvi. Lid.

Address : H.NQ, 43, SANTOSH NAGAR, WAKE BE., TAL. KHED, DIST, PUNE - 410 501
Website : www.nestalenvirolab.com, Mob. 3569620854 /52
Ermail; salesi@neetalervirelab.com [/ neetalenviro® gmail.com

Carffications ;
B0 900 ; 2075
50014000 2015
S0 A5001 2018

TEST REPORT
Report No MLES/25-26/11/0W/RE/717 | Issue Date | 12/11/2025
Marme and Address of M/s. Anshul Bhosale Realty - "Anshul -Kanvas”
Customer survey No. 663, Wagholi, Taluka -Haveli, District - Pune, Maharashtra
Discipline Chermical Date of Sample Collection 07/11/2025
Group Water Sarmple Cuantity 2 Ut plastic Can
Sub Group Drinking Water Sarmming Procedure 5 10502012
Sample Description Office sarnple Status Liguid & Saaled
Sample Collected by Lab Representative
Start Date of Analysis 08/11/2025 | End Date of Analysis [ 12/11/2025
Results
5¢, Parameters Resubts Lhmitys) Specifications Methods
Ma. {15
1050020012 IMax
1 Colour <5.0 Hazen 5 IS5 3025 |Part-4)
2 Cdour Agreeable Agregable I5 3025 Fart-5
3 pH at 25°C 7.2 - 6585 APHA 4500 H+ A, 24™ Ed. 2023
4 Tuifbidity | =10 HTL | I5 3025 Part-10
5 Total Dissalved Soliga 163 mefd SO0 APHA 2540, 24" Ed. 2023
[ Calcium [as Ca) 10.8 mg/| 75 APHA 3500 Ca B, 24™Ed, 2023
| 7 Chlarida [as CI) 16.3 i 250 APHA 4500 CI-, B 24" Ed. 2023
B Fluaride (as F) 0.88 mg/! 1.0 APHA 4500 F- D 24" Ed. 2023
9 Magnesium (as Mg) 3.65 myl ap APHA 3500 Mg & 24" Ed, 2023
10 | Nitrate {as RO,) 18.6 mgl 45 APHA 4500 NO3- B 24" 4, 2023
11| Sulphata [as 50.) 296 m/| 200 APHA 4500 S04 E, 24" Ed. 2023
12 | Total Alkalinity [as CaC0;) B23 mg/| T APHA 23208 , 247 Fd, 2023
13 | Total Hardness (a5 CaCO;) 413 gy 200 APHA 2340 B, 24" Ed, 2023
14 | Iron {as Fe) 0.64 mgdl <1.0 IS 3025 (Part-02)
15 E Codl Absent Absent/100m! Absent/100m| I 15 1622(R.A.1996)
1A Total Collform Absent Asent/100m| Absant) 100m| [ 15 1622 (R.A. 1996)
Ramark: The above water sample is Comply with reguired limit as per 15 10500:2012.
| For Total Colifarm & E.coll, Absent can be consider as Zero [ Refer 15:1622 (R.A.1995], Table Ma.-3].

Terms and Conditiomn

= This Bepor ks valid for estod sampla enly
= Thetest report cannot be reprockeced wholly or in gan snd canredt be used for preonctional or publicity purpose withowt the

writien corsent of laboratony, MLES,

Reviewsd By
Auntherized Signatory

(M5 Kakyani Gore)
i Mr, Abhishek Tope)
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AN ENVIRONMENTAL LABDRATORY RECOGNISED UNDER EPA, ENVIRONMENT (PROTECTION] ACT
BY (MoEF & CC) MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE




Neetal Laboratories And Environmdi88@ Services Pvi. Lid.

Address : H.NO. 43, SANTOSH NAGAR, WAE] BE., TAL. KHED, DIST. PURNE - 410 501
Website | www.neetalenvirolab.com, Mob. 8669695854 [ 52
Emiail; sales@neetalerwirclab.com / neetalenvirc@gmail.com

Certifications

1509001 : 7015
150 140071 : 2015
150 45001 . 2018

TEST REPORT
Repart No: NLES/25-26/11/WW/RE/718 | Issue Date | 12/11/2025
Marne and Address of | M/s. Anshul Bhosale Realty - "Anshul =Kanvas”
Customer Survey No. 663, Wagholi, Taluka -Haveli, District — Pune, Maharashtra
Discipline Chembcal Date of Sample Collection | 07/11/2025
Group Pollution & Environment | Sample Quantity 02 Litres
Sub Group Waste Water Sampling Procedure APHA
Sample Description | STP Outlet Sample Status Liquid & Sealed
Sample collected by Lab Representative
| Start Date of Analysis | 08/11/2025 | End Date of Analysis [ 12/11/2025
Results
&r. Parameters Results | Unitis) | MPCE Methods
Na, Limits
1 pH at 25°C T3 - 5590 | APHA 4500, H+, B: 24i Ed.2023
2 Total Suspended Solids (TS5) at 15.0 g/l 20.0 | APHAZ540, D, 24" Ed. 2023
103°C to 105°C
3 Chemical Oxygen Demand 26.9 mg/l <50 IS 3025 {Part 58), 2006
d Biochemical Ouygen Demand (BOD) 5.0 mgl =10 15 3025 (Part 44), 2019
3 days at 27°C .
= Ammonical nitrogen (as N} = gl <5 WMH}”_F' ="
6 Total Nitrogen 41 | mgfl | <10 | APHA4S00N-C 24" Ed.2023
T I__If_aeul C_gliﬁ:lrrn 269 mﬁ.ﬂ <104 I5 1622 20159
Remark ; All Parameters are withinm MPCE Lirmnits.

Terms and Conditions

L] This Fegsert is walid Tor fedied semple ondy
# Thae teest repodt cannot b reprodeced wisally o in sart and cannot be used for promotionzl or publicky purposs withoet the
wrkian consiet of lbonabary, MLES,

{Ms. Kalyani Gore)

Signatory
(Mr. Abhishek Tope)
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Neetal Laboratories And Environmd@4d| Services Pvt. Ltd.

Address | H.NO, 43, SANTOSH NAGAR, WaAKI BE., TAL KHED, DIST, PUNE - 410 501
Website © www.neetalemvirelab.com, Mob. B665698854 [ 52
Email: zales@neetalenvirolzb.com f nestalenviro@gmail.com

Certifications ;
150 0001 - 2015
150 14001 - 215
IS0 45001 - 201138

TEST HEPORT
Sample 10 MLES/25-26/11/50/RE/T19 | Issue Date | 12/11/2028
Name and Address of Customer | /s, Anshul Bhosale Realty - "Anshul —Kanvas”
Survey No. 663, Wagholi, Taluka -Haveli, District - Pune, Maharashtra
Décipline Chemical Date of Samale Collecticn 07,11, 2025
Ginoup Pollution & Envirgnment Sample Quantity Dil:q;_
Sl Group Lail f Sedimants Sampling Procedure Mznual of Sof Testing
Sample Descripticn toll = Garden Area Sample Status Solid & sealed i
samgle Collected by Lah Represantative '
Start Date of Anabysis 08112025 | End Date of Analysis | 12/11/2025
Results
&1 Mo Parameters Units Aesults Mgthods
! Colowr Dark Brown s APHA : 22 sdition-{2500-E)
: pH 14 A 15:2730(Fart 26),Rev: 2016
3 Electrical Canductivity 1580 pEfCm 15 1476732021
4 Chlgrice a3 O- 4.3 mEg'Eg Zail chemical Analysis by ML Jadisan
5|, m Mathad manual, Seil testing in India [Departrment of
SMpBCN AR ey £ o agriculture and eapperation, Ministry of agri
[ mgEg Methad marual, Sed testing in Indla [Depantment of
Iran as Fe o7y agriculture and casperation, Minttry of sgri. Government
of India, 178 Page Mo 1072011}
T mg g Method manual, 5ol veting in Eadia (Departrnent af
fumilable Sedium as Ha 063 agricutture and cocperation, Ministry of agrl. Government
of Indis, Page Mo 14532011 —
£ Mg Methad manual, Soi resting in india (Department of
fuailabhe POLpssium as K 8.3 agricutture and cooperation, AManisery of agrl. Gowernimeant
of India, Page Mo 149:2009)
3 kg/ha | Method manual, Soll testing in india (Department of
mlalﬂu Phodiiarms g 412 agricutture and cooperatian, Mnistry of agri. Gowernment
of India, Page MoS5:32011|
10 Method manual, Soil testing In india {Department of
Caldum as €3 i mg'Kg agriculture ard cooperation, Minlstry of agrl, Gowernment
of India, Page Mo 104:2001)
13 ethod manual, Soil testing in india (Department of
Magnesium &5 Mg 355 mg'kg | agriculture and cooperation, Binistry of agrl. Geverniment
af India, Page Wi 104:2011)
11 hethed manesd, Soll testing in India (Departmaent of
‘Water Holding Capacity 34 * agriculture and coaperation, Ministry of agri. Gowernment
of India, Page No.145.2015)
13 Bl Domn ity 4.1 gfema 27 20|Part 14)2030
14 ‘Water Content/Molstura 6.0 * & 2720 Part 22)2020
15 | Texure Clay - APHA 1 22" edition-{2540-E}

Terms and Conditicns

#  This Report |5 valid dor tested sample only
»  The test report cannot be reproduced whally ar in part and cannot be uied for pramational of pabicity purpose
withoait the writfen consent of labaratory, NLES,

e
ReiFewed Ry
({Ms. Kalyani Gore)
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b :
An‘hﬁd Signatory

{Mr. Abhishek Tope)
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Copy of Environmental Clearance
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d) Construction & Demalition Waste Rules, 2016 & 71

7)

Water Environment

1) Water Balance Chart =7 Twefter =meiter wamt
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Water softner / Filtration Plant- 3%« ot /am

R.O. Plant- & w, &t ./ &
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s FEE WHRPTAETR TR AT A0 Ay v 43 7, #1 F wrk vl gt oy
TEATIET S8,

%) I SHEEITHA TIOAT ST AT A,

'#) Hydrogeclogical report HT=T o s avaam=ar qrvgrar wosfe amie s
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b} foredf ot -y mx smx 3 m
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e) TrEETeT yrrareT fre auw aftaE oty aaifi S e

&) WET WhETHE Water logging T Flooding sritfire st o aefier avdit gdfar somamm
uret =,

a) aea it e SovTsfiET Tt - £o o dia
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) T oo Wt Grass Pavers STawary i S Srefte wre STt STy
i

d} Storm Water Layout Wrewame s @i,

%) STTUTH FTAAT F7 Fieoh S areersay it fadt Ferfor o gt wvefter it e
FIUaTT T 473,

a) Mobile Tollets e I,

b) Frerey s FovarRaT s e S i,

¢ ) 1 A wAT TS ArovaT e,

Vo) aETTet it weEmara afiwy aiEd S w s s st aredts s
STP.1 - 304t/ Rw

ST 2 - vy #ty fog

Sewage treatment technology-MBER technology

Intput B.o.D 3 days @ 27deg C : < 250 ppm
Qutput B.o.D 3 days @ 27deg C : < 20 ppm
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Building Materials
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e) SIWT FWIT Organic Waste Composter TN STHRIT F94 TT=T 9197 ®9 20 Ha0
HTE.
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File No: SIA/MH/INFRA2/481178/2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment I mpact Assessment
Authority(SEIAA), MAHARASHTRA)

* %%
g A

Dated 08/07/2025 =

To,
Deepak Vilasrao Jagtap
ANSHUL BHOSALE REALTY LLP
501, 4th floor, Bonita Apartment, CTS No - 1187/16, Ghole Road, Shivaji Nagar, Shivaji Nagar, PUNE,
MAHARASHTRA, 411005
legal @anshulgroup.com

Subject: Grant of EC under the provision of the EIA Notification 2006-regarding.

Sir/Madam,

This is in reference to your application for Grant of EC under the provision of the EIA Notification
2006-regarding in respect of project Proposed expansion in Residential development “Anshul Kanvas’
on G. No. 663/1(P) — plot 1 at Wagholi, Taluka — Haveli, Dist. - Pune by M/s. Anshul Bhosale realty
LLP through Mr. Deepak V. Jagtap submitted to Ministry vide proposal number
SIA/MH/INFRA2/481178/2024 dated 17/06/2024.

2. The particulars of the proposal are as below :

(i) EC I dentification No. EC24C3801MH5363154N

(ii) File No. SIA/MH/INFRA2/481178/2024
(iii) Clearance Type EC

(iv) Category B2

(v) Project/Activity Included Schedule No. 8(a) Building / Construction

Proposed expansion in Residential devel opment
“Anshul Kanvas’ on G. No. 663/1(P) —plot 1 at

(vii) Name of Project Wagholi, Taluka— Haveli, Dist. - Pune by M/s.
Anshul Bhosale realty LLP through Mr. Deepak V.
Jagtap

(viii) Name of Company/Or ganization ANSHUL BHOSALE REALTY LLP

(ix) Location of Project (District, State) PUNE, MAHARASHTRA

(x) Issuing Authority SEIAA

(xi) Applicability of General Conditions no

(xiii) Applicability of Specific Conditions no

SIA/IMH/INFRA2/481178/2024 Page 1 of 12



440

3. Inview of the particulars given in the Para 1 above, the project proposal interaliaincluding Form-1(Part A and B) were
submitted to the Ministry for an appraisal by the State Environment Impact AssessmentAuthority(SEIAA) Appraisal
Committee (SEIAA) in the Ministry under the provision of EIA natification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by State Environment Impact AssessmentAuthority(SEIAA)
Appraisal Committee of SEIAA in the meeting held on 05/05/2025. The minutes of the meeting and all the Application
and documents submitted [(viz. Form-1 Part A, Part B, Part C EIA, EMP)] are available on PARIVESH portal which
can be accessed by scanning the QR Code above.

5. The brief about configuration of plant/equipment, products and byproducts and salient features of the project along
with environment settings, as submitted by the Project proponent in Form-1 (Part A, B and C)/EIA & EMP
Reportg/presented during SEIAA are annexed to this EC as Annexure (1).

6. The SEIAA, in its meeting held on 05/05/2025, based on information & clarifications provided by the project
proponent and after detailed deliberations recommended the proposal for grant of EC under the provision of EIA
Notification, 2006 and as amended thereof subject to stipulation of specific and genera conditions as detailed in
Annexure (2).

7. The SEIAA has examined the proposal in accordance with the Environment Impact Assessment (EIA) Notification,
2006 & further amendments thereto and after accepting the recommendations of the State Environment Impact
AssessmentAuthority(SEIAA) Appraisal Committee hereby decided to grant EC for instant proposal of M/s. Deepak
Vilasrao Jagtap under the provisions of EIA Notification, 2006 and as amended thereof.

8. The Ministry reserves the right to stipulate additional conditions, if found necessary.

9. The EC to the aforementioned project is under provisions of EIA Notification, 2006. It does not tantamount to
approval s/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project Proponent
is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the
project.

10. Thisissues with the approval of the Competent Authority.

Annexurel

Specific EC Conditionsfor (Building/ Construction)

1. Specific

S.No EC Conditions

6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon' ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
11 construction phase should not be drinking water.

8. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.

Annexure 2
Details of Products & By-products
Name of the product Product / By- Existing|Proposed Total Unit ModeofTr_an_sport/
/By-product product Transmission
N - Residential . .
Residential building building 63925.98|36277.25 |100203.23000000001|Sg.m|Construction project

SIA/IMH/INFRA2/481178/2024 Page 2 of 12
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STATE ELEVEL ENVIRONMENT IMPACT ASSESESMENT AUTHORITY

Mo, S1AMHIANEE A2 E 1T TR 2024
Enviranmend & £ limate
L hamae Chepspitment
Baom So. 21729 Tleer,
M anteadaya. Mombai- 404135
Tu
®Y5. Anshul Bhosale Reshy LTI,
i Tos d 3 Py =l 1,
Waghali, Taluka = Havelio Dzt — Pune.

Subject c Dovieoomental Clearanee  for Proposed  expansicn i Besidential
Crevefopment ~Anshul Fanvas™ on G M A633{M — plet | a2 Warholi,
Taluka — Haveli. Dist - Pune by MY, Anshul Bhaosale Bealiy L] P,

Reference - Apphcation ne, STAMIEINT EAZAR L7024

Tl has reforcnce o your comwmanication on the above-mentioned subject, The
propusal was comsidered by the SEAC-3 0 s 96N meeting under scicoming catepory ¥ (3) B2 as
ner T LA Baridication. 2004 and recommend o 5T1AA . Troposal then considersd in 282% 4 Day-1
el inge of Seate Level Enviesnmant lnpagt Assessmant Auchatity (5114 A 3 held on 3% hay, 2115

2. Fiief Tnformation of e projest sulorucied by you is as e hos-
| [Propasal Number S LARIHANER A5 11782024 . 0200200 ]
I*ropueied expansion in Besidential Dewelopotent Asbiul hanvas"™ on
2 [Warae of Project . M. 8835 (P — plot 1 ot Waghof, Taluka — Haveli, Chst. - Pane by
Wirs. anshul Bhosals Bealiy L1F
3 [Project enteaary RN ..
4 [Twpe of [nstiution Private s L
M aime M) Dokl Yilascus Taulap
3 [Project Proponeni e g, 4 Hane, Bamz Apdmens . UT3 TTRTIN,
N : . _]j 7. Regd. Qffice addruss Lo -0 wand L Sieivag easan, Pune - 111035,
i K ansulant Sustainera Sulutions Pyt [ 1.
T |Applied for Expansion i FL - _
5 [Derais of previous EC G LA ua, Wapboliil. B .11553." ]"_’nl. k. _94'.']'-"| F—.' LE daed 31252017
i [oor plat area — S0 RO m= & BLA4 A1,925 098 m-
9 |Lswalion nf the project 0 Mo 6 — Plat Lat Wagholl, Tuluka 1laveli Dust - Pune .
[ [Latitude aed Longilde Latitude - 18°25'1i6 M. Loewritude « 7393941 32" !
11 [Iead FlowAdca im’) 21.980,44 ’
12 [Meductions (m-k ST o o
13 MeL Plor arew fime) " | 046864 o
L4 [Peoposed FSLarea 1n’) o, L1 86
13 [Propased non-FSLarea im?) [14.068,57
L6 [Mroposed TRULA {m7) [ P
LT [TEUA {ms appooved by | (W] 20b5, ““3 apprin ed b 'MRDUA
. . I A jurisdiction 51-“|.1I zlmmmu autharicy is Pung Motrapalicam
% I"ranm_n_g_:’u:rhnrn'-: bill date Rf“_lun l'I:“I-:.'.::I-':rJ'I:ln-..nL !".L..l.l'l-.ll't-m'- itMRDAT i .
1% Firpmnd coverdge (- & Y #0762 & 2350 %
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20 [Total rogect Cost (Re -l]!.s. P21 07 Cr
_j-l--(._‘EF{ Az nor MaFFa& O W' werll Fallovae the conditims mentioned i O vide nos T We, 22
| picular dated BLASZ00E  B32017 - A dated 2014200
Details of Building Cantiguration: Reasun fnr
— rladifieation
irevians EC f Existung Bujlding L _J-'_l'-::upu'-scd Carfiguration AChanpe
E;:gﬂi:f.—'- :(_‘.n;-|11“|g|,|rm;i.nn' E[I;:_ﬁhl Huilding Mame| {onfiporatian |Height |[|11.-:| o
Buildingd  P-12 3900 [ PuildingaA Fil2 3900 | Nochange
Building B~ P+11 3545 | Puilding 3 P42 3R 40 .m]f:j_‘i‘:gd
Duilding £~ <12 3300 | DuildingE F+12 3900 | hoochanae
Building € P+1l 33,45 Building € |BI+HG+HISHI1EF [ 6ll.00 Buildine
221 Building ¥ P+ 3345 | Huoilding 13 [BI+GHSERF | G000 | Cenfinuration
Buildine F F+11 © 3545 Building I [EITGUISOEE [ 60.00 Fevised
Bailding i - P RIL ) 3545 o
BuildingH i P+l | 35.43 _ ]_3”,'13’5""*
rentved due oo
Ruitding 1 : P+11 P15 45 - plat
HIJHEJH?.-{S i G+ ] & 64 cubulivision
s i '
lub House | G4 1 dH | Club Houge - G+ 570 o chidnee
Club 1louse - 2 . Mewly
{om Podiunp = _ . ]:II'L"IPL'-:-:-L'-IJ
23 [Tivul number of lenenwent= Residenteal unils - 768 Nos. Population 4662 S,
Diet Sepgon fCMIN Wer Seasen (Chil))
||x:‘h ".‘-.11{~| ! 330 Freesh Water A
fecveled (Fhushing 1&3 Ry led {Flushingg (51
23 MWWyier Budget R ocyelod (Cracdeninge) | & Reoveled 10Gardening ]
! Fowimming, Powl CLo Ll ITLELIAE Ponl i)
T-al St Lol =
Excess 1raated waler i 246 Fxcess roated waler B2
o Water Statage Capaciy for (L5 | — Fige Fank: 150 OX0D
~” Fuelighting LT Litrl 2= Fire Tank: 304 MDD
26 pgource of water I.ocal By
Level ulthe Ground e - Monsoon - 15w 20w BGL
hyater tahle: Fost Mongoon - 1040 12 m BGL

L oaarweater
Hancating (BWHY

S and oo of RWLT lenkrs) and Quantivy: MA
Omantity and size of 9 Boos of echarees Pits (6 for Reottop and 3 for Surtace)
ros huiree pils: pecith borehele efstee 2 m X2 m X 2m

rl

Drerails of LGT Lgnk.s_it'a:qﬁ_

Sewas eeneration in O ML, A4
Mewars ard =P e hinodingy; MRRR

Weastewler Lapacity ol 5TF
(R

Type

STR 1 — 243 KL (Exiseimg  STM2 . 3535 RED (Propuosal)
1018l 1P zapazity — S8 KLID
U {kaiday

Trealnentilisposal

o] D W

- Mianasenent Jurins DT;.- Al LE _ _|ETarled m:-s:r e dutharised verdor
R Ll T 21} Handed oot to autharised verdaor
:t"l‘.na‘:f.' s ek | Erveasated magerial Fsepvated material weill be used for
W R trovn propascd  11lling and Road work withm sie.
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Salid Waste
Al Manaeemein duciny
Oipcration Phuse
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Biomadical wagle: MHa A o _ |
[ -asle: — LU [l b handed evor e aulharized agcngy
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. [ [ransfocmer G0 HOVA N 3 e,
D3 sel: |- 25 KVA X 1 Mog, 250 KWA XN | Nox
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The eomparative statziment For the projoet is s helow:

Propnncnt

Marticulars As per previous EC Froposcd Expansion Rematk
T"-.ume._c:ll' thie Anshul Kanvas Anshul Kamvas Noochanpe
Froject
Name of Pruject | -y Dreepak Jagtap Mr. Diccpak Jagiapr Mo change

Loweatnon wf

5, Ma, 663 at Waghali,
Taluka — Hawvel, List.

S M A6 Pl
| at Waghali, Taluka

Change in 5, Mas. duz o

Frojeet - Trune Haveli. st - I'unc subdivision
; . . Crr of Expanaion
. L] - -|| '
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Flot Are . 1 : Plad s cedueed due o
oLl A s .'!l“,?pl".l-ﬂﬂ ™m 210801 m wuhdivision
- 4 4 51 increased by
mal B . -
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MO s 14,134 82 m 34 06E.537 m 2
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2
10020325 m
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11 - diz
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Iowss I
Chh Honse Gt 2 100 Preva |y proposed
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-2

(O poadinn b
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{.'!u.laum;.- | Y RLD 453K T3 Bodduces 05 per & atsr
Rewape 1T HE RS
m—— -
STP capacily gIl! _:H:E H:LD UG :J:E H.'LU STI;IE] 11 rl:-..E.t.::;l:;np:r
STr2 03 kLD TR 2 -315 KLDE T
IequircmenL
2 bops ol rechaype 9 Mo ofvecharae
RWH prifs pits with borchole This o ith boereluale Fits are poonided a3 per
N e —=2mX2ImX Ser-2imXImkX TCQULCELETIL.
m Im
Py WWoakte: 090 P OWC L - 2 Keddaw -
Soelid Waste kg day Dr Waste: 812 kg/day Coxisoima
{Jenctt i Wt wepste: [L5ws1 Wi waseg; 1,211 VWO 2 — R kpiday -
Laoday kiiday Fraposed
. ; ; Pravided as per LINDCER
' - 1 | - “n . -
{Ipen Spuce 4. F30.0M m 210469 m anud reduced plot arca
Dremand load: 4,850 Lrcmand Joad:
kW 201466 KW
Vranzfommner: 4 X 631 F Transfomier: 3 7% A30  hanees 25 Der
Eneray Jderails KA A s dn e

[l sens: 2 M 250 BWA

L z015: 1 X 125 Eva

I'X 3300 kva

reduiraTne

Harking Details

4 W A0 Moy
R K

4% 373 Mo
2B LT Mo

Ag rer LLMCFR

1. Proposal 3 ao espansion of esisting construction project. P'raject bad received earlier
Frviecnment Clearance wide BHAMNau, Waghe iU, Noo 663 Prao kora 94070 7-1 8 dated
QE N2 T ieem PMEDA ) cor cotal AL A G925 98 m2 Proposal has been considered by LA A
i i1s 242 a1 meeting hetd on 3 Mas. 202 F and desided ta accard Easivsnmem Olearinee
) the said progect under the provisioms of Eoyvirowment Ipact Assessioent Hatuficatan, 2006
subject e implaotacion of follkaowing s and comditions-
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Specific C okl itinmns:

A SEAC Condilivns-

1.

(¥

fh,

FP 1o ohtain 20OC letter Troom existing Buegalew ownecs £ inhabiants in the poogect
sirg,

PP to explure provision of peemeable pavement o open parking dress.

Wil celerence W e divsaiions given by Hon ble Maticnal Green Tribwnal, Central
Fore Bench, Bhopal o Ormgmal Applicatinn Bae 932024005 vide onder dt.
GR.O09.2024, PP and Coensultant to jointdy submit andeetaking that the project site s
wok lecated in whobe of by part withitn 5 ki, of the pretected arga arificd under the
Wildlife § Promegction} Aot 1972, critically palluted aneas snd severely palluled aosas
av 1dentified b the CMCR. eco-seosilive areas aotified under Scction 22kt the
Ewvicomment {Fratectiony Act and (he inger-stace boundarics,

PP w obtnn BODAOA/Concesion Thwument'Plan Approval or any other fomo of
drumaents as applicable ¢lacifving iz conloemity with local planning mlzs wnd
provisions indicating all reoguared B0 area as per prevailing Hen'ble Supreme Court
Order. PP wr oblaan alb mandatory 500 oo the coscermed plannine autharite and
e phanning sushority shall nol issue occupriion <ettificate unlcss PP obraing the
AAEITHE.

PF 1o prepare and irpleanent plan ooomake proposod progect 3 plastic free zune

M 1o ensure 10 achisve the standard parameters of the treated sewage a5 per order
Faued vy the Thon'ble Tatonad Creen tribucal oo 3004 2019, PP 1o ensure thar 1he
watee propesed 1o be dsed fo consoirerio phase should nag be drinking warer,

FI anit 1 planning autberity shall ensure that, the construction and denuoliton sase
10 & I oweazied s vodlected and treated a1 desienated places as per Construction and
Demelition Waste Mapagement Rulez, 20016 amended from time tn inne.

PF e provide #lectnic chareing lscality by poovidine charging point al soitable places
a3 per Mabarashiora Elesteie Vehicle Pobiev, 2021,

F I by pmsniee 10 achieve minimomn 3% energy s&ing by nsing nan-conventiomal eneruwy

SLILLMCES,

B. SELAA Cowditicis-

bt

(=]

P has provided mandatory RG arca of 210464 g2 on mether earth. Lecal plarning
autharity ta ensume the compliznee of the same.

This EC i restricted heiche of building C 1Y and F op to 57m as per CFO MO Jared
305 202d

PP our keep open space unpuved seoas Do cnsere perncability of woater, Howeyer,
whenever paving is deemed necessary, P1 (o provide grass pavers of suitable types &
strengeh o imerease the water pemueable area ws well as o allew elTective Ore woader
v eImeLLl.

PE e achizve al least 34 of wral encrey requiremant frem anlarether cencewatile
STUECES.

IE Shall comply with Sendard CC conditions mentsared in the 27 e Momoranduen
iFeued by Mab s OO vede FONo 2254201 8-TA TH dedid00 2018,
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O, 5l1AA aler deltheration decided b ELFAE L far IPS1- 86,1534 80 m2, MNon FSI-
HMUGEST md. Tefd BHA- L0035 m2, (Plan appreval Mu-1499  dared
TRA5 M2

Crienerzl Cornditinns:

a) Constrocting Pliase i«

I The salid wasie aenerared should be properly callecred and seecesated. Dinvinert solid
waste should ke dispased of o the appiovad sites Tur laed 11lling alter recovering
rcvelable material.

I Dasposal of muzk, Censleuetivn spoils. inchuling  bitwminous maerial during
cansirugtion phase shoeold now creme any adverse ctfect on de neishhouring
comntunites and be desposed teking (he pecessary precaulions lor nenceal saf=1y and
health aspects of people, only il the approved sites with the approval of campetsnt
authority.

L Any hagandous waste penerated during comstruction phase should be disposed af as
ek applacable rules and noms with neeessaey appravals of the Mahaezshira Pallution
Cuntrol Fuowrd.

V. Adequate drinking water and sanitary Tacilities shawld be peesided for constractinm
workers At the site. Provisten should he made for makile ailes. The safe dispasal of
veglowdler and salid wistes sencrated duchig the construction phase shaald e
ensured.

V. Amanzement shall be mads thal waste water and seaem warer do el mod mied.

VI Water demand ductng construceion shantd he reduced by gee of pre-mised conererg,
e sgents amd other hest practicss,

VIL The sreumd water level and its quality shoall be monitored repelarly s consuliation
with Crawnd Water Authoriny.

WL Permission g draw eovund waler for cansousticn of baseroent 1 any shallt he abegined
troun the coanpetent Authority rcr @ constoue licn‘operation of the projest,

1%, Pistures lor shovaers, toaled flushing and drinking should be al ko 1o cither by wie
of aorarors o pressure reducine devices or sensat based eanral,

A Mhe Encrey Conservatiom Quilding cods shall be stricthy adhe red wo.

AATNhe wpsorl excavaled Jduring constiuction sctivites should he stered far wse in
harticulture 7 landseape des lopment within the peoject sile.

KL Addiinnal soil for levclling of the praposed sue shall be gensrated within the sites (10
the extemn puossiblel suochat natural draimage svsten of e srea % protected and
improsed.

XL Soil and ground watzr sanples will be reated Wwoascertain 1hat there is no theeal Lo
praund watzr qualits by lexching of heavy matals aod ather tosie contaminanes.

NIV. PP teosmoctly adhere oo all the comditions mentioned in Maharasinra (1 rhan arcas)
Frotection and Freservation of Trees Aol 1973 as amended during the vaBidity of
Ervimonment Clearange.

F%. The diesel gencrator sets to be wsed during consrugtion phase should by low: sulphur
elizse] e and sholf conform w Fwcwenmens §Protection Rules prescribed for air
and noise Emission slandards,

MWL Nelaeles hired far granapoaaziaon of Rew nutenal shall sivierl compls the endssiom
norms prgserihed B Munisoee of Boad Tranapere & Higlseos < 10 pareoent. The veliele
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shall be adequately covered o aviid spillagesleakapes:

XWIL Ambient nodse levels should conform o nesidental sandards bodh duciee day acd
nielit, Ineramental pallution kads oo the anbicnl al and naise goality shuuld be
clogely nuonitered during comstrustion phase. Adequare measures shanld e made Lo
reduce ambient aic and naise level during constrection phase. o as ta conform 1o the
stipulated standards by CPCOMAPCB.

KWL Dhesed poswer pencrating sets propesed o source of backup pawer for elevaiors and
cummaon area illumination duing constroction phase should be of enclosed tvpz and
contarm e rules mods onder e Eaviropment {Pratection} Act, 1984, The height of
stack of DG sets showld be egual Lo the beighn nesded for the combined capacity of all
proposed DG sets, Use Jow sulphuor dissel is prefered. The location of the TG sets
may he decided with in consulation with Maharashtra Pollulion Conona] Baand

XX, Regular supervision of the above and other measures for momitering shuuld be i placs
abl Uirolks the consiiuction phase, so us to svuid disarbance wthe sovvcondings by a
separats ¢nviranrmel sell Sz signaed person.

B} Opemitiam phase:-

I. a1 The s0lid waste penerated slwld be propeely collooied and segregated. BE Wel wase
should be lorated by Chrganic Waste Canverter and treawal waste (manure) should be
utilized in the existing premises for gardening. And, na wel narbage will be disposed
oliside the premises. o) Devdinert solid wasee should be disposed ol L the approced
siles Tor Tand (illing aficr recnvering recyelable iz rial.

. T-wasee shall be dispaged hroogh Autharized vendor as per C-waste (Management
aned Handingy Rules, 201 6.

WL ar The installarion af the Sewape Treatment Mlad (ST showld he certified by an
e pendont eapert and 3 repmart in this resard shoold be submided Lo the MPUR and
Eavironment depactenent belors the projees is commissiened for aperation, Treaied
eltluent wmanating from STI* shall be cecyelods roused 1 the maximum extem
passille. Treaument of 1HH%S gres water hy decestralized treament shauld he dune.
Wegessary measures should be mads v mitigate the adour problem fom S TE B P Lo
give 10 "5 treatment o sewiass JLiguid waste and explore the pozssibility 1o reevcls at
leaan 300 % of warcy, | acal auntharity shauld ersare this,

1V, Praject preponeot shall cnsure aompletian of STE MSW disposal facifin. areen hell
development prior b occupation of 1he buildings. Ax apreed during e BELAA
mgeting, PP o axplane pessibility of wiilizing excess rreated witer in the adjacent arca
for gucdening betore discharging it ingo sewer line Bo phiysical accupation o ailotment
will he siven unless all above said cnviranmental infrastructures & installsd and made
funciiamal ineluding water reguicrient.

V. The Oecupangy Cenificate shall be issued by she Loesal Phoning Auwtharity Lo the
praject only alter ensuring sustained availahilite of drinking wares, conpectiviry of
seawer line ¢ the praject 51e and prapet dispasat nFeated waler ws per envicolimn il
N s,

VI, Tralic eonuesticn near the entry and exit puints feem the roads wdjeining the propesed
project site must he avoided. Facking should be fully imtermalised aod no public space
should be utilized.

VEL  PTro provide adequate eleceric charzing podats [ elecuic vehicles [FVs)

VL Groeen Bell Deselapesent shall he carried aul considering CMCB pokdelines inzluding
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selectton ol plant species and i consultation with the Tocal DFCY Agrivaliure Tept.

Lx. A separate coaviecnmenz management cell with qualiiBed swif shall he ser up for
i pleimendimon ¢ the slipolaed envicenmental safepuards.

X, Eeparale funds shall he allncated foe implomcnracion of chvirormental proieclivn
measures MY alorg with ftem-wise breaks-up. These st shall be incloded as part
affhe project cosl, The fumds earrmacked urthe environment pranectian meaasures shall
nar bex diverted Jor other purposes.

K1 The projece manavement shall advertise ac least in oo logal newspapers widely
circulated inoohe regoon around e project, ome of which shall be inothe Marathi
languags of the local convemed within seven duys of asee of this laner inlerming that
the progect has been accorded snvironmental clearance and copics of clearanes leler
are availuble with the Mabarashoa Follution Conred Boand ol may alsu be seen at
Website at pariveah.nicin

AL A eoph af the eleardowe leller shall be seni by proponent o che concerned Municipal
Corpuratien and Lhe bocal BGEL 1P angy, From whom seepcsionsfrepresentations. il uany,
were received while processing the proposal. The clearance lsier shall alse be pocon
the website at the Campamy by the proponeol.

KE The pragneaneest sbaldl upload the stsiws of complianee of the shpulied EC condiions.
meluding resufrs of menitored data an theie website and shall opdae the same
pericdacally. Tt shall simulransously e sent to the Regional Office al MolF. he
raspectivg Lopal Office of CTCE and the STCT. The criteria potlutant levels pamely;
SENY RSP 502 MOx fambient levels as well as siack cmisstons) or critical seclar
parurueters, indicated Foe the penpeet shall be moniteied aod displased at g convenieny
Locaticn near the main gate af e company in the poblic domain.

C) Gengral EC Conditiensy:-

Lo B has we siriet]y abide by the conditiony stipalated e SEALE SEIA AL

1L IMapplicable Consent for Fsiablishnent” shall be obtaied fecm Baharashira Pallutien
Control Board under Adr and Sater Act and 2 cepe shall be submitted w che
Frviranencat depariment before start of any construction wurk acthe site.

M, Linder the proviziens of Envieonment (Protecoon) 4, 1936, legal aclion shall be
mibiatzd azxainst the project praponent it it was found that eapstroction of the pruject
nas been stameed withow ablaibing enn ioemental cleurance.

1V, The perject prapousnt shall also submil six monthly reports an the sams of
camplianze of the cupulaled T comditions inzloding results af veonitoned Jdata ¢hath
11 hacd copies as well a5 by e-manly toohe pespective Recional Ofice ol MoEF. the
respactive Zrnal Office of CPCB and e SPCD.

Vo Tha erveonmocrial statement B exch inancial sear cnding 3 15t March n Form-4 33
o5 mandated 10 be subrmoared by the project propoeent 1o 1he 2onceened State Polluton
Contral Board as prescribed onder the bnvitanmem (Preacction} Rules. [986. as
smended suhszquentiy, shall alsa be put on the website of the corpany along with the
status of compliance of EC conditivns and shall alse be sent 1o the respecives Regional
Crbiees oE MoLT by e-mal.

VE P further Dxpansion or madifications, otker 1han menionad in the LA Watidication,
200 and itz amendments. skall by cacriad cut sithoul peioe appresas! nf 1he SEIA A,
P ey e devionticns or alterations in the projec: propazal Teom s gl 1w

SELA A o clewmamoe. a Teesh relerence shall be made moohe SR1AA a8 applicable w
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azsess e adequacy of conditrons vupased and we add sdditional environmeanial
profectiam measwres regquired, IFany:

VI This envirenmienial ¢learance is izsued subject to obtaining SOC [fom Doresiey &
Wild life anple ineluding elearaies frorm die standing commitier of the Matianal Paoard
Tor Whld Bife as o apphcable & this enviromment cleatance dogs nnt necessanily implics
that Forestey & Wild life clearance aranted 10 the project which will be cumzidered
separately on oetit,

4 The environmental clearangs is bzing issued withour prejudice to the action initiaied under
FI* Act o anv court casc pending a the court of baw and i does nol mean that pruject propanent
has nar violated any eevicomnmerdal Tows m the past and whatever decision under EP At or of the
Hon'ble court will be bandine anothe penject peoponent. Hence this clearance docs ool give
tnmunaty to the project proponent in the sase 1ded azainst him, if ahy o action initited goler EP
Al

3. Tlus Environnsent Clearance i visued purely Frone an environment poim of vics wijhom
prejudice ta any courl eases and all ather apptizable permissionsd NOCs shall be obained hefore
startrng proprsed work at sile,

3, [ case of sebmission al flse docoment snd non-compliance of stipalaszd conditions,
Awthoriny Eovironment Depantment will revake or suspead 1he Envircnmem cledrnes witkou
any inumacian and initiag appropriale legal action under Ravireoane ntal Proteciion Acl. |08,

T WValidiny of Envirooment Clearanee: The e icenmental clearancs accordzd shall be valid
45 ver E1A Motdlvcuvimm, 20, amended From time 12 sime,
b The ulwve stipulaions would be enferced ameng olhers under te Water (Pres enlion aod

Comeeel of Fellnwent At B934 the Adr (Prévention and Comtrod of Pallution Act. 1951, the
Enviranment (Protection] Aol 1986 and coles there undec §lazardous Wasies {Management and
Elaradtie p Rules. 1989 and s amerulinents, che public Liablity Insurance Aot 199 and s
amandmegnts.

4, Ane appeal apainst this Eovirenment clearance shall lie with the Mationa] Sireen Tribunal
1 Western fony Gench, Pune). New administrative Boilding, 17 Floor E-Weinge, Opposite Caungil
[Tall. Pune. it prefemred, withon 30 days a3 preseribeed under Section 16 of the Natianal Green
Iribwnal Acr. 2000,

A .
dcmbor Secfetary. 3EIA AL

Lapy Lo
L. Chaioman, SE1Aas, Mombai.
- Regretan, Mokl & CCL LA- Division MOEF & CC
o Aember Secrelacy, blabarashira Telloton Caoteol Toard, Bumbai.
- Teegtonal Office MoTF & OO, Magpoe
5. Thiserict Callecwor, Pune,
£, Cemnissioner, Fune Municipal Corporation JPARDA
7. Rewional Offwcer. Waharashora Pollution Conteal Board. Pune.

ol

4

Signed by
Jayashree Shrikant Bhoy
ate: 0907 i I
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Heasan ariea il
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No Objection Certificates
( Drainage, Water)
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Dated:- 03/05/2024 Please quote following mumber to
Environmeninl Clearanee for fuiure
correspondence with FMRDA
No. EC/ 02 2M24-25

TE,

Mis. Anshul Bhosale Realties Through
Mr. Deepak V. Jagtap

Plot-01, Survey No-B83{P},
Village-Wagholi, Tal-Havell,

Dist-Pune

Sub:- "Fire Clearance” Only for Environment Impact Assessment Authority-
Maharashtra for 10D of Residential Building Project On Survey No.
663(P), Plot No. 1., Village-Wagholi, Tal-Haveli,Dist-Pune

Ref:.-Your Application Number;-03 of 2024-25, Dated:-23.04 2024

Slr,
This has referenca to the application submitted by you along with the building plans;
This "Provisional Fire Clearance” is issued for obtaining clearance from Environment Impact
Assessment Authority-Maharashira on your proposed construction/Project subject 1o the
fulfillment of following conditions. This Clearance should not be used any other purpose than
the Environment Clearance for 100,

The details of the proposed construction area as certified by the Architect are as
under.-

Sr. No. | Particulars Details 5T |
—address of the Proposed site | Ploi-01, Survey No-863(F), |
village-Wagholi, Tal-Haveli,
A Dist-Fune
Alavelopars Name M/s. Anshul Bhosale Realties Through

uharaahtra}
X
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| Mr. Deepak V. Jagtap
3. | Architects Name Ar. GM Architects
4, | Classification of Buiiding Residential Buiiding
5 Access Road to Flot 18.00MTRE
B. The Plot Arsa 21880.00 SQM 1
7. | Net Built up Area 53838.81 SOM
B. | Gross Built up Area 7441022 GQM
g No Of Bidg 05 Mos
Details about the Proposed Structure:-
|
Building Grnun-:! Level | Excluding Parking No. Of Floors 2:;:.:# G::;ZZEIEI:U
Ma_me _ngm in Mirs | Height in Mirs Sam o
B 38.40 35.40 P+12 7355.28 B250.08
c 60.00 a7.00 Bi+G+1ST+16F 1434573 20883 .67
D 650.00 57.00 B1+G+15T+18F 1434573 | 20883867
- |
K 60.00 57.00 Bi+G+1ST+18F 17413.37 23554 10
Club e
House I:I_'!! 00 | 04.00 _ 2 Floor 378.70 378.70
TOTAL 53838.81

74418.22

Important = The Ares details comprises with Mo, of floors’ Floor Ares’ Height of the
balldingsMurglnal open spaces provision of the Refuge Ares  ete, sre doly cigned and atteded by the
awthorieed Architeet, 1f bs preswmed that the Plans sulmmitied by biooare in compliamnce of the provisbons of
prevailing [ Rules and NBC. IT anv lopses or devistions are observed in (he sild proposal | drawlngs

subimitted by him, He Architect shall be personafly Rabie for actions deemed fit.

Marginal Spaces for Buillding structura:-

[8r, | Provisions proposed fire drive way around in building
No. S obstruction free on site In Mtrs as certified by the Architect
1 Front Side ~ 12.00 Mtrs. '
2 | Rightside 16.00 Mtrs.
3 Left side 16.00 Mirs.
BT 16.00 Mirs.
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Details about the Fire protection Fees paid for Environment Clearance only:-

§r. | FIRE-FILE NO. Built up Area for | Total Amount Payment Challan No &
M, Fees cakoulition payment Date
. | EC FIREN32024-  Residential Rs. 1,48,840/- (One Lac | CHALLAN NO.10
[ 15 Ruilcling = | Forty Eight Thousand | Dated 30.04,2024
TAd419.22 S0OM Elghit Hundred and UTR MNo, NEFT/™NI
Forty Rupees Only) 2124301 1646683

(* In future, if the difference of fees Is assessed, the same will be recovered from the awner or
developers as the case may be)

This letter s issued for the max, Proposed height of 78.00Mirs. However, the
archilect has submitted the master plans with additional FS| (Residential + Residential
Building) for Master buliding with Total height of max. 78.00 Mtrs. (B + 3 Level Parking +
Ground + 25) and Total FSI is 314201.495QM for its 10D only. Considering the same this
provisional clearance is issued to Mis. Anshul Bhosale Realties Through Mr. Despak V.
Jagtap for obtaining Environment clearance for proposed expansion up to 60.00 Mtrs. (Max)
{B1+G+18) and Total FSI # Non FSlis 74419.22 SOM separate Fire NOC for at upper floors
and height should be obtained on payment of necessary fire protection fees. Provision of
Fire Tower and evacuation lift should be made in the revised plans to be submitted at the
time of abtaining Provisianal Fine NOC of an individual Building.

* Asper PMRDA-DCPR the height restriction are upto 70 Mirs, However the proposal
Iz submitted for Max. 80.00 Mirs. This area statement & height indication for
maximum permissible B/U area for Environmental Clearance only and is not
permission / commitment under DCPR and Fire Act Provisions

s The maximum permissible B/L area and Height as per Uinified Developmeant Control
& Promotion Regulations for Maharashtra State (UDCPR 2020). The maxmum
permissible B/U area and Height a3 per UDCPR 2020 shall be applicable for PMR
subject to the Final approval of published Draft Development Plan from Governmant
under section of 31 of MRTP Act-1965

This Environment Clearance Fire N.O.C. is valid subject to fulfillment of the following

T T |

cepeRfTas -. (A:}V{_!ﬂ<

9

£ nvironment 1mpa1:lA:suuaarnﬂnt Authority-Maharashtra)




475

The scope of this approval is restricted for the purposa Environment Clearance- 10D
This approval should not be treated/ presumed as an approval for civil / architectural
drawings

The area calculation statements TOR/FSIFAR/ZONEMNSE eic shall be subject to

varification and approval of PMRDA's compatant Authaonty.

The separate plans of the proposed buiding should be approved by Bullding

Permission Dept & Fire Dept PMRDA's showing The layoul plans, marginal open

spaces, refuge areas, travel distance, ate

The required Marginal Open spaces as per DCPR reguirements mentioned in

Regulation should be kept obstruction free at all time. Parking of vehicles should not

obstruct the mobility of fire vehicles al any time.

Froper roads in the premises should be provided for easy mobility of the Fire Brigade

Appliance & the roads should be capable to hold weight of fire appliances.

The undersigned reserves night to amend any additional recommendations deemed

fit at the time of actual issuing of Provisional Fire Noc, For bullding plan approval.

The building plans submitted to this office under referanca |[i'_i above, are scrutinized

by this depariment from the peoint of view of fire prevention & protection for the

propose height and built up area, The undersigned reserve all rights to amendment,
additions. modifications in the said proposal at the time of actual issuing of provisional
fire NOIC,

Thia office has scrutinized the proposed Master plan submitted by you and

recommendations with respect to the Fire and Life Safety Measures for the proposed

township layoul are menlioned as under lor favor of information and further needful
please. The propesal s scrutinized on the basie Part 3 and Part 4 of National Building

Code 2016. After the scrutiny of the said proposal following observations were made

as under -

Ay Provisional and Final approval should be obtained by the applicant from PMRDA
Fire Depantment for every bullding/sector without which no Cemmeancement
Certificate shall be issued by the PMRCA. One sets of drawings with spft copy
of AUTO CAD drawings should be submitted showing details scheme of Fire

_Prevention and Protection arrangemenls.

finvironment Impact Assessment Authority-Maharashtra)
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B) The maximum heights of the proposed bulldings are not ye! finalized, however i
is necessary to obtained height clearanca from Civil Aviation Authorities / Air force
for the high rise building, wheravar necessary.

C) Any changes In the layoul should bDe intimaled to this office with amended
drawings and approval for the same should not ba obtained in advanced.

You are hereby informed to take note of the following points:

r

This letter of approval In principle s Issued only for Master Plan and Il shall be your
responsibility to obtain separate “Provisional and Final No-Objection Certificate forsach
and every SectorBuillding-wise without which no Commeancement Certificate shall be
issued by the authority

Separate Fire Protection Fund Fee shall have 1o be paid for each SectorBuilding.

As per PMRDA DC rule margmal distance of H'4 (Max. up to 16 Mirs) between the plot
boundary and between two buildings shall be maintained.

General Provisions of Maharashtra Fire Prevention and Life Safety Measures Act,
2006

1

Linder Section 3 of Maharashtra Fire Prevention and Life Safety Measures Act, 2006
(hereinafter referred to as "said Act”),

The apphcant (developer, owner, occuper by whatever name called) shall comply with
all the Fire and Life Safety measuras adhering 1o National Building Code of India, 2018
and as amended from time to time failling which it shall be treated as a viclation of the
said Act.

As per the provision as under- 10 of the said Act. No person other than the License
Agency shall carry out the work of providing Fire Prevention and Life Safely Maasures
or performing. Such other related activities required to ba camied out In any place or
building or part thereaf:-

A. Mo Licensed Agency or any other person claiming lo be such Licensed Agency
shall give a cerfificate under sub-section (3) of section 3 regarding the compliance
of the fire preventian and lite safely measures of maintenance thereof in good
repair and efficiant condition, without there being actual such compliance or

maintenance
es of the License Agencies approved by Directorate of Maharashtra is

on their website as menlioned below | vwew.mahafireservive gavin
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3. Under Section 11 of the said Act, the fire service fees shall be assessed and the same
shall be payable after serving the notice to that effect or prier to issue of the building
completion certificate or occupancy certificate whichever is earlier.

4. Under Section 45 of the said Act, the owneroccupier or developer shall appoint Fire
Officer/Officers and staff for taking adequate Fire and Life Safety Meazures.

5 Though certaln conditions are stipulated from the said Act and the provisions of National
Building Code of India, It Is obligatory on part of the applicant that is developer, bullder,
necupier, owner, tenant. by what so ever named called to abide with the provisions of
the said Act failing which t shail be aclionable under the provisions of said acl

In future if the builder / developer intend 1o go for any expansion, alteration, madification of

any bullding an approval of this department must be obtained before commencing proposed

madifications. The validity of this Environment Clearance Cerificate is for Qne Year only
from the date of issue of this latier

rance is giving only for the pur ironment Clearance
from the “State Environment lmpact Assessment Authority, Govt. Of Maharashtra”,

Provisional Fire NOC for the purpose of getting commeancemant certificate from Building

Pemission Department Of PMRDA, should be taken separately from this Department.

Thanking you.

urg! faithtully,
4.0
GBS
{Devendra Potphode)

Chiaf Fire Officer
PMRDA, PUNE.

EC/03/2023-24 (Environment Impact Assessment Authority-Maharashira) Paget
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Translation at the time of
hearing of the Appeal
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ANSHUL BHOSALE REALTY LLP LN

WORKING TOGETHER

Date: 29,/08/2024
UNDERTAKING

We, M/s. Anshul Bhosale realty LLP for Proposed expansion in Residential
development "Anshul Kanvas” at S. No. 663/1(P) - plot 1 at Wagholi,
Taluka - Haveli, Dist. - Pune, Maharashtra that With reference to the
directions given by Hon'ble National Green Tribunal, Central Zone Bench,
Bhopal in Original Application No. 93 /2024 (CZ) vide order dt., 08.09.2024,
Our Project site is not located in whole or in or in part within 5 km. of the
protected area notified under the Wildlife (Protection) Act, 1972, critically
polluted areas and severely polluted areas as identified by the CPCE, eco-

sensitive areas notified under Section 3(2) of the Environment (Protection)

Act, and the inter-state boundaries or otherwise.

Yours faithfully,
For M/s. Anshul Bhosale realty LLP

= L S v
Mr. Deepak Vilasrao Jagtap
Authorised Signatory

Bonits apt, off Ghole Road, Shivaji Magar, Pune — 4 11005 Tel: 020 -25333040050 linsoningfEanshulgroup. oo wisw, anshalgroup, com
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MAHARASHTRA FULLUTIUN CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24023516 Ll and 4th fAloor, Opp. Cine
Website: http://mpcb.gov.in o Planet Cinema, Near Sion
Email: cac-cell@mpch.gov.in il Circle, Sion (E},

. | Mumbai-400022

Infrastructura/RED/L.S.1

No:- Formatl,0/CC/UAN No.0000227200/CE/2504000774 D D041

A " 4
“Anshul Kanvas" by M/s Anshul Bhosale .hl I_lFE

HB‘M '|L n ﬁ;

Gat. No. 663, Hargude Nagar, Wagholi, A
Hl'i!“, Pune 'I'Q'J Serace m Ueer Duby

Sub: Expansion with Revalidation of Consent to Establish for Residential
Construction Project under Red Category.

Ref: 1. application submitted by SRO - Pune |l vide No.MPCB-
CONSENT-0000227200

2. Consent to Establish - Formatl.0/BOfROHGQ/PN-21902-14/CE/CC-11337
dated 02/02/2014

3. Revalidation of Consent to Establish - Format L.O/CCIaM
No.G0O00121673/CE2402000191 dated 02/02/2024

4. Environmental Clearance -
| . BHAMou WagholifG No.663/P.N0.940/17-18 dated 05/12/2017

5. Minutes of 16th Consent Committee Meeting 2024-25 dated 12/03/2025

Your application NO. MPCB-CONSENT-0000227200

For: grant of Consent to Establish under Section 25 of the Water [Prevention & Control of
Poliution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule & of the Hazardous & Other
Wastes {(Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILII & IV annexed to this order;

1. The Consent to Establish ( Expansion with Revalidation) in Red/L5I category
hereby granted for period up to a commissioning of the Unit or up to
05/12/2027 in co-terminus with the EC dated 05/12/2017 whichever is earlier.

2. The capital investment of the project is Rs.118.9846 Cr. (As per undertaking
submitted by pp).

3. The Expansion with Revalidation of Consent to Establish is valid for
Residential Construction Project named as "Anshul Kanvas” by M/s Anshul
Bhosale Realty, Hargude Nagar, Wagholi, Haveli, Pune, on Total Plot Area of
21,980.00 5qMtrs for construction BUA of 1,00,203.23 5gMtrs including
utilities and services

sr.No Permission Obtained 1’;‘;:,:3" BUA (SqMtr)
1 |Consent to Establish dated 02/02/2014 50800.00 £3925.98
2 |Consent to Establish dated 02/02/2024 S50800.00 £3925.98
3 Environmental Clearance dated 05/12/2017 50800.00 6392598

Faga1ci 3
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d. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr . Permitted .
No Description (in CMD) Standards to Disposal
1. [Trade effluent Mil NA NA
2. |Domestic 493 AS per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes
such as todet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Stack No. EMEETRTON OF SEREi / MR ST Standards to be achieved
SOuUrce Stack
al DG Set - 125 KVA 1 As per Schedule -l
52 |I:IG Set- 250 KVA 1 As per Schedule -l
6. Conditions under Solid Waste Rules, 2016:

) Type Of Waste hp i

Treatment Disposal

No voM
. Storage in coverad shed{USED as MANURE FOR
1 [iocegradable 1219 KaiDay | treatment in OWC |GARDENING
Segregation and
. ; Handed over to
2 |Non-Biodegradable| 812 Kg/Day ;E:EQE in covered Iauthnrired serdor:
Storage in coverad LISED as MANURE FOR
S pTEAnge 36 KADaY el soB. !G.ﬁ.n DENING
Collect & Disposed llect & Disposed
4 |E-waste 11 Kg/Day [through authorized hrough authorized
agency gency

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
PLA,
&, Conditions under E-Waste Management:
5r No Type of Waste Quantity UoM Disposal Path
Collect & Disposed through authornzed
1 E Waste 11.00 |Kg/Day agency

9, The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry,

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

11, Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

T fvas by ul B ]
(05042025 04:37:1T pm] (QM5.PO&_FOLO)

Fagz 2¢13
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12. Project Proponent shall operate the Organic waste digester with compaosting facility or
biodigestor with compasting facility effectively

13. Project Praponent shall comply the Construction and Demoalition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
did. 29/03/2016.

14. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
J-K.BHA/Mou Wagholi/G.No.663/P.No.940/17-18 dtd 05/12/2017 for construction project
having total plot area of 50800.0 Sgm and total construction BUA of 63925.98 Sgm as
per specific condition of EC.

16. For Any Future Expansion: PP shall obtain Environmental Clearance from competent
authority for the proposed activity. PP shall not take effective steps towards
construction without obtaining Environmental Clearance.

17. This Consent is issued as per the 16th Consent Committee Meeting 2024-25 dated
12/03/2025

This consent is Issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
i 237969.20 [TXN2412000023 02/12/2024[0nline Payment

Copy to:
1. Reqgional Officer, MPCRB, Pune and Sub-Regional Officer, MPCB, Puna |l
- They are directed to ensure the compliance of the consent conditions.

_ They are directed to obtain the renewed Bank Guarantees from the PP as per
Schedule 1.

2. Chief Accounts Officer, MPCE,Sion, Mumbai

; fwas by I shul B
(05042025 04:37:1T pm] (QM5.PO&_FOLO)

Faga 3¢l
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L)

2)

3)

4)

5)

504-202

SCHEDULE-I

Al As per your application, you have proposed to provide MBER based Sewage
Treatment Plants (5TPs} aof combined capacity 580 CMD for treatment of
domestic effluent of 493 CMD.

Bl The treated domestic effluent shall be 60% recycled for secondary purposas such
as toilet flushing. air conditioning. cooling tower make up, firefighting etc. and
reamaining shall be utilized on land for gardening and connected to the sewerage
systern provided by local body.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterwarks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

The industry shall ensure replacement of pollution control system ar its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Purpose for water consumed W;T;ﬂi?; . Fﬁ;;ﬂ"
1. |Industrial Cooling, spraying in ming pits or boiler feed 0.00
2. |Domestic purpose 540.00
3 PmFessi_ng whereby water gets polluted & pollutants are 0.00
T |easily blndegradable :
i Processing whereby water gets polluted & pollutants are 0.00

nat easily biodegradable and are toxic
5. |Gra ndening/Other consum ption 16

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

AiFdeE r &, s hul B I Ho.F : ET=EH Taluli T ] d: -
5 04:37:17 pm} (QMS5.POS_FOLO Pagz 401 8
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L)

2]

3)

4)

3)

¥ M5 Anshal B
5.04-2025 04:37:17 pm) (QM5.POS_FO1/00

SCHEDULE-II

As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to

observe the following fuel pattern-

Stack Stack Type Sulphur

APC System

Source Bigitr Height{in of Content{in Pollutant Standard
No. provided/proposed mtr) Fuel 2)
DG Set H=D 40
51 [ - 125 | Acoustic Enclosure 2.00 25 1 502 K .l'i]a
KVA Kg/Hr a/Liay
DG Set- HSD 5 76
52 250 | Acoustic Enclosure 3.00 36 1 502 K g.;'Da:,.r
KVA Kg/Hr

The applicant shall operate and maintain above mentioned air poliution control
system, 50 as to achieve the level of pollutants to the following standards.

| Total Particular matter |  MNottoexceed | 150 ma/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvemeant or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b} The toilet shall be provided with exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

Faga 5ol 3
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SCHEDULE-II
Datails of Bank Guaranteas:

sr. Consent{C2E/C2 Submission Purpose  Compliance  Validity

No. O/C2R) Period of BG Period Date

For not
taking any
Rs.10 effertiva
1 C2E L:&ns Existing/Extend |steps prior| 0522027  |0512/2028

o
obtaining
the EC

Towards
Rs.5.0 o Compliance

P C2E ik Existing/Extend S PO 05122027  |05/1272028

conditlons

Towards
subrmission
Rs.2 : of Board
Lakhs | EXsting/Bxtend | clution
by

15/12/2014
*+ The above Bank Guarantee|s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

imposed

3 C2IE 05/12/2027 |05/1272028

BG Forfeiture History

Amount of .. & Amount of Reason of
Smo. 1-:: :_msEJI'!t BG Submission Purpose BG BG
(C2E/CI0VCIR) I— Period ofBG o feiture Forfelture
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
i . . .

[ i .' mhul B H Ho.F i (TS E Talal( T ] B =
(05-04-2025 04:37:17 pm} (OMS5.PO6_FOL00 e g
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SCHEDULE-IV
Conditions during construction phase

During construction phasa, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

During construction phase, the amblent air and noise quality shall be
maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noisa levels measured at the
boundary of the building shall be restricted to the parmissible levels to
comply with the prevalent regulations.

A

General Conditions:
1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or

dealer of authorised producer or dismantlier ar recycler or through the designated take back
service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
recards of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material a5 covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there uncer;

4,  Bulk consumers of electrical and electronic equipment lisbed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk consumer
with multiple offices in a State, one annual return combining information from all the offices
shall be filed to the concerned State Poliution Controf Board on or before the 30th day of
June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

& The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (PECP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011,

7 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
chall be provided at the end of the collection system with arrangement for measuring the
fiow. Mo sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes, Mo sewage shall find its way other than in designed and provided collection
system.

8  Vehicles hired for bringing construction material to the site should be in good condition and
should conform [0 applicable air and noise emission standards and should be operated only
during non-peak hours.

*Anshul Kanvas™ by Ms Anshul Bhosale Realty/CE/UAN No.MPCE-CONSENT-0000227200Indus-1d. 2329

(05-04-2025 04:37:17 pm} (OMS5.PO6_FOL00 FajeTat R
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53 Conditions for D.G. Set

@} Noise from the D.G. Set should be controfled by providing an acoustic enclosure or by
treating the room acoustically.

b Industry should provide acouskic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A sultable
exhaust muffier with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average,

¢} Industry should make efforts to bring down noise level due ta DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

g} A proper routine and preventive maintenance procedure for DG set should be set amd
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

fi D.G. S5et shall be operated only in case of power fallure.

gl The applicant should not cause any nuisance in the surmounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notfification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Sofid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB,

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCH.

13 The treated sewage shall be disinfected using suitable disinfection method,

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31sf march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.

*Anshul Kanvas™ by Ms Anshul Bhosale Realty/CE/UAN No.MPCE-CONSENT-0000227200Indus-1d. 2329

(05-04-2025 04:37:17 pm} (OMS5.PO6_FOL00 FajeRath
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MAHARASHTRA FULLUTIUN CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24023516 Ll and 4th fAloor, Opp. Cine
Website: http://mpcb.gov.in o Planet Cinema, Near Sion
Email: cac-cell@mpch.gov.in il Circle, Sion (E},

. | Mumbai-400022

Infrastructura/RED/L.S.1

No:- Formatl.0/CC/UAN No.0000211539/C0/2504000730 D D04 023

Ta, | ]
Mis Anshul Bhosale Realty, “Anshul .hl I_lFE 4#
Kanvas" L ‘%i_?'
Gat. No. 663, Plot 1, Hargude Nagar, el ]
Wagholi, Haveli, Pune Tn:-J Serace m Dur Duby
Sub: 1st Consent to Operate (Part 1) for Residential Construction Project
under Red Category.

Ref: 1. application submitted by SRO - Pune |l vide No.MPCB-
CONSENT-0000211539

2. Consent to Establish - Formatl.0/BOfROHGQ/PN-21902-14/CE/CC-11337
dated 02/02/2014

3. Revalidation of Consent to Establish - Format L.O/CCIaM
No.G0O00121673/CE2402000191 dated 02/02/2024

4. Environmental Clearance - BHA/MWagholi/G.No.663/P.No.940/17-18
dated 05/12/2017

5. Minutes of 16th Consent Committee Meeting 2024-25 dated 12/03/2025

Your application NO. MPCB-CONSENT-0000211538

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule & of the Hazardous & Other
Wastes {(Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILII & IV annexed to this order;

1. The 1st Consent to Operate (Part 1) is hereby granted for the period up to
30/04/2026.

2. The capital investment of the project is Rs.62.1884 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Operate is valid for Residential Construction Project named
as "Anshul Kanvas” by M/s Anshul Bhosale Realty, Gat. No. 663/1,Plot 1,
Hargude Magar, Wagholi, Haveli, Pune on Total Plot Area of 50800 SqMtrs for
construction BUA of 26042.51 SqMtrs out of Total Construction BUA of
63925.98 SqMtrs as per EC granted dated 05/12/2017 including utilities and

services
sr.No Permission Obtained PlotArea o, (samtr)
{SgMtr)
1 |Consent to Establish dated 02/02/2014 50800.00 £53925.98
2 |Consent to Establish dated 02/02/2024 S50800.00 £3925.98
3 Environmental Clearance dated 05/12/2017 50800.00 6392598

Faga1ci 3
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10.

11,

12,

(04-08-202

Conditions under Water (P&CP), 1974 Act for discharge of effluent:

:,; Description F:f;?:ggf Standards to Disposal

1. [Trade effluent Mil NA NA

2. |Domestic 178 As par The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes

such as todet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body

Conditions under Air (P& CP) Act, 1981 for air emissions:

stack No. Description of stack / Number of Standafds to be
source Stack achieved

51 OG Set - 125 EVA 1 As per Schedule -li

Conditions under Solid Waste Rules, 2016:

Sr
No

Quantity &

Type Of Waste UoM

Treatment Disposal

; Storage in covered
Biodegradable . [USED as MANURE FOR
1 Waste 431 Kg/Day g!:ﬁé and treatment in GARDENING
, Segregation and
Non Biodegradable : . Handed over to
2 Waste £67 kaibay :;ﬁge N cquersd authorized wvendor.
storage In covered USED as MANURE FOR
o i 13 Ka/D3Y |ohed/SDB. ‘GAFI: DENING
Collect & Disposed Collect & Disposed
4 [E-waste 4 Kg/Day I:hrnugh authorized mmugh authorized

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

5r No Category No. Quanitity UomM Treatment Disposal
MA
Conditions under E-Waste Management:
5r No Type of Waste Quantity UcM Disposal Path
1 E Waste 4.00 |Kg/Day| Collect & Disposed through authorized

The Board reserves the right to review, amend, suspend, revoke etc, this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall provide Organic waste digester with composting facility or
biodigestor with composting facility.

Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with compasting facility effectively

nwas by I ul B T
5 10:11:28 pm} (QMS5.POS_ FOZ/00
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13. Project Proponent shall comply the Construction and Demalition Waste Management
Rules, 2016 which Is notified by Ministry of Envirenment, Forest and Climate Change
dtd. 29/03/2016.

14. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
BHA/MWagholi/G.No.663/P.No.940/17-18 dtd 05/12/2017 for construction project
having total plot area of 50800.00 Sgm and total construction BUA of §3925.98 Sgm as
per specific condition of EC.

1%, For Any Future Expansion: PP shall obtain Environmental Clearance from competent
authority for the proposed activity., PP shall not take effective steps towards
construction without obtaining Environmental Clearance.

17. This Consent is issued as per the 16th Consent Committee Meeting 12/03/2025

18. This cansent is issued after receipt of the Penal fees of Rs.633424.66/-. As per reply
submitted dated 23/01/2025 to the Boards SCN dated 15/01/2025, PP received QC
certificate on 03¢1172020. Thus DRAFT Penal Fees Calculated as = 2 X one term
consent fees x nos of days of violation / 365, WHERE, Nos of days of violations is from
01/04/2021 to 31/05/2024 days= 1156 days. One term consent fees is Rs.1,00,000/-.
DRAFT Penal Fees Calculated as = 2 x 1,00,000x 1156 f 365= Rs.6,33,424.65/-.
Payment Received.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board resarves its right
to revoke the consant & further legal action will be initiated against the Applicant/Project
Proponent.

Rerceived Consent fee of -

5r.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1L 100000.00 |TXN2405007153 31/05/2024|Online Payment

2 63342466 [TXN2502003872 25/02/2025[0nline Payment

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune ||
- They are directed to ensure the compliance of the consent conditions.

They are directed to obtain the Bank Guarantee of Rs.10 Lakhs from the PP as per
" Schedule 1.

2. Chief Accounts Officer, MPCE, Sion, Mumbai
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SCHEDULE-I

1) A) As per your application, you have provided MBBR based Sewage Treatment Plants
(5TPs) of combined capacity 245 CMD for treatment of domestic effluent of
178 CMD.

B] The Applicant shall operate the sewage treatment plant (STF) to treat the sewage
50 as to achieve the following standards prescribed by the Board or under EF Act,
19B6 and Rules made there under from time to time, whichever is stringent.

Limitin ncentration not to ex in mag/l
5r.No Parameters g concentration not to exceed g/,

except for pH

1 pH 5.5-8.0

2 BOD 10

3 CoD 50

4 135 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform| less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc, and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of poliution control system or its parts after

expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

4) The Applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and as amended, and other provisions as
contained in the said act.

Water consumption

Purpose for water consumed guantity (CMD)

1. [Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |ﬂurr|E5I:ic purpose 199.00

Processing whereby water gets polluted & pollutants are

easily biodegradable 00
Processing wheraby water gets polluted & pollutants are 0.00
not easily biodegradable and are toxic '

5. |Grandening/Other consumption 16

5} The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time,
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SCHEDULE-II

1) As per your application, you have provided the Air pollution control
{APC)system and erected following stack (s) and to observe the following

fuel pattern-
Stack Type Sulphur
Stack APC System 3 _
Source Bigitr Height{in of Content(in Pollutant Standard
No. provided/proposed mtr) Fuel 2)
DG Set HSD 5 76
51 [ - 125 | Acoustic Enclosure 2.00 36 1 502 K .;'I]a
KVA Kg/H i

2) The applicant shall operate and maintain above mentioned air poliution control
system, 50 as to achieve the level of pollutants to the following standards.

| Total Particular matter l Mot to exceed ]_ 150 mgfNm3 J

3) The Applicant shall obtain necessary prior permission for providing additional controt
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {including the change of
any control equipment, other in whole orin part is necessary).

51 Conditions for utilities like Kitchen, Eating Places, Canteans:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected ta chimney through ducting.

b) The tailet shall be provided with exhaust system connected to chimney through
ducting.

t) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(a).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

A Kanvas by I ahul B ]
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SCHEDULE-II
Datails of Bank Guaranteas:

. Amt of Pz : P
No. czoiczm) | BG  “paica  Purposeof8G CopE e Y

Imposed

Towards
Dperation &
1 20 te20 | within 15 Days [MAnie0ance Ol 301042026  (30/0412027
Control
Systems

=+ The above Bank Guarantee(s) shall ba submitted by the applicant in favour of Regional
Officer at the respective Regional Office withinm 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

A nt of L Am t of f
Consent e Svbmission Purpose u;&? % HEE;EHH

S5Mo.  acimanics
{CZENCZ2D/C2R) Period of BG Forfeiture Forfeiture

BG Return details
Srno, Consent (C2ZE/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

A Kanvas by I ahul B ]
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SCHEDULE-IV

G | Conditi \
1. Consumers or bulk consurmers of electrical and electronic equipment listed in Schedule
| shall ensure that e-waste generated by them is channelised through collection centre

or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned Stata Pollution Cantrol Board

3. Consumers or bulk cansumers of electrical and electronic equipment listed in Schedule
I shall ensure that such end-of-life electrical and elactronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

4, Bulk consumers of electrical and electronic equipment listed in Schedule | shall file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates, In case of
the bulk consumer with multiple offices in a 5tate, one annual return combining
infermation from all the offices shall be filed to the concerned State Pollution Control
Board on or before the 30th day of June following the financial year to which that
return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air

emissions and hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf,

& The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (PECP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
{Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

T Drainage system shall be prowvided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find its way other than in designed and
provided collection system.

B8 Vehicles hired for bringing construction material to the site should be in good condition

and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.,
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9  Conditions for D.G, Set

a} Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

B Induskry should provide acoustic enclosure for contral of noise. The acoustic enclosura/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient nolse standards, whichaver iz on higher side. & sultable
exhaust mufiler with insertion loss of 25 dB (A) shall also be provided, The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average.

£} Industry should make efforts W bring down noise level due (0 DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance wikth recommendations of DG Set
manufacturer,

e} & proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG sel from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.
hy The applicant shall comply with the notification of MoEFCC, India on Environment

{Protection) second Amendment Rules vide GSR 371{E} dated 17.05.2002 and its
amendments regarding nokse Imit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Sofid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011,

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sawage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Enviranmental {Protection) Second Amended rule 1992,

15 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent,

This certificate is digitally & electronically signed.
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ANNEXURE-R-7-Colly
MAHARASHTRA POLLUTION CONTROL BOARD
» REGIONAL OFFICE - PUNE
Phone No. §20-25811694 - Jog Centre, 3 Floor,
Fax No.  020-25811701 Tn it Wakdewadi,
e-mail:  ropune@mpeb.gov.in - = Old-Pune Mumbai Road;

Pune- 411003

visit us : www.mpeb.gov.in

“Your Scrviee s aur Doty

< —d B 3 _ - = ! .
mpce/ROPPD/ 2. SR 2\ OOV, Date: 2\\04|00%2¢C
To,

M/S. Anshul Kanvias” by M/g Anshul Bhosale Roalty
Gat. No. 663 Hargude Nagar, Wagholi,
Tal Haveli, Dist Pune

Sub: Proposed Directions under section 33 A of Wiater (Prevention & Centrol of
Poliution) Act, 1974, and under section 31 A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref:
1) Complaint Dtd. 31/1/2025 from Shri. Viraj Uddhav Pawar, Advocate on

behalf of his client Shri. Shashikant Vitthal Kamble, Warje, Pune for carrying
out illegal building construction of Residential and Commercial project
"Ansul Kanvas" situated at Gat No.663/1(P), Plot No.1. Village: Wagholi,
Tal: Haveli, Dist: Pune by M/s. Anshul Bhosale Reality LLP.
2) Visit of the Board official to your unit on 12.02.2025
3) Legal Action’ proposal submitted by Sub Regional Officer, Pune-1

vide no. MPCB-LEGAL-ACTION-200225007, Dtd. 08.03.2025

) WHEREAS, the Maharashtra Pollution Control Board has granted Censent to
Operate u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of the
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules,
2016, ,subject to certain terms and conditions.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control
devices and comply with the consent conditions so as to achieve the standards prescribéd
by the Board in its consent.

AND WHEREAS, the Board has received complaint from from Shri. Viraj Uddhav
Pawar, Advocate on behalf of his client Shri. Shashikant Vitthal Kamble, Watje, Pune for
carrying out ilfegal building construction of Residential and Commercial project "Ansul
Kanvas" situated at Gat No.863/1(P), Plot No.1, Village: Wagholi, Tal: Haveli, Dist: Purie
by M/s. Anshul Bhosale Reality LLP.

AND WHEREAS, in order to verify the complaint, the Officialls of the Maharashtra
Pollution Control Board at Pune visited to your site and accordingly, Sub Regional Officer,

MPC Board Punhe-1 submitted legal action proposal with folfowing fion-compliances,

1. You have given possession & People residing in building A, B & £ without
obtaining part C to O, please clarify.

2. You have has completed construction of Building B= with additionat one fioor &
people are residing without obtained expansion in EC & Conserit to Establish &
Operate violated the confiqurations prescribed in the EC. :

3. STP not found in operation the untreated effluent found its way into the storm
water line & further to local body drainage fine without treatment.
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not provided,

AND WHEREAS, it has been observed that you have fajled to comply with the
conditions stipulated in the Consent to Operate granted by the Board and discharging
untreated effluent and air emissions into the environment, thereby causing the air and
water pollution into the environment. '

NOW THEREFORE, in view of the above non-compfiance, you are hereby ifhucted
to: :

1. Why your activities shall not be stopped?
2. Why the competent Autharities shall not be directed to disconnect water / electricity
supply to your unit?

You are hereby given an opportunity to respond within 7 days from issuance of these
directions, failing which, MPCB will initiate legal action against your unit without giving any
further notice in accordance with the provisions of the Water (prevention & Control of ,
Pollution) Act, 1974 and Air {Prevention & Control of Pollution) Act, 1981, which please !
naote.

Fer and on behalf of
Maharashira Pallution Control Board

- M. Kukade)

Regional Officer,
M. P. C. Board Pune

Copy Submitted for information to

1. Jeint Director (APC), M.P.C. Board, Mumbai.

2. Law Officer, M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C. Board, Pune-1 :- Keep necessary follow up
and submit the compliance report within time "
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I b ITY (GRS A ST A O )

To,

The Regional officer

Jog Center, 3rd floor, :
Mumbai Pune Road,
Wakdewadi, Pune - 411003

;"‘-Receivod on @t.....

jifegfrpas

Ciork/ L

"R.O.M.P. C.B. Pune

Subject: - Keply to proposed direction letter dated 4 1/U//2U.25 tor the project “AnshulKanvas” by M/s.
Anshul Bhosale reality LLLP at tyat. No. bb3 Hargude Nagar. Wagholi, |al -Havell, Luist-

Punc

Reference: -
1. Proposed direction vide no. MPCB/ROP/PD/2507310013 letter dated 31/07/2025

Dear Sir,
With reference to above mentioned subject, we herewith giving pointwise compliance as
follows,
1 Sr. . o .
No. Point Compliance
You have given possession & We bave obtained Consent to Operate (Part 1) vide
People residing in building A, B & | No. Format 1.0/CC/UAN
1 E without obtaining part C to O, No0.0000211539/C0O/2504000730 dated 04/04/2025,
please clarify. and have also paid the penal charges amounting to Rs.
6,33,424.66.
You have completed construction Consent to Establish (Expansion) has been obtained
of Building B= with an additional vide No. Format 1.0/CC/UAN
floor & people are residing without | No.0000227200/CE/2504000774 dated 05/64/2025.
obtaining expansion in EC & Environmental Clearance has also been obtained vide
2 Consent to Establish & Operate File No. SIA/MH/INFRA2/481178/2024,
violating the configurations Identification No. EC24C3801MHS5363154N dated
_ prescribed in the EC. 08/07/2025.
) The construction is in line with the approvals
obtained, and the EC has been uploaded on the portal.
STP not found in operation the Sewage generation for the existing unit is 178 KLD.
untreated effluent found its way We have provided an STP of 245 KLD capacity to
3 into the storm water line & further | treat the same, and the treated effluent is recycled for
to local body drainage line without | flushing and gardening.
treatment. Photographs of the STP are attached as annexure.
OWC not found in operation for An OWC of 500 kg/day is provide for treatment of
troatment of wet waste, Rainwater 421 kg/day wet waate for existing unit.
1 harvesting not provided. We have also provided the 9*0. of recharge pits for
rain water harvesting.
Photographs of OWC & Recharge Pits is attached as
annexure. 3
i

4th Floor, Bonita, CTS No.-1187/16, Off Ghole Rg;ad, Shivajinagar, Pune — 411005
Fax: 020-25520440, Ph. No. 020-25533040/50
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We are hereby submitting all the required documents as per the directions mentioned in the
proposed direction letter.

Thanking You,

For M/s. Anshul Bhosale Realty LLP

f‘—‘-tL sr{vy

Autherized Hignatory.

——— -
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ANNEXURE-R-8

ition Control Board

Visit Report
General Information
IMIS ID : MPCB~UNCONSENTED-OUDOG32521
Industry Name : "anshyl Kanvas® by M/s Anshul Bhosale Realty
Address : Gat, No. 663 Hargude Nagar, Wagholi, Tal Haveli, Dist Pune
Pincode : 411038
Category : Red (SSI)
Email :
Phone :
Visit Scheduled On : 16/12/2024
Last date of visit : 30/12/2024

Visited by : Ajay khamkar(FO-Pune 1)

Visited On
Visited Industry on :16/12/2024
Email Address of Unit :|\'asoning@anshulgroup.com

Telephone Number of Unit 18881175700

Siting Criteria

Siting Criteria : No
Location

Notified Industrial area : No
Detail : PMC

Planning Authority : PMC
Visit For

Visit For : Unconsented

Previous Consent Detall

Consent UAN Na. Date Validity Capital Investment Verified By

NA 0 NA

Environment Clearance

"Anshul Kanvas" by M/s Anshul Bhosale Realty Page 1 of 4
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Is EC Applicable : No

srpduction Details

Quantity(As Unit(As

banl) coaiant) Quant1ty(Actual) Unit(Actual} Operational Issue

Product Name

Residential Development 0 Sq.-M 0 Sg.M No

Waste Water Management

Source of water :

1) Surface

Surface Detail : PMC
Authority Permission : PMC

Deviation In:
Water Consumption : No
Effluent : No

Sewage : No

Whether Industrial effluent generated : No Whether Domestical effiuent generated : Yes
Industrial
Domestic Gardening
Process Cooling

Generation in m3/day As per consent 0

Actual 0

Treatment System

Industrial Domestic

Primary :

Secondary : Sewage Treatment Plant MBER

Tertiary :

Advanced :

Domestic Purpose
a) Generation (in CMD) : 0 STP Capacity : 245
b) Disposal : Partially Recycle / partially Gardening

Recycle in CMD :

“Anshul Kanvas" by M/s Anshul Bhosale Realty Page 2 of 4




Gardening in CMD -

Land available in acres :

JVS sample collection (Water)

JVS sample collected for Water : No

Detail : g

Pravieus V5 Records [Water)

Sr. No. Unique id Barcode Number

Alr Pollution Aspect

1) Details of emission - No

Fuel

# Source Nt

Fuel Quantity

Record not found.

2) Differential in existing source of emission : No

JV5 sample collection (Air)

JVS sample collected for Air : No

Previous VS Recerds (AR}

Sr. No. Unique id Barcode Number

Hazardous Waste Generstion

Difference in exiting waste generation ; No

Non Hazardous Waste Seneration

Difference in exiting waste generation - No

Any specific Conditions

Consent

Directions

Environment Clearance

Any NGT / Court order

"Anshul Kanvas" by M/s Anshul Bhosale Realty
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Sample Type

Fuel Control Equipment
Unit Installed

Sample Type

Sample Subtype

Detail ;

Sample Subtype

Condition

Payment Status COA Generated

Stack Height(mtrs) Operational Issue

Payment Status COA Generated

Compliance
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pank Guarantes

BG Imposed :
Remark
Financial Year Within Time

# Statutory Submissions

record not found.

penal Charges

penal Charges : No

QLEMS

|s Mandatory : Not Mandatory

Connected to MPCB server: No

Grean {overage
Green Coverage : No

Detail :

Any Specific Gbservation

Any Specific
parking +12
puildings are handed over to fiat owners
with parking and one
19,036.30 m2 + Non FSl 6,391.18 m2). 5) PP has provided STP-MBBR
Bar Screen, equalization tank, aeration tank, settling tank, filter feed
Disinfection system is provided
flushing and remaining on land
application. 7) PP has their own
have submitted Bank Guarantee of Rs:2.0 Lakhs
upload on portal.

previous legal action detail

Recerd not found.

Whether unit comphed

Whether unit complied : Yes

e

"Anshul Kanvas" by M/s Anshul Bhosale Realty

as per Cto Eand existing submitted BG
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Whether any deviation waste generation & disposal (less/
more )

Detail :

Detail: 0

Observation : During visit following observations were made 1) PP has completed construction of building A and Building E having
floors to each building. Construction of Building B is in progress and completed up to 11th floor. 2) Building A and E-flats of both

and now they are residing in flats.
club house. 4) Total construction completed on site as
type {capacity:245
tank, treated water
at STP outlet. Separate electric energy consumption meter is provided to STP. Treated water of STP used for
for gardening purpose. 6) PP has submitted Architect certificate for
bore wells (2 nos), which are used as recharge pits
of capacity 500 Kag/day for treatment of hiodegradable waste and dry wa

OC dated 03/11/2020 .3) PP has completed construction of one podium
per architect certificate dated 17.12.2024 is 25,427.48 m2 (FSI

CMD) and same was found in operation. STP consists of
tank, SDB. All units of STP are underground except SDB.

total construction completed BUA till date of
for rainwater harvesting as informed. 8) PP has provided owWC
ste handed over to local body as informed. 9) PP has informed that they
of Rs:5.0 lacs and Rs:10 Lacs dated 20.03.2023 are
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Bcoe- il ANNEXURE-R-9
(ANARASHTRA  Maharashira Pollution Control Board

HERTg ugu ey #Hes

.

! Visited On

Visit Report

Genersl Information

IMiS 1D ; MPCB-UNCONSENTED-0000032521
Industry Name : "Anshul Kanvas" by M/s Anshul Bhosale Realty
Address : Gat. No. 663 Hargude Nagar, Wagholi, Tal Haveli, Dist Pune
Pincode : 411038
Category : Red (551)
Email :
Phone :
Visit Scheduled On : 13/02/2025
Last date of visit : 14/02/2025

Visited by : Mrs. |yoti Shivaji Sutar(FO-Pune )

Visited industry on :12/02/2025
Email Address of Unit :liasoning@anshulgroup.com

Telephone Number of Unit ;9881175700

' Siting Criteria
Siting Criteria : No
Location
Notified Industrial area : No
Detail : PMC
Planning Authority : PMC
Visit For

Visit For : Surprise Applied For : Complain
 Previous Consent Detail

| Envirpnment Clearance

“Anshul Kanvas" by M/s Anshul Bhosale Realty

Consent UAN No. Date Validity Capital investment Verified By
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Is EC Applicable : No

Production Betails

Quantity(As

Product Name consent)

Residential Development 0

. Waste Water Management

Source of water :

1) Surface

Surface Detail: 0
Authority Permission : 0

' Deviation In:

Water Consumption : No
Effluent ; No

Sewage : No

Whether Industrial effluent ganerated : No

Process i

Generation in m3/day As per consent

Actual i ]

Treatment System

Primary :

Secondary :
Tertiary :

Advanced :

JVS sample collection (Water)

VS sample collected for Water : No

Detail : 0

“Anshul Kanvas" by M/s Anshul Bhosale Realty
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Unit(As

Eonsent) Quantity(Actual)

Unit({Actual)

Sq.M ¢ 0 Sq.M

-J‘, Whether Domestical effluent generated ! No

Industrial

Domestic

Cooling

Operational Issue

No

Gardening !
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Previous [VS Records (Water}

Sr. 4 ; - Sampie Sample
No. Unique id Barcode Number Type Subtype Payment Status COA Generated

YES

1 MPCB-JVS-230425053 BR-0089829 Water VS Uirde Bl

Payment Pending

Air Pollution ﬂlﬁpéft 3

1) Details of emission : No

: Fuel i i Fuel ' Control Equipment ! L
# Source Waine Fuel Quantity Unit instaled . Stack Height{mtrs) : Operational Issue

Record not found.
2) Differential in existing source of emission : No
| JVS sample collection (Air}
JVS sample collected for Air : No ¢ Detail :
ious JVS Records (AIR] i :
Sr. Na. ' Unigueid . Barcode Number - ' Sample Type  Sample Subtype | Payment Status COA Generated
Hazardous Waste Generation X (e
Difference in exiting waste generation : No
 Non Hazardous Waste Generation TETEn % g
Difference in exiting waste generation : No
| Any specific Canditions T T e
’J"\ i g Condition i ~ Compliance ¢
A —h - ! St 3 e oA ) ) 2, e
| Consent { obtained Cto E & part Cto O £ - ;
1 e A L B R i » e i 2
Directions | > ; ‘
Environment Clearance ! Obtained EC e !
B e omep ez “ o TR i e g 0 g - it é e R in - = - e Lo e S = ER R e tyime - 2 e TP o I
| Any NGT / Court order i - l = |

BG Imposed :

"Remark

"Anshul Kanvas" by M/s Anshul Bhosale Realty Page 3 of 5
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Whether any deviation waste generation & disposal

# Statutory Submissions Financial Year Within Time (less/ more )
) 2 Yes
it Enviranment Statement Report 2023-2024 Yes :
Penal Charges

Penal Charges : No

| QCEMS

Is Mandatory : Not Mandatory Detail :

Connected to MPCB server : No Detail : 0

" Green Coverage
Green Coverage : No

Detail : 0

Any Specific Chservation 4 ' : ; ‘ : . |
Any Specific Observation : This office has received Notice/Complaint dtd. 25/1/2025 from Shri. Viraj Uddhav Pawar, Advocate on behalf of his client
Mr.Shashikant Vitthal Kamble, Warje, Pune for carrying out illegal building construction of Residential and Commercial project "Ansul Kanvas"
situated at Gat No.663/L(P), Plot No.1, Village: Waghoii, Tal: Havell, Dist: Pune by M/s.Anshul Bhosale Reality LLP. by violating the terms &
conditions of Environment Clearance etc. During visit it is observed that, PP has completed construction of building A, B, & E=P+12th floor,
Building C, D & F=land levelling work is in progress. Provided One podium parking & Club house. PP has provided STP-MBBR type (capacity:243
CMD) STP consists of Bar Screen, equalization tank, aeration tark, settling tank, filter feed tank, treated water tank, SDB. All units of STP are
underground except SDB. Disinfection system is provided at STP outlet. Separate electric energy consumption meter is provided to STP. Treated
water of STP used for flushing and remaining on land for gardening purpose. At the time of visit 5TP not found in operation the untreated effluent
found its way into the storm water line & further to local body drainage line without treatment. PP has their own bore wells (2 nos), which are used
as recharge pits for rainwater harvesting as informed. PP has provided OWC of capacity 500 Kg/day for treatment of biodegradable waste and dry
waste handed over to local body as informed. At the time of visit OWC not found in operation. PP has obtained C to E & part O & Environmental
Clearance. Detail visit report wrt to compliant is enclosed. ;

Previous legalaction detalf - AR O N T R

St. No. Legal Action Details ' Legal Direction/Notice Details

Proposed Direction
1 | MPCB-LEGAL_ACTIONS-200225007 ; Outward No:MPCB/PD/2507310011
. Initiated By:Mrs, Jyoti Shivaji Sutar(FO-Pune i) | Issued By:Shri. Babasaheb Mahipatrao Kukade(RO-Pune)
i Issued On:31/07/2025

{

‘Whether unit complied |
Whether unitcor‘r;plied : No Y

‘Hecommendations

"Anshul Kanvas" by M/s Anshul Bhosale Realty Page 4 of 5



— Verify the compliance of the PD and submit report.
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This office has received Notice/Complaint dtd. 25/1/2025 from Shri. Viraj Uddhav Pawar, Advocate on behalf of his client Shri.Shashikant Vitthal
Kamble, Warje, Pune for carrying out illegal building construction of Residential and Commercial project "Ansul Kanvas" situated at Gat
No.663/1(P), Plot Ne.1, Village: Wagholi, Tal: Haveli, Dist: Pune by M/s.Anshul Bhosale Reality LLP. by violating the terms & conditions of
Environment Clearance stc.

Environmental Clearnce & Consent details: -
1) Earlier Environmental Clearnce received on 5/12/2017 for the total plot area of 50,800.00 SQM and Total BUA 63,925.98 SQM (FS| area:

49,791. 82 5QM & Non F5] area 14,134.82 SQM). Building configuration as:- A=P+12th E=P+12th B, C, D, F, G, H, |=P+11th floor &
Bungalow=G+1=5 bunglow.

2) PP has applied for expansion in EC vide proposal No. SIA/MH/INFRA2/481178/2024. Building A & E no change. Building B- 1 floor proposed. G,
H, |, bunglow- Building remaved due to Plot subdivision.

3) PP has obtained revised sanction on 5/9/2023 for building A, B & E for configuration=P+12,

4) However, during visit it is cbserved that=PP has completed construction of building A, B & E=P+12th floor, Building C, D & F=land levelling
work is in progress. Provided One podium parking & Club house. Building A and E are handed over to flat owners and now they are residing in
flats.

5) PP has given possession & People residing in building A, B & E without obtaining part C to O. Also, PP has completed construction of Building
B= with additional one floor & people are residing without obtained expansion in EC & Consent to Establish & Operate violated the
configurations prescribed in the EC.

6) Revalidation of Consent to Establish with expansion granted on 02/62/2024 on Total Plot Area of 50800 S¢ Mtrs for proposed total
construction BUA of 63925.98 SgMtrs as per EC granted dated 05.12.2017 including utilities and services.

7) PP has applied for C to E expansion vide UAN No, 0000227200 for BUA- 1,00,203.23 sgmtr, application is in process with HQ,

8) PP has applied for part C to O vide UAN No. MPCB-CONSENT-0000211539, epplication is in process with HQ.

9) PP has provided STP-MBBR type (capacity:245 CMD) STP consists of Bar Screen, equalization tank, aeration tank, settling tank, filter feed
tank, treated water tank, SDB. All units of STP are underground except SDB. Treated water of STP used for flushing and remaining on land for
gardening purpose, At the time of visit STP not found in operation the untreated effluent found its way into the storm water line & further to
local body drainage line without treatment.

10) PP has provided OWC of capacity 500 Kg/day for treatment of biodegradable waste and dry waste handed over to local body as informed. At
the time of visit OWC not found in operation.

11) PP has their own bore weils {2 nos) which are used as recharge pits for rainwater harvesting as informed.

12) At the time of visit PP has not shown Rainwater harvesting system.

in view of above, as PP violated the configurations prescribed in the EC & non-compliance as per point no. 5,9,10,11 & 12 submitting proposal

for initiating action please.
-By Mrs. Jyoti Shivaji Sutar(FO-Pune I) on 20/02/2025 04:14 PM

In view of above, as PP violated the configurations presciibed in the EC & non-compliance as per point no. 5,9,10,11 & 12 submitting proposal

for initiating action please,
-By Kartikeya Langote{SRO-Pune I) on 21/02/2025 02:58 PM

Verify and put up in time.
-By Jagannath Salunkhe(RO-Pune) on 08/03/2025 05:18 PM

The draft of proposed directions submitted for approval please.
-By Miss Sindhu V. Kapre(FO-Pune) on 31/07/2025 06:43 PM

Verify the compliance of the PD and submit report. el
-By Shri. Babasaheb Mahipatrao Kukade(RO-Pune) on 31/07/2025 08:17 PM

Verify the compliance of the PD and submit report.
-By Kartikeya Langote(SRO-Pune I} on 31/07/2025 09:08 PM

Verify the compliance of the PD and submit report.,

-By Shri. Babasaheb Mahipatrao Kukade(RO-Pune) on 31/07/2025 09:11 PM

‘By Kartikeya Langote(SRO-Pune |) on 31/07/2025 09:12 PM
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